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BEFORE THE HON'BLE NATI‘IO
PRINCIPAL BENCH, NEW DELHI
.A. NO. 744 OF 2025 AND LA. NO. 745 OF 2025
IN
OA NO. 724 OF 2023

IN THE MATTER OF:

SRR L - TR APPLICANT
VERSUS
STATE OF U.P. & ORS.
..... «RESPONDENT s)

RESPONSE ON BEHALF OF DISTRICT MINING OFFICER, GHAZIABAD

IN_ COMPLIANCE OF THE ORDER DT, 22.01.2026 PASSED BY THE

———

HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

URVEDL
L .>Auvdany C ."?f}z?g'ed about .3L. years S/o Imgcy .(.hﬁIHﬁf‘?f)’r%sently

posted as District Mining Officer, Ghaziabad do hereby solemnly affirm and state

on oath as under:

I. That I, the Deponent in the above captioned matter am fully conversant with
the facts of the case and is competent and authorized to swear the present

response,
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That [ state that the contents of the response have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER

. That in this original application, the grievance of the applicant is that the

Respondent No. § is engaged in illegal river bed sand mining near village
Panchayara, Tehsil Loni, District Ghaziabad in violation of the environmental
clearance conditions by using heavy machinery and obstructing the flow of
river by deposition of mined material in between the natural flow of Yamuna
river resulting in the creating an artificial channel towards the lands of the
applicant and other villagers, by causing the erosion of the river bank, loss to

the reverine bio-diversity as well as farm land of applicant.

. That in the present matter the applicant had filed L.A. No.744/2025 for

issuance of directions inter-alia for immediate closure of mining activities
being carried on by Respondent no. & in view of mandate under GRAP Stage
1T issued by Commission for Air Quality Management in National Capital

Region and Adjoining Areas (CAQM). That the applicant had also filed LA,
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5. That the Hon'ble Tribunal vide the order dt. 28.11.2025 directed as under:
“3. Even though the applicant has enclosed proof of sending of copies of both
the 1. 4s. to learned Counsels Jor opposite parties by e-mail but copies were
not sent to Mr. Bhanwar Pal Singh Jadon and Ms. Anjali Sharma, learned
Counsels who represented respondents no. I to 7 and Mr. Saurabh Rajpal and
Mr. Vinay Kumar Singh, learned Counsels who represented respondent no. §
on the last date of hearing. Notice of both the [ As be issued to learned
Counsels for respondents no. [ 1o 7 and learned Counsels for respondent no.
8 accordingly.
4. Mr. Bhanwar Pal Singh Jadon and Ms. Anjali Sharma have appeared and
accepled notice on behalf of respondents no. 1 to 7 and My Saurabh Rajpal,
learned Counsel has appeared and accepted notice oy behalf of respondent.no
8
3. We have heard learned counsels for the parties with respect to IL.A. No,
745/2025 for urgent listing/early hearing.
6. In view of the facts and circumstances of the case and reasons mentioned.
1. 4. No. 745/2025 for urgent listing/early hearing is allowed and O.A. No.

724/2023 is preponed to 1. 12.2025.
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7. Reply to 1.A. No. 744/2025 may be filed by respondents no. 1 to 7 and
respondent no. § respectively.

8. List on 16.12.2025 for hearing on I.A. No. 744/2025."

II. MINING OPERATIONS POST ORDER DATED 29.10.2025

0. That the details of mining post the order dt. 29.10.2025 are as under: (Period:

30.10.2025 (after monsoon season)- 25.01.2025)

eMM-11 generated: 3548

Mincral transported: 41,066 m*

Royalty paid: Rs. 2,36,91,176/-

DMEF paid: Rs. 67,50,000/-

HI. IMPLEMENTATION OF GRAP STAGE-III AND COMPLIANCE

MEASURES

Date Action Taken / Event Compliance / Observation

Notification No. 118(A) issued
notifying the Graded Response Action | GRAP made applicable for identification

Plan (GRAP) pursuant to the and control of pollution sources including
12.01.2017 S L : .-l L : =
directions of the Hon'ble Supreme mining, dust, traffic, industrial units, and
Court for mitigation of air pollution at waste,
various levels.
11.11.2025 GRAP Stage-IIl imposed due to AQI Mandatory cessation of mining activities
e exceeding 300 in Delhi and NCR during GRAP-I11.

regions; mining and associated
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activities prohibited in Delhi-NCR
area.

Meeting convened under the
Chairmanship of the District
Magistrate, Ghaziabad by the Regional

Directions issued to all stakeholders for

12.11.2025 Officer, UPPCB with all concerned strict compliance of GRAP-11I restrictions.
i i ) (Annexure R-1)
authorities to ensure implementation
of GRAP-III directions.
Letter issued to M/s New Panther Explicit direction to observe GRAP
13.11.2025 Security Guard Service directing restrictions related to mining and allied
compliance with GRAP-III restrictions. activities, (Annexure R-2)
Joint site inspection by Mines Officer,
Ghaziabad and RO, UPPCB conducted [Mining operations found completely closed;
21.11.2025 | atsand mining lease area of Village no machinery or sand-transport vehicles
Pachayera (Block-2) and sand mining found operational.
permit area of Village Nauraspur.
Inspection findings communicated
vide letter confirming complete Compliance observed during physical
26.11.2025 closure of mining activities due to inspection; warning issued for future
GRAP Stage-IlI; compliance directions violations. (Annexure R-3)
reiterated.
Bt Transportation of ordinary sand
11.11.2025 detected through departmental portal | Violation of GRAP-III conditions detected.

during GRAP Stage-III period.

04.12.2025

Show-cause notice issued under Rule
60(2) of the U.P. Minor Minerals
(Prevention) Rules, 2021 proposing
penalty of Rs. 50,000/-.

|Initiation of penal proceedings for violation.
(Annexure R-4)

Reply submitted to the show-cause

07.12.2025 AottEe by thé Projest Proponant Reply examined and found unsatisfactory.
Penalty of Rs. 50,000/- imposed under _ }
11122025 | Rule 60(2) of the U.P. Minor Minerals | T2l action tzken, penalty imposed and

(Prevention) Rules, 2021.

recovered. (Annexure R-5)
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7. That the Hon’ble Tribunal vide order dt. 16.12.2025 granted the opportunity
to the Respondent Authorities to bring on record the conduct of the Applicant.
That the relevant portion of the order has been reproduced herein for ready
reference:

5. Learned counsel for respondents no. 1 to 7 seeks two weeks ' time for filing
of reply by the District Magistrate, Ghaziabad to [.A. No. 744/2025 and also
seeks liberty to file affidavit regarding conduct of the applicant who is stated

to have indulged in illegal mining in District Ghaziabad.”

8. That it is submitted that as per departmental records, the Applicant himself,
namely Bittu S/o Lilu, resident of Village Pachayra, District Ghaziabad, is
engaged in transportation of minerals at the said site using vehicles bearing
registration numbers UP14LT3741 and UP14MT4722, even during GRAP-
III restrictions, which fact is relevant for proper adjudication of the present
proceedings. That it is further submitted that the Applicant has been
continuously misleading the Hon’ble Tribunal.

A Copy of the details of the vehicles have been annexed herewith as

ANNEXURE R-6.

9. Based on input of illegal mining in Yamuna riverbed through X/Twitter
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and post verification, an FIR No. 0488 dated 24.10.2025 was registered by
Local Lekhpal at PS Tronica city against the landowners i.e. Applicant Mr.
Bittu and 5 others who indulged in illegal mining in village Nauraspur.
Further, show cause notices dated 16.12.2025 and 08.01.2026 were sent to the
illegal miners providing opportunity to present their case before mitiating
action under Section 4 and 21 of MMDR Act 1957 and Rule 3 and 58 of
UPMMCR-2021, reply of which has not been received till date.

A Copy of the FIR dt. 24.10.2025 has been annexed herewith as ANNEXURE
R-7

A Copy of the notices dated 16.12.2025 and 08.01.2026 has been annexed

herewith as ANNEXURE R-8

Based on information received from local villagers, Applicant Mr. Bittu
along with 3-4 others were caught doing illegal mining and transportation at
Pachaycra village on 02.01.2026 by team of Revenue and Police officials and
ran away with his vehicle No. UP14MT4722 after being questioned about
valid mineral documents. An FIR No. 007 dated 04.01.2026 was registered
by local Lekhpal at PS Tronica City regarding the same.

A Copy of the FIR dt. 04.01.2026 has been annexed herewith as ANNEXURE
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11. Further the Hon’ble Tribunal vide order dt. 16.12.2026 directed as under:

““The aspects of communication regarding imposition and withdrawal of
GRAP-IIl and 1V restrictions can be looked into by the District Mining Officer,
Ghaziabad who shall also be bound to communicate, by appropriate
electronic means besides written communication, about imposition and
withdrawal of GRAP-1I1 & 1V restrictions to all the mining lease holders in
the district who shall be bound to comply with the same and the District

Mining Officer shall also ensure compliance with GRAP - III and 1V

restrictions by making requisite field visits to the mining lease sites”

V. COMMUNICATION AND ENFORCEMENT OF GRAP-3 & 4

RELATED RESTRICTIONS

Date GRAP status Communication to Project proponent

I. A letter No. 917 dated 14.12.2025
by Additional District Magistrate (F/R)
GRAP-3 & 4 enforced vide CAQM was sent to the proponent to inform

order No. about GRAP -IIT and TV being in force

20017/27/GRAP/2021/CAQM in NCR | A Copy of the letter dt. 14.12.2025 has
13.12.2025 | and adjoining arcas been annexed herewith as

A Copy of the CAQM order dt. ANNEXURE R-11.

13.12.2025 has been annexed herewith | 2. Letter was also sent on WhatsApp
as ANNEXURE R-10. on 14.12.2025.
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*Field inspection of the lease area dated 28.12.2025 was carried out by the deponent to

ensure compliance with the GRAP restrictions. Mining and associated activities were Jound to
be closed at the lease site.
A Copy of the inspection report has been annexed herewith as ANNEXURE R-12.

02.01.2026

GRAP-3 & 4 restrictions were removed
vide CAQM order No.
120017/27/GRAP/2021/CAQMS28DT
in NCR and adjoining areas

A Copy of the order dt. 02.01.2026 has
been annexed herewith as
ANNEXURE R-13.

1. A letter No. 979 dated 02.01.2026
by Additional District Magistrate (F/R)
was sent to the leascholder to inform
aboult the same

A Copy of the letter dt. 02.01.2026 has
been annexed herewith as

ANNEXURE R-14.

2. The said letter was communicated to
the proponent on WhatsApp on
02.01.2026

GRAP-3 restrictions were imposed
vide CAQM order No.
120017/27/GRAP/2021/CAQM/542DT

1. The order was communicated to the
proponent via WhatsApp on
16.01.2025

2. A letter No. 1004 dated 17.01.2026
by Additional District Magistrate (F/R)

16.01.2026 | in NCR and adjoining areas was sent to the proponent to
A Copy of the CAQM order dt. communicate the restrictions on
16.01.2026 has been annexed herewith | Mining and associated activities.
as ANNEXURE R-15. A Copy of the letter dt. 17.01.2026 hs
been annexed herewith as
ANNEXURE R-16.
FOTAN
GRAP-4 restrictions were imposed ‘
vide CAQM order No.
120017/27/GRAP/2021/CAQM in
17.01.2026 | NCR and adjoining arcas

A Copy of the CAQM order dt.
17.01.2026 has been annexed herewith
as ANNEXURE R-17.

P t/T OF \R‘\

*Field inspection of the lease area dated 17.01.2026 was carried out by the deponent aiong
with members of Joint Inter-state Task Force Members to ensure compliance with the GRAP
restrictions. Mining and associated activities were found to be closed at the lease site.
(Photographs of the said inspection have been annexed herewith as ANNEXURE R-18.
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22.01.2026 DT in NCR and adjoining arcas the proponent through WhatsApp on

GRAP-3 restrictions were removed
vide CAQM order No.
120017/27/GRAP/2021/CAQM/545 | 1. The said order was communicated to

A Copy of the order dt. 22.01.2026 22.01.2026
has been annexed herewith as
ANNEXURE R-19,

12:

That the present matter was last listed for hearing on 21.01.2026, wherein the
Hon’ble Tribunal directed as under:

*““The District Mining Officer, Ghaziabad is also directed to file his affidavit
as to whether the District Mining Olfficer, Ghaziabad was informed by the
applicant on 02.01.2026 and on other dates including, 18.01.2026 about
carrying on of illegal mining in violation of GRAP restrictions and if so, what
action was taken by the District Mining Officer, Ghaziabad on the basis of
information given by the applicant. The District Mining Officer, Ghaziabad is
also directed to mention in his affidavit as to (i) whether any river sand mining
and transportation of mined material took place during night time in the
mining lease area or adjoining area and if so, what action was laken
regarding allegations of illegal mining and illegal transportation of illegally
mined material during the night time. Affidavit may be filed by the District

Mining Officer, Ghaziabad on or before 28.01.2026.”
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REGARDING INFORMATION BY THE APPLICANT REGARDING

ILLEGAL MINING: -

Date 4_8-. 'M-t;ﬂe of
communication

Allegations

Action Taken

02.01.2026
through
WhatsApp Call

1. Applicant Mr. Bittu
called the deponent at
09:47 PM after
sending a copy of
Hon'ble Tribunal
order dated
16.12.2026 and
informed about night
time operation by the
leaseholder of
Pachayera-2.

2. The applicant also
sent some unclear
photographs which
could not be verified
and No video was
sent.

1. That the Deponent immediately called Naib
Tahsildar of Tehsil-Loni at 09:57 PM and asked to
check if night time mining 1s carried out at
Pachayera-2 lease site. Naib Tehsildar went to
check the lease site which was found to be closed;

However, he caught a Dumper No. UP17BT9889
transporting mincd mincral on Pusta road which
was found to be witheout valid papers. The dumper
was immediately seized at PS Tronica City with
the help of local police and further a letter
dt.24.01.2026 was sent to the Regional Officer,
Uttar Pradesh Pollution Control Board to recover
the environmental damage from the owners of the
said vchicles.

That proceedings are being carried out by the
Mining department as per Rule 72 of the UP
Minor Minerals (Concession) Rules, 2021
tegarding the same.

A Copy of the letter dt. 24.01.2026 has been
annexed herewith as ANNEXURE R-20,

A Copy of the UP Minor Minerals (Concession)
Rules, 2021 has been annexed herewith as
ANNEXURE R-21.

2. Naib Tehsildar also informed about how the
applicant Mr. Bittu along with 3-4 others were
caught doing illegal mining and transportation
at Pachayera village during the same day i.e. on
02.01.2026 at 6:30 PM and ran away with his
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vehicle No. UP14MT4722 after being questioned
about valid mineral documents.

An FIR No. 07 dated 04.01.2026 was registered
by local Lekhpal at PS Tronica City regarding the
same.

A Copy of the FIR dt. 04.01.2026 has been
annexed herewith as ANNEXURE R-9.

05.01.2026
through a letter
representation
(Received via
Speed Post on
07.01.2026)

and dust pollution.

1. Applicant
complained that he
and villagers noticed
that on 02.01.2026 at
about 9:30 p.m.
mining s going on 1
kmt away from the
leased workable area
hy changing the main
stream of River
Yamuna by deep
mining at about 8 mtr.
deep from ground
level by heavy
cxcavalors whereas
EC prescribes only
manual/semi-
mechanized mining.

2. That it is clear
violation of Mining
lease deed that mining
and loading are done
at night, violating
mandatory daytime-
only operations and
the sand is being
Stored/transported
without dust control or
tarpaulin covers, and
use of kutcha roads,

has caused severe air

1. A committee consisting of SDM, Loni:
Regional Officer, UPPCB, Mines Officer,
Ghaziabad and SHO Tronica City was formed
through a letter No. 992 dated 09.01.2026 by
Additional District Magistrate (F/R) to ascertain
the facts and present report.

A Copy of the letter dt. 09.01.2026 has been
annexed herewith as ANNEXURE R-22.

2. An inspection dated 12.01.2025 was carried out
by the committee in the presence of the
complainant Mr. Bittu. When asked to show
evidence of allegations, he couldn't present any
proof regarding same and also couldn 't show the
spot where illegal Mining was being carried out
KM away from the lease boundary.

3. Further, regarding allegation of use of Kutcha
Road, a temporary kutcha road was found to
reach the mining zone as permanent structure are
not allowed in the riverbed as it would amount to
encroachment in the riverbed area.

A Copy of the report dt. 12.01.2025 has been
annexed herewith as ANNEXURE R-23.
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2. That the applicant
immediately called
District mining Officer
Mr. Savrabh
Charurvedi at his moh.
No. 8887534809 and
sent the copy order
dated 16.12.2025
passed by NGT and
photos and videos with
geolocation of illegal
mining going on at
night time on 2.1.2026
on his WhatsApp No.
8887534809 ar 10:01
pm.oon 2.0.2020 at
village Panchayara,
Thereafter applicant
called District mining
Officer Mr. Saurabh
Chaturvedi who told
him that now mining
in night is allowed as
per the new
notification which was
not shared to

applicant till date.

The applicant called on 02.01.2026 through
WhatsApp and complained about night time
operation for which action was taken. However,
no video clips were provided to the Deponent as
alleged in the letter.

Further, no such conversation took place where
Deponent told him that “new mining in night is
allowed as per the new notification ™.

It reflects the dishonest approach of applicant to
further unsubstantiated claims and attempt to
mislead the Hon’ble Tribunal.

18.01.2026
No
communication
was made
through any
medium to the
Deponent
regarding any
violation in the
lease area on
18.01.2026

The applicant alleged
in his rejoinder dated
19.01.2026 filed
before Hon'ble
Tribunal at Serial
Number 23 and 24,
that despite invocation

of GRAP, Respondent
No. § is carrving out

1. An inspection dated 17.01,2026 of Yamuna
River bed area along Delhi- UP border was
carried out by the Joint Inter-State Task Force
members and no mining activity was found to be
happening at the Pachayera-02 lease site as
GRAP restrictions were in force since 16.01.2026.
Copy of the photographs of the said inspection
have been annexed herewith as ANNEXURE R-
18.

On enquiring about the said loaded dumper
ber HR63E8334, it was observed that the
umpgr was breakdown in the path leading to

N

)2f
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Thaton 18.1.2026
afier invocation of
GRAP- 1V Respondent
No. 8 is carrying out
mining activity without
any fear of
Respondent Authority
which is evident from
the photograph that
Truck No. HR 63 E
8324 is transporting
the sand from the

mining site.

mine site and was sent for repairing to the service
center only on 19.01.2026. That the Applicant has
misleaded the Hon’ble Tribunal by bringing the
photograph of the said dumper.

A Copy of the Service receipt has been annexed
herewith as ANNEXURE R-24,

It reflects the applicant’s tendency to level
baseless allegations against authorities while
himself indulging in illegal mining and
transportation.

3. That upon reccipt of the vidco subsequent to the
order of the Hon'ble Tribunal dated 21.01.2026,
the geo-coordinates of the site depicted therein
were duly verified. Upon such verification, it was
found that the loading of mined mincrals was
being carried out within the lease area in
violation of the Environmental Clearance (EC)
conditions.

That accordingly, a Show Cause Notice No. 1023
dated 21.01.2026 was issued by the Additional
Distriet Magistrate (F/R) to the leaseholder for
violation of EC conditions, as loading activities
were found to have been carried out by the
leaseholder at about 9:30 PM on 02.01.2026.

A Copy of the show cause notice dt. 21.01.2026
has been annexed herewith as ANNEXURE R-

25,
A Copy of the Note on illegal mining has been
annexed herewith as ANNEXURE R-26.

5. That to the aforesaid show cause notice, the

Project Proponent replied vide letter dt.

23.01.2026. That the reply of the Project
Proponent was found to be unsatisfactory.
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A Copy of the letter dt. 23.01.2026 has been
annexed herewith as ANNEXURE R-27.

6. That subsequently a penalty of Rs. 50,000/- was
imposed upon the Project Proponent vide letter dt.
24.01.2026. That the said penalty has been
deposited by the Project Proponent on
27.01.2026.

A Copy of the letter dt. 24.01.2026 and e-challan
dt. 27.01.2026 has been annexed herewith as
ANNEXURE R-28.

—

13. Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

o

DEPONENT

YERIFICATION

Verified at G Loz 984D on this 2 5 day of January, 2025, that the

contents of the above affidavit from paragraphs 1 to 13 are believed to be true

and correct to the best of my knowledge and belief. No part of it is false and
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U @ T WerHaY A v Hrael e INd B S W@ 2

S R e 0 N

HA S SRR |
REER
pre
SEILEIBEa N
glaferf: >
1. Rrenfaerd werea, mivrarg @ e gaae! 9|
2. e fawra afterdl, mimmare @ e gaEed i) J}}H
& A

&g prafer : ATEoyH0TH0—2, VaeR—16, IRGER], TOTITATE—201012 PI—0120-41€0108
T : TC-12V, Ryfar @vs, Ml TR, T 226010
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Commission for Air Quality Ma in NCR and ini
GR{LPE# 2 ltymn;glsm:}nt in 3 and Adjoining Are;ls ERT SR
f&i® 12.11.2025 SRR 01:00 T RreRIPT TEYTY B argEET ¥ BT FANR,

TR d8% B B |

e &= e, Sowo weEer Prier A1, mirmaTe gRT ST SR
T & Ho0 wateE ey @ e R W) 9y vgee @ feE @ fag
T TSR FRT AR ARRGEAT Wo 118(31) R=iP 12-01—2017 N1 IS Rewify v
o feRgfea far T @) IS el v @M @ feuraE e 9y yqEe @
I FRB B T FEFT 3@ 9 ¥g W e @ a3 A gu, fed), 2,
3efie gorddl, Y va oy smfne @ s il R BRY AR weEer
AR B |WWIE 8, &1 e o @M wH AR ) 9 aen aerER
maeds HTYATE f6d o & e A M 2| Reeh va 3=y wHoodmRo &= A Air
Quality Index (AQI) 300 ¥ 3rfr 8 & ST Commission for Air Quality Management
in NCR and Adjoining Areas ERT Sub-Committee for GRAP @ recommendation & 3ITHR
W I UF faTi® 19.10.2025 ERT GRAP B Stage-ll a7, 8, forqet srgurer gfRaa
T WM 3 wEew Renfen), miiemEr 3 W A 11112025 @ AEgE |
W it #t erfarE 53 o ag FdRe w= R a2

&5y e, Sovo wewYr Frgmvr &€, MSEETE §RT SeTa Hxn T &
SUE TG A AQI S b 8g 04 FIYIE TIR FEIferd] HiACRT W
Wanfera & @ WIFUS @I AQI Severe St ¥ JTEBIRT ¥ SE @B T IRV, IS
%, C & D URaeT &= e e § 8 arel g, Fmior st & s s anfe
T Trans Boundary Pollutant 2 W adverse meteorological condition ® ®R® fewd

T8 B @ 2 Yo7 ¥ fre Rvmil & sfeREt g aftmmr fhar -

1 A 9o $Yau, Woed QW [ 2. A e v, Aeaiie R aReg,
! MITETE | TS |
3 & aotio aea, Sid rmen fawm, | 4. o afd wee Aw, oRaes
[ mioramare | MR |
5. 51 @ AR, QoT0THOATLOSI0%, | 6. A Tor FAR, J0%0 IREET I,
MRFITETE | MATETE |
7 5 2% @AR, TR W@ UReS, | 8. M TNd ", THORI03MROZI0H0,
TR, TAEIG | TS |
o A fierd Tidd, G0N0 omard Gd | 10, gferd AT, RIS |
[ farg uftye, MTEETR |
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1. 3] He¥ IUAN, THo=0, fae faTT,
MR |

12. B0 |, g9 [T, MaETT |

13. 4 g AR,  Sogwoano,
M |

14, 3t aiffra AR, ogosto, MiormMETE |

15. 81 VgT=a (8 dred, SosiogHo,
Fodfogsoamgodiogo, MREEE |

16. 51 THOBO O, IS FIES,
gofoywoamgogioto, misrmETs |

17. 5 FAR WA, 2080, FONO el f17H,
TS |

18. 3if 3 YT WY 148, 3050, SON0 Wl
o, mifSramars |

T WA

19. 51 9w, 3030,
gREe, MiferaTErs |

20. #ff Hollg FAR, AG Higl AT,
Mg |

21, 2l JfEd YvSy, 30310 Uddl, AR
T/, MEETe |

22. 3 7291 yarq HGred, 20370 S,
TRTaTETs |

23, $TRI URTET, SURGT SHTT Ud e
IcTEH, MRS | |

24. w0 FAR RHE, THOYHOSI0T,
MiSaETE |

25 4 ey gAR, TR,
TS |

26, A ¥ R¥e, S0To3N0, MRAAEE |

27. A e, TH0YF0Y031TS0,

MRITETE |

28, &Y sifha e, A= afEaR!, Sowo
yayor FgEer 918, mivRmEE |

Rremfirerdl, mRmTETE gRT W e Bt fre Regalt W el el

o & frde fRA m-
o YT ¥ A1Y YU @ e i o Fir @, A s, T o smfine
affr, Bt smfine aff, siefire sordal AT & wramy & YT FrRfarel Seey
£ T/ AT a3 ot i o @ frée R T ) 4
¥ GorHo—10 B AT B PR R O 98T "R W WSS AT B qH1E

e i 2q AR far ome 2
PrdaET -t e

WAUE ¥ afE g Weu @ il @ gfe-wife fufed R W R (v
el Efe—wife, e Swe R gfe wie, Wio yus S ave waw gle—we,
e Ay weEwr Wl gfe-wife Wi R) fFe wew § oo
TRareR / sEEl @ fieg o TS eRa aftrew, T Reeh gv RA ™

mﬂﬁ%mwﬁﬁwaﬁqﬁmﬁﬂﬁaﬁmmwﬁmﬁa%l
Frdard) snRa—gwfaa |

mwwmmégﬂﬁ$wﬂ@ﬁTmemmwm
sffe gffted fear oM o gW W & e e dR B Pt
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AT Sodo WEuer FiEor @ @ A @ ol | wEue ¥ 993 AR B &
BRU MRSM, Water Sprinkling tank, Anti Smog Guns &7 24 x7 WdIT # w4

o Wl e R Ty &

wrdardt SRR P/ M e i
TUE A B @ O geR @ Pmi e ERed Jawi @ afaRe) $1 awere
wTE ¥ g fHar o | weus A W amRa /aRodedodio fhe /=ga e

Ww ufaffa & Sosho A &1 Farew frar s, s w4 fodho A B
THTA ©Y W < HAAT 9 |
FrdaE afa—wataa fEme)
m#aﬁmiﬁa/wﬁnﬁnﬁqﬁuﬁﬁwﬁﬁwmmaﬁm
Wnﬁgﬁrﬁaﬂﬁmmﬁﬁmwﬁmwawﬁmaﬁl
Friardt sRe—awfa fame
I ¥ AGG O SURIE BT WUEY/hAw yArdt @ ¥ ghiRea
R, A T T A A B G W NG AT TS |
Frfardt sRa—shodogo /R e /R et aRes / TRdard
{nﬁoﬁfﬁ@ﬂ%ﬁmﬁﬁﬁmmﬁﬁﬁﬁﬁ#mﬁﬁwﬁﬂﬁam
Seafi 8 @ gei-ficd) anft W frier ¥ gofodoso B i &3 ¥ TP

fmfor @1 TRt R W ¥g AR frar T )
Frad snia—gododosi, mivEEe

SeTe MREEE @ i A5 wenfia /et st @ faga e @
ST TE 9ad &ar ¥ uemurerd sa @ o & R T Ry s o
Rrefe f5d o g W0 wate =mared g Rifde Re anfaa wo 320 /1994,
7ed AR 9 ghvae oe sPE 7 o A TR e R 20-01-1997
#Wwwﬁﬁm/wﬁmﬂwmmﬁﬁﬁm
R amgff @1 aeprel wara ¥ R frar w
FHaTer IRa— Rega R, it

See ¥ i G g Med o1 Weer I S W o e #e
Ry T T STROTAOH0 @I BT HaTer &7 erdl Wi |

Prfard) anifra— Sovo WaNYT T /@ AT
wﬁmﬁawBs-lvmmaﬁ&mmwmmﬁgm

Wﬁ@mmmﬁ%gm@ﬁmaﬁml
Frfard) snfRe— e famr

mﬁmm—wﬁmwmﬁmﬁmmﬁ@mﬁmm
f5 N-95 Mask @1 wanT fawar S, i A Air Purifier 1 gwmral far o 1
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YIG-PIEN Ud Wi B (Momning & Evening Walk) 3¢ @1 wifirer far wmd |
75 PR fsar T R Urban Outreach Camp @ ¥ITa=t &1 S, ferd
¥ e Tera @ taR e e |

P st e Rl after), M|

o TyE A wuem W Rmen Ree W@ www oS (mafe R
gRye /HodiogHogo / amowiovwogo /v R wRyE /#exdl 91 T I
) W T W T e W frert (e R W 05 %) # TR
BT /BRI @ PR A’ ¥ ST B 9t BT /ARl 6 ERed W
2 are wiie W Y gReT v §Y A AR s e w9 | e
BT waTer i BRY 5 Renaa /aRi wer & eRfie e e |
el BT warer fear s g & PR o mn @ fF SEme w Wl
Asthmatic Students @ Femall 1 Farer @ wva g femed /T
R X TS Ars A ¥ Rl o warer fhar W |

Fria R R s

RreRIET, MRTAMETE SR wed Rrit 31 argurer e SR 05 o §
qﬁﬂﬁumﬁaﬁ,mmmmwﬁﬁmﬂémﬁmm%wﬁmaﬁaﬁm
#1 2e arer MRT R 99 @ iy A W) e F gER W 50
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: AR HIGS)
SEIECaN]
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FReg  fHaer M R-2
(& 3T
den: 852 / Woa—fH0 / 202526 fasie: 13 /11 /2025
= U RyaiRd e afdw

(TSRS UTH =N EWoe—2)
yio A 3+ Rig Frarfi— wrar® srgee,
306, TP B HTAFT HNE, TG |

ffwr— U Wol- 3 ar] &3 M & e ©m A ufefa i o
@ Ty H |

SIad fawge s@d @l w fé Commission for Air Quality
Management in NCR and Adjoining Areas =1 oIl GRAP & @i &
AU Y WK & wwy ¥ RrenfRard wgicy o swuerar § Qe 12.11.2025 @I
95T MR B WA, T T wRwr A el godfiosmRo & F GRAP
-3 A, fFar &1 g 2

va ® gag § Commission for Air Quality Management in NCR
and Adjoining Areas %1 GRAP ®w-3 @7 8F & W&y ¥ 3 7 fdef &
st feeedl wrowlosmio &3 3 @A dur SuY SN wava afafafet st
7 T R ’

e ! FSRE fhar oer @ f6 Swied YA O ETa B gY o
@qd yeel 84 H wad dgl 9u9d 9Widd awd afafafrdl aeerer yua @ i
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EEEE R-3
ICIEES  BEaN
TRTATETs |
war #,
INEUSEad
TRTTS |
93 Wo— @@/ TOIF0—TI0 / 202526 feid: 2¢ /o) 2025
ERDES dJod fAAid 12.11.2025 H RA 1A [del & agure # qreg @H= &5 @)

g @ Y A |

T SR fawad srad w1 € & Commission for Air Quality
Management in NCR and Adjoining Areas gR1 5Tl GRAP & =i & srure
P oI & ey W wErey @ oremerar ¥ faAiEd 12.11.2025 @1 agd dod H wra faded
@ @H H oYUl Braed | oue ARG e gitee (@Eren) @ Rerad ud o wo
2025 / Riorad /09 e 20112025 & &9 # Sovo wguwr fefor @, mfirmEre @
@9 fQ9FT g1 &I 21.11.2025 1 dle] W=+ Ucel &5 UM T=RHN @ve— 2 Uq dic]
W SIS & U ARAYN 1 WYdT U | el e fasar |

Tq gy ¥ argnd oAl & Adeer & S fRwen wHodosmo &= H
GRAP ®G—3 @l 81 & $HRY 9ad Sl die] @d &=l § @+ $1d Qi g ural
AT | e 9], @HA a3 @ ) Fikd weE vl qrel @1 uRaed @l aee A8
gl | Hie U SR die] WHE YeCEReG UTH YArRl Wue—2 9 dle] @ SIS
gRE uH AregR @ ufafifda e FeEfe fFar T 5 GRAP ®9—3 9 4 @r 8 a
gCll Wi @) orgd R 9§ W & WR W o@wd g gd WA @ 99 fdar i
gfRaa o, afe GRAP wu-3 9 4 o 89 @ Rafd § @/ 9Rass dfdbar
Harferd urdl el 8 dl Qo0 Uquul AgHr 418, wiistardre g guid FE @ s
HIAATE &1 SRRl | Hid W Iy 7Y {58 BIdue Heli ¢ |
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ST JTRAT

Commission for Air Quality Management in NCR and
Adjoining Areas g1 Sl GRAP & fadsli & siqure bl S & wwler 9
forenfarerdt werew @t semerar A QAP 12.11.2025 ®F g dod W wra A
@ ®F W quT daed W Ut YR feam g e @Eren) @ Riewd g3 wo
2025 / Ridbrad /09 fasid 20112026 & &H d Souo uguur fAzavr d@E,
misrarerg @ w@Ee faureT grr e 21.11.2025 @1 dle] WHA Ueer &F UMW
TR US— 2 U9 qTe] @ SISl &5 YP ARWYR ol Ggdd w9 ¥erelly
ferdteror fopar T | Fkieror sien fesraa @ —

Fréteror & dRM Reeh grodlosro &= 1 GRAP ®wi-3 @
B @ DRV SIT QAT aTe] G & F @Ee e ol @9 9 T4r | S
el WA §31 7 B W HRIRA FT T dTf BT RIS Al g el I
TN A URIUReE 4T WA YSelRe YT UARRT U2 g 4l &
IS 8RR T ARER & ufoFEaT & AR fear w5 GRAP ww—3
d 4 @l 8 d 8BS WM &l Jerdd Rafd 9 Wd & wWR 9 3aid 8id g3
T P a8 e e gffea @, It GRAP woi-3 9 4 @ 89 @
feafd # wed /uRasa wfear daifera urdl ol & o Sovo wguvr fRi=vr 1€,
wfSrarare g gaTa fremt @ st erfaEl @ omeft) dte w fag g
foreidss wiehnme Her 2 |
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CHALLAN

(3relte @eteT YT YT FA 357N, 3090)

Government of Uttar Pradesh

Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money
[To be submitted through Net-Payment]

|Cha||an No.: AKV250032037 Challan Date:11/

12/2025

|Assessment Year:2025-2026

Tax Period: ANNUAL

|Name of the Bank:

|Unique Id:

|Depositor Name:

Bani Singh

|Depositor Address:

Head Description Serial No.[Amount (in Rs.)
085300102010000@%31??11‘&?%@%?@3?\?% Yo 1 50000.00
Totals of the above heads -- 50000.00

A SUM OF Rs. 50000.00 AGAINST THE HEADS MENTIONED ABOVE --] THROUGH NET-PAYMENT

TRANSACTION ]-- ON HAS BEEN DEPOSITED BY THE DEPOSITOR.
(Depositor Remarks->GRAP Penalty Pachayra Khand-02)

THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPAFZULJA9, Scroll Date:-11/12/2025
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1. Vehicle Number: UP14LT3741 —
(BITTU son of LILU, Address 151, Panchayra, Ghaziabad, UP, € UP14LTI741
201102 (MO: - 9312661514)

151 PANCHAYRA GHAZIARAD LP 201102

151 PANCHAYRA GHAZIABAD UP 201102

MATS0D024N3H21995

T %
' v
..... . e 8 S
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2. Vehicle Number: UP14MT4722
(BITTU son of LILU, Address 151, Panchayra, Ghaziabad, UP, caa:

UP14MT4722

201102 (MO: - 9312661514) €

151, PANCHAYRA GHAZIABAD UP 201102

151, PANCHAYRA GHAZIABAD UP 2071102

MATA0ED 1 FNIP33802

B6 7B6A250002122L64252447

Gaods Carrier Goods Cerrier

ESEd oo
EdEd oo
FHEE oo
EEN oo
W oo
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R-7
N.C.R.B (u=.dt.3m.&)

I.I.F.-l (Tehieha ST WhTH -1)
FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)
UgH a1 e
(a1 173 < U= 7@ U9 & dga)

1. District/Unit (SITT/3®T1S):  TTHIT (HAYE MSaTEc)
P.S. (aTT): 2ifenr BT Year (a¥): 2025
FIR No.(9.9.ft. €.): 0488
Date &Time of FIR(W.g.fX. &t feiam/ana): 24/10/2025 22:36

2. S.No. Acts (3rfaf=zm) Sections (&MX1(T))
(sh.4.)
1 9RAR =r gigar (& w Te), 2023 303(2)
2  EHFUd g (e w Rme) 4
artafFaw 1957 |
3 @F Ud ERy (e @ ) 21
arfaf=am 1957
3.(a) Occurrence of offence (3MazTer &l TaAT) :

1. Day 9fam® Date From 11/10/2025 Date To  11/10/2025
(fe): (et | ): (fe=TT )

Time Period g 1 Time From 00:00& Time To 00:00
(T9g rate): (9T T ): (Gug asd): o9
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N.C.R.B (u=.dt.3m.&)
I.I.F.-l (Tehieha ST WhTH -1)
(b)Information received at P.S. (IT9T <gi Y21 UTH 3 ):
Date 24/10/2025 Time (§77):22:36 a1
(T&1eh ):

(c) General Diary Reference (OS5I HTHEIT &H ):

Entry No. 079 Date & Time 24/10/2025 22:36 &<t
(wiai® €.): (fe=rien 3T awa):

4. Type of Information (§a11 &T Y&R): fAfREd

5.Place of Occurrence (H&ATEIH):

Direction and distance from P.S.uf£m™, 05 Beat No.
1. (a) (AT & &I 3N T ): oY (e 9.):
(b) Address TmH T=ITI
(T):

(c) In case, outside the limit of this Police Station, then

(afe a7 |11 & a1gT g dY):
Name of P.S. District(State)
(ATAT BT ATH): (S (Tr=3)):
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N.C.R.B (u=.dt.3m.&)

I.I.F.-l (Tehieha ST WhTH -1)
6.Complainant / Informant (fa&raasdi/ga=madt ):

(a) Name (A7): AU AW gedl or@UTel
(b) Father's/Husband's Name(ftraT / ufd e
(c) DHtYear of Birth (s=0 Rt /af): 1986
(d) Nationality (TT8tzraT):  9Ra
(e) UID No. (Zamset E.):
(f) Passport No.(UTauTe §.):

Date of Issue (JTI & @&t [T2):

Place of Issue (ST HiTA HT €ATT ):

(9) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,

PAN) |

S.No.(%.9.) Id Type (4ga14 U7 &1 h1Y) Id Number (TgaTH 9€0)
1

(h) Address (ddT):

S.No. | Address Type Address (TdT)

(s.9.) (T T WRTR)

1 | ad| aar & FGUTe, T TR, U, dgaiel o= ATHior

(FHiARe MAATETE), JR TS, R
2 | Tl uar AT AGUTSH, TTH U=ITIRT,UTTAT, dgdiel et ITtor
(Y MNATENE), I T2, R

(i) Occupation (c<Ia9T1):
(i)Phone number (THTY §.):
Mobile (AiaTsa §.): 91-9711524307
7.Details of known/suspected/unknown accused with full particulars
(T / wfeTer | AT ATAGH BT g e wiga gui):
Accused More Than (31T MOt U & 3rfera gf at d&am):
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N.C.R.B (uA.dt.3me.ah)
I.I.F.-l (Tehieha ST WhTH -1)
S.No./Name (A7) Alias (3U-TH) Relative's Name Present Address
(.9.) (TeedeR @71 A™)  (FdaT TdT)
1 &e fire ot | ;. efteg 1. o vETE e R,
I (RAYE M),
JO UL, 9
2 [fag TOeT a1 AT By 1. T EITa g e,
TTHIOT (RIARE TTETE),
_ | ST REYHRT |
3 HAN AR T BT AT 1. TTH TR, iR e,
T 7T (RiARE TTETe),
FT U, MRT
4 |[THUTEAT Ui T AT : lle] 1. T GETRT e e,
ymiter (Hfee misamEe),
_ | TSI
5 @A ufd 1AW ;A 1. T gErR e e,
Tt (HiRYe miNaE),
_ . — FIX LT, 4T o
6 | PYH T AT - 1. OTH TETRRT 2T T8,
fag T (HiRee miaEe),
ERi RG]

(Fspraasaf / gaamaal g Rl 8 | S w- & wro):
9.Particulars of properties of interest (Saf=2ra @¥ut &1 forawm):

S.No. |Property Property Type 'Description Value
(.9.) Category (G¥ui &1 ghR) | (feraon) (In Rs/-)
(Futa guft) (773 (T 7))

10.Total value of property _(In Rsl-)-mﬁr ﬁi‘ijﬂ' qea(e
11.Inquest Report / U.D. case No., if any (qcg gHt&T FXaie / . &Y. uahw 4., afg
g g ):

S.No. UIDB Number

12.First Information contents (YJ# -1 d2T ).

Tehel WU Tg=el aey ... Far & ST 2T wret gifenr [T ot moare,
ngicy afem Fae ag § b 3= e 11.10.2025 @t S e @A+
3ITERTY T2AT AT AGUTA TTH ARFYL GUET o TG AT TSIl TOETE, &
1Y 3 dTe] @A SHeh @E F0 98 0 wherm 1.2650 g0 dUT @H HO
99 ThaT 1.2650 §0 U ST Hidh T Treityr g S man, e /i
SOEH00 & 3rSrer e & &1 i FhaT 1 T 2T | I €A & iiene Lat

4
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N.C.R.B (u=.dt.3m.&)

I.I.F.-l (Tehieha ST WhTH -1)

28.1823 LOng 77.219127 § gt ATT (15x0.5x49) TTH 367.5 & HI0
a2 (51x17x0.5) T1t= 433.5 o 10 ardt w2t g | Srew srder @=+ a1
forar 51 T o | TeTEa SrfYerET I et Fed & dre, @e A0 98 Ao #
PHILADRR g, feIe TAT iied, HAIN FHR TF TSR FAT THUTAT Ul ofted &
Ul o 50 7T GERRT 9T @E 90 99 H HILAhR HgAET Ut
g~ T9g 190 7T &1 g | SURIh ehi¢ehRl & TEelTth FIR TS1 e gq 3T
I §aT § UEd g | GEAT&R 3iUSI ruted 24/10/2025 U= T (wrauTe)
9711524307 (AU THY) goohl 1@UTe dgyiel el aaA uar &g
SGUTe, T U=ITIRT U1 o dgaiel e, et TosTe, (30W0) TmiY uaT -
T FEUTH, UTH U=TA YW1 J dgdie a1, et mosne, ... 91 & @10
240 rh1I ATET YATIOIT & g o U1 TI0UH & SATER WX HehcHT JURIdh i
HIIHT o ol B gRT 2MeC, & SIec, TNel dieteht ATAT ETSI & HFgey WX
dHIEITUd WX g0HI0 2240 Wi Afeieh gIRT Efohd &HTTAT 71T | FEATelT ceheilich

ReFH......

13. Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at ltem No. 2.
(Y WAt FwTdaTgY : Fih IUTE SATART & UAT TeTdT g o AU HLA BT
a8 0e 6. 2 °# Iooi@ UTT & dgd g |)

(1) Registered the case and took up or
the investigation: (&0 &f fehaT (@)
T 3R ST & ferg forar mam ):

(2) Directed (Name of 1.0.) PRADEEP SINGH Rank S| (Sub-Inspector)

(ST Arfera Y &1 ATH): (Tg):

No. 192290773 to take up the Investigation
(9.): (T ST 31U+ UTg # &4 & forg =ide fear man) or (Am)

(3) Refused investigation due to (= & forw ):
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N.C.R.B (u=.dt.3m.&)
I.F.-| (Gehtge ST i -1)
or (& HRU TR ThaT AT
(4) Transferred to P.S. District
(AT=T): (Frem):

on point of jurisdiction (1 &FTTIHTT & HIUT gEATATL) .

F.I.R. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost.

(frerTaasat / gaaraat wt wrafidht ug H A1 7, gt S g3 ATA1 3N TS
w1t e fAmraamal @ &t |)

R.0.A.C.(3mX. 3 .¢ .€%.)

14 Signature/Thumb impression of the
complainant / informant.(f&rTaasadt /
ATl @ gEATER / T[S HT FAT):

15Date and time of dispatch to the court
(3reTerd ® BUUT it feATH N 9HY):

Signature of Officer in charge,
Police Station
(ITET GUT & GEATER)
Name THANA INCHARGE
Rank Sl (Sub-Inspector)
No. 9454405104
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N.C.R.B (u=.dt.3m.&)

I.I.F.-l (Tehieha ST WhTH -1)

Attachment to item 7 of First Information Report

(waH ga-1 U & Ag 7 GaA9S):

Physical features, deformities and other details of the suspect/accused:
( If known / seen )

("TeTer | arfergm &t AT aduary, faeiaat i =g faawor

(@te srd / @1 7))

S.No.(.4.) Sex Datel/Year Build Height Complexion Identification Mark

(i)  of Birth (¥91a¢ (cms.) () (s) (9ga™ =g )
CRATICTIES (e

| o oad) (8.41)) |
1 [ 2] 38 [ a] 5 | 6 7
1 I
- R
3 I
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N.C.R.B (u=.dt.3m.&)

I.I.F.-l (Tehieha ST WhTH -1)

4
5
6 qigett
Deformities/  Teeth Hair | Eyes (3i€) Habit(s) Dress Habit(s)
Peculiarities (i) (ITe) (31ed) (TgTan)
8 9 10 | 11 12 13
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N.C.R.B (uA.dt.3me.ah)
I.I.F.-l (Tehieha ST WhTH -1)
Language | | Place Of (Ehﬁ TT) | | Others (3174)

/Dialect : ) |
('ﬂTﬂTi‘Eﬁ?rﬁ) Burn Leucoder Mole Scar Tattoo

Mark ma | (A&ET) (9Td) (TS §U

(St §U  (cqrewt )
BT (Tthe,
Fam) =)

14 15 16 17 | 18 19 20
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N.C.R.B (uA.dt.3me.ah)
I.I.F.-l (Tehieha ST WhTH -1)

These fields will be entered only if complainant/informant gives any one or
more particulars about the suspect/accused.

(Tg &7 aHl g fohy ITgn afe [ Araadat / gaaradl giere / ivgs & ar | @I
TS AT 398 ATdH JTAH1 2ar g |)

10
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ITEIRG / 3ff~ad Alfes R-8
Frater RNenf@ery  miSraEe

(@9 JTgHT)

PHIROT gArRI AIfewd
gz 9= 990/ "ofdio—miio / 2025—26 feti: «@ / <) /2026
# Eig 9 fdeg g =M oiq,
sife rHaTel! 9 sf efie,
£ FAS FAR GF A IAOAR,
e e gt S WA
frareTer ww gamRT,
agdid a1, mierETe |
fawa— I ARAG @ G 6 98 Ao vebaT 12650 Bo H AMRYT ATE FT a7

WA+ by S & 9w J |

Gﬂﬁaﬂfﬁﬁmﬁsﬂmﬁﬂﬁwwmgsaﬁﬂmwuzozﬁwm
TEY @, e gRT araTa wRrn ar & B R 11.102025 7 & e $ S
T AREYR & EERT W0 980 wHar 12650 B0 H anus gRT T 8w eEfy @ 02 e
W TR 41650 HOHI0 @ 382.50 €00, HAA 799 HOM0 WIRYT 9Te] B WA fbar Sir
qrT AT ®, aﬁaﬁa@ﬂﬁﬁuﬁﬁm%i@ﬁaﬁaaﬂa%wﬁmm
R 7 sefeve aftRfa fear o, @ wwy § S0 T B9 B 15 299 § o
Wl Ugd wed Bq R B war on, R Y gRT dEfedie @e 39T
TRV / FR YR AR fdur 1ar 2

et SnyeRl i EvR yem e g R o & 5 swiew
it Hea & ey ave fwg @l 7 srfeve SRRIfT fear o, & gy § Aty
B @ o7 Raw # aoen wdleRy wR a1 ghad @} gt amwa gwi
fafRa s # o ver sxga 8 a1 S @ 1 e Awg @ uew e ok
Hd BY sfeve SRR f5d oM &) wrdardl & s, ﬁmqﬁeﬁﬁrﬁam

BT |
A~
S
s
oA |
93 ¥o Uq feeie SuREdHR | :
yfafefa —

1. TEdderR S @1 Sa Aifew o2 wfadl ¥ gw e & e 0w 5 awfa @
diffe weer ufa sfay § Sude s giafdag o |

b oal"c’
b ﬁ?éﬁ/
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sEtey ePert  misraEs

(T 37FAT)
PR g AfeH
gz w&r 772 /w@ofeo—mfio /202425 feqi: /¢ /)2 /2025
N &g 9 fAeg go 40 g,
Sy IMUTel e At el
Y 7S AR gF A TR,
ST GeTem et s
rariTeT UTH =R,
TEdre dFl, ToTETETg |
farsar— T AREYR @ @aY W 98 o XHAr 12650 B0 W AR dTel BT I
w9 fhd o & g H |

T H & 6 @ iR mivrrEre o Siie e T 13.10.2025
BT g et T ¥ REe 11102025 7 &F FdEor & SRE U ARER &
WET o 980 IHAT 1.2650 B0 H 3MUH ERT A T gAY B 02 W W FHI: 416,
50 H0HI0 T 382,50 HOHI0, el 799 HoHl0 WRIRTI dTe] HT W fHIT ST URT MR

S oy @ @ Aol § 3 g

HET TR B o0 IuAF (IRER) FIEEed 2021 $ w3 o @
vd @i (e vd fafa) afdfam 1957 @7 a1 4 &1 Ieewd & U9 S0%N0 SuES
(GRer) fraamae 2021 & fraw 58 o7 @@ @ @i e (Fem @ fAfem) s
1957 BY ©RT 21 B ST FUSAIY I ¢ |

ara: o R fear war ® 6 SuRied sy o @ wRM A IMUD
foorg @ 7 srievs ARG fFar o, & wwy # Aifcw ard 81 @ 15 fRaw & o
YT W el gfafed w¥ | ol emus gy FeifRa saf® # oer vet wwge wE
fror ST £ O aue fiwe Ue uehw ey wiRa fY S @ erRiaEr @ S,
e qof Swrari smasT 8r | EQ

k'a\\‘x{
S EBEaR
L»\,, TTGTATETS |
U3 W0 Ud feHIh SURIG N |
gfafaf —

1. aEdeER dF @1 9ad Aifew o2 ufddl ¥ gu fdy @ 9y ufda 5 wwifta @1
aIfreT BRIR Ul drafed # Sy el giHaEd o |

P
¥

e
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R-9
N.C.R.B (u=.dt.3m.&)
I.I.F.-l (Tehieha ST WhTH -1)
FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)
yaw gaAT Raré
(a1 173 < U= 7@ U9 & dga)
1. District/Unit (SITT/3®T1S):  TTHIT (HAYE MSaTEc)
P.S. (aTT): 2ifenr BT Year (a¥): 2026
FIR No.(9.9.fx. €.): 0007
Date &Time of FIR(W.g.fX. &t faiam/ana): 04/01/2026 18:15
2. S.No. Acts (3rfaf=zm) Sections (&MX1(T))
(sh.4.)
1 ORAT =g dRar (T TE), 2023 303(2)
2 wFyd @l (R o ) 4
artafFaw 1957 |
3 @F Ud ERy (e @ ) 21
arfaf=am 1957
3.(a) Occurrence of offence (3MazTer &l TaAT) :
1. Day $FhaR Date From 02/01/2026 Date To  02/01/2026
(f’&): (e & ): (=TT % ):
Time Period Uge 2 Time From 06:30& Time To 06:30

(T9g rate): (9T T ): (Gug asd): o9
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N.C.R.B (u=.dt.3m.&)
I.I.F.-l (Tehieha ST WhTH -1)
(b)Information received at P.S. (IT9T <gi Y21 UTH 3 ):
Date 04/01/2026 Time (§77):18:15 a1
(T&1eh ):

(c) General Diary Reference (OS5I HTHEIT &H ):

Entry No. 035 Date & Time 04/01/2026 18:15 &<t
(wiai® €.): (fe=rien 3T awa):

4. Type of Information (§a11 &T Y&R): fAfREd

5.Place of Occurrence (H&ATEIH):

Direction and distance from P.S.uf£m™, 05 Beat No.
1. (a) (AT & &I 3N T ): oY (e 9.):
(b) Address TTH- T=IRIRT
(T):

(c) In case, outside the limit of this Police Station, then

(afe a7 |11 & a1gT g dY):
Name of P.S. District(State)
(ATAT BT ATH): (S (Tr=3)):
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N.C.R.B (u=.dt.3m.&)

I.I.F.-l (Tehieha ST WhTH -1)
6.Complainant / Informant (fa&raasdi/ga=madt ):

(a) Name (ATH): Tafus @R si@aTer T 9=
(b) Father's/Husband's Name(ftaT / ufd e
(c) DHt/Year of Birth (s=0 Rt /af): 1991
(d) Nationality (TT8tzraT):  9Ra
(e) UID No. (Zamset E.):
(f) Passport No.(UTauTe §.):
Date of Issue (JTI & @&t [T2):
Place of Issue (ST HiTA HT €ATT ):
(9) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,
PAN)
S.No.(#.9.) Id Type (Ug=IT= ¥ &1 W1X) Id Number (Tg=T= S&21)
1
(h) Address (4dT):
S.No. | Address Type Address (TdT)
(.9.) |(TdT T THR)
1 | a9 uar RECICRCICIRECIRIE DI LR G R
MSATETE), T US4, TR
2 | T uAr dgdter ai e miSmee  omdtor (wRe
TSHATEITE) T e, R

(i) Occupation (caddTY):
(i)Phone number (THTY §.):

Mobile (AiaTsa §.): 91-9711524307
7.Details of known/suspected/unknown accused with full particulars

(7 / wTeer | arama rfvrgs &1 QX faaw giga aui=):
Accused More Than (31T MOt U & 3rfera gf at d&am):
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N.C.R.B (u=.dt.3m.&)
I.I.F.-l (Tehieha ST WhTH -1)
S.No. Name (A7) Alias (3U-TH) Relative's Name Present Address
(%.9.) (TRedeR &1 ATH)  (adaT= UaT)
1 |3FRHO- foretT e 1w wfiey 1. TETER S e amdor
UP14MT4722 (PRAERE TSTETE,) 37
CoIECGE | e, W
2 |3-470 1. 3rsTTel, T (HiReE
MSITETE,), 3T U2, |1

8.Reasons for delay in reporting by the complainantlihformant
(Frepraasmal | ga-Tsal grar Faid S8 8@ st &= & Hr):
9.Particulars of properties of interest (Saf=2rad @i &1 faawum):

S.No. Property Property Type 'Description ‘ Value
(.9.) Category (avuty &1 yhrR) | (Feraor) (In Rs/-)
(gufar gofh) (w4 (% H))

10. Total value of property (In Rs/-)-¥0fx T Hel Toa(T

11.Inquest Report / U.D. case No., if any (§cg H1&T IYq1d / . ST 9&Hw 4., e
HIS & ):

S.No. UIDB Number

12.First Information contents (WIH Y471 dZd ):

THA TG Torel ATCY..... e H, SHF AT Y1 =T & et Mo
"gied, fedien 02/01/026 @Y TTH TETIRT U] o dgdlel el [SietT- moare #
AT TEYIAGR aUT &0 w@UTA i T & MR TR T AT 6.30 Tt
Location lat- 28.80718 ,Long- 77.221856 U ¥ &1 &X , X ,2leil AT
IR fe@ETs &1 updme & a1e, Uar IeT o e Zleil, SFIR gRT AT &

31 SITe] T & 3T T § UTH- GATIRT IURH Location TR 7T & 3R
TgT & SFIX S dhdeh AT Wl A1 JUh S| hl AT ietd h Fgraar &
T SifeenT ST i arfeRa 7 2 fear mam §1 39 i SFe F0-
UP14MT4722 Sifh &g g1 o fely @t a1 1 #rfetdn 18ig, 4 efief, (O~
USITIRT SFOX T of ST 7T & S9! GUTE g7 U i SIS & 118 3R
AT 7T 16 31T SFUR o ITSITd Te@Treh of ST 9ahd gl offdhel SFUR ATl gt
AT 31 SFIR Y TSI it 9T TITI 20T 3-4 37X 31T &I JT SHIX
ATieieh i aieht WIT T2 SR ATTetds dT 3-4 31T eNT & T&eTh 3
rdaTg) 3 3med greg a1 A dfta B SD arufda 04/01/026 Rfta avwe
(erEuTer ) A1090- 9711524307 &3 Uamad Ale- § g0H10 858 a=ct FHI THT

4
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N.C.R.B (u=.dt.3m.&)

I.I.F.-l (Tehieha ST WhTH -1)

UHTTONT &3l § feh Toh UTH WT0UF & 3MTEIR UX HehGHT JURID hi 1T o HehcHT
™ g SIeg, & 2Ie el et ATAT §IST & HFEY IR HIRIETTAUE O H10
3730 31T =Merdd gRT Ehehcd T AT | SreATel dehelich Fie & |
13. Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at Item No. 2.
(T T wrdaTg! : i IUTIH STTARI | TdT IoldT g (o AL HLA HT
AU AC . 2 Ied@ URT h Agd g |)

(1) Registered the case and took up or
the investigation: (W&¥uT gt feaT (@
T 3R ST & ferg forar mar ):

(2) Directed (Name of 1.0.) PRADEEP SINGH Rank Sl (Sub-Inspector)

(StiEr TSI BT ATH): (ue):

No. 192290773 to take up the Investigation
(9.): (Y <TT=r 3o+ 919 & &1 & forg [HEer fear mam) or (am)

(3) Refused investigation due to (7= & foIT ):

or (& HTTU I THAT IT)
(4) Transferred to P.S. District
IENE (FSre):

on point of jurisdiction (®T &ATTAHI & HILUT gEaiaied) .

F.I.R. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost.
(traasmat / gaarsat @ mrafidt ug w ga1s 7, gt o §S A1 3N S
w1t e fAmraasaf @ & w3t |)

R.0.A.C.(31R. 3t .U .41.)
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N.C.R.B (u=.dt.3m.&)

14 Signature/Thumb impression of the
complainant / informant.(f&&Taaasdi /
gaaThd| & gEAT&R | AT 1 FAT):

15Date and time of dispatch to the court
(3reTerd & wwur &t TeATH 3N q97):

I.I.F.-l (Tehieha ST WhTH -1)

Signature of Officer in charge,
Police Station
(ITET GUT & GEATER)
Name THANA INCHARGE
Rank Sl (Sub-Inspector)
No. 9454405104
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N.C.R.B (u=.dt.3m.&)

I.I.F.-l (Tehieha ST WhTH -1)

Attachment to item 7 of First Information Report

(waH ga-1 U & Ag 7 GaA9S):

Physical features, deformities and other details of the suspect/accused:

( If known / seen )

("TeTer | arfergm &t AT aduary, faeiaat i =g faawor

(@te srd / @1 7))

S.No.(.4.) Sex Datel/Year Build Height Complexion Identification Mark
(i)  of Birth (¥91a¢ (cms.) () (s) (9ga™ =g )

(P fafas ) (@g

| o oad) (8.41)) |
1 [ 2] 38 [ a] 5 | 6 7
1 I
2 S NIGE

Deformities/  Teeth  Hair | Eyes (37€) | Habit(s) Dress Habit(s)
Peculiarities (€Td)  (dTe) (3med) (Ug-TeT)
8 9 10 | 11 12 | 13
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N.C.R.B (u=.dt.3m.&)
I.I.F.-l (Tehieha ST WhTH -1)

Language Place Of (T TIT) Others (3177)
[Dialect : : : : |
('ﬁTﬂTiEﬁTvﬁ) Burn Leucoder| Mole Scar Tattoo

Mark ma | (W&E1) (9Td) (TS gU AT

(ST g (cgreat )
T (the,
o) wed))
14 15 16 17 | 18 = 19 20

These fields will be entered only if complainant/informant gives any one or
more particulars about the suspect/accused.

(Tg &7 awi ¢t vy sITun afe feraaaat / GaaTaat diere / g & a1 / g
TS IT 398 ATIH JTHH1 Sar g |)
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&1 i T TreraTHT @ ST Feweadt & ." -h.
FD T IOTAT TSET SATRT N | ;{,
d Commiission for Air Quality Management in F &
s National Capital Region and 'A
A ST Adjoining Areas >AOM
No.120017/27/GRAP/2021/CAQM Dated: 13.12.2025
ORDER

Sub.: Invocation of actions under Stage III (‘Severe” category, AQI range 401-
450) of schedule of GRAP (21.11.2025) - steps to be taken

The Commission for Air Quality Management in NCR and adjoining areas,
in pursuance of the Hon’ble Supreme Court directions, issued a modified the
schedule of GRAP vide order dated 21.11.2025 for implementation with immediate
effect in entire NCR by all concerned (available on CAQM website- cagm.nic.in).

2. As of now, Stage- I & II of extant schedule of GRAP are in force vide order
dated 14.10.2025 & 19.10.2025.

3. Noting an increasing trend in AQI levels of Delhi, the Sub-Committee on
GRAP in its earlier meeting held on 12.12.2025 reviewed the increasing air quality
scenario in the region and decided to keep a close watch on the situation further.
The Sub-Committee in its urgent meeting held at 10:00 AM today, further
reviewed the air quality scenario in the region as well as the IMD/IITM forecasts
and observed as under:

The AQI of Delhi, recorded as 259 on 10.12.2025 (‘Poor’), 307 on 11.12.2025
(‘Very Poor’) and 349 on 12.12.2025 (‘Very Poor’), exhibited a continuous
increasing trend owing to very low speed wind, stable atmosphere and
unfavorable weather parameters and meteorological conditions for dispersal
of pollutants, resulting into trapping of the pollutants in the region and thereby
gradually increasing the AQI levels.

The change in the wind direction/pattern since yesterday and winds blowing
easterly has further worsened the situation for the PM 2.5 concentrations,
which is the predominant pollutant during the winter season and is on
increasing trend. Almost all the AQI stations in Delhi are showing PM 2.5 as
the predominant pollutant and the AQI of Delhi has been recorded as 387
at 6:00 AM, 393 at 8:00 AM and recorded as 401 at 10:00 AM today
already crossing the “Severe” category mark.

This situation of calm winds, stable atmosphere and unfavorable
meteorological conditions is likely to remain for a couple of days as per the
forecast from IMD/ IITM.

Invocation of Stage-Ill GRAP dt 13.12.2025 1 | Page 8
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4. Accordingly, keeping in view the prevailing trend of air quality, in an effort
to prevent further deterioration of the air quality, the Sub Committee on GRAP
hereby decide to invoke all actions under Stage-III (‘Severe' Air Quality of
Delhi, ranging 401-450) of extant schedule of GRAP, with immediate effect in
right earnest by all the agencies concerned in Delhi-NCR, in addition to the Stage-
[ and II actions already in force.

5. Direction No. 88 dated 03.06.2025 as amended on 17.10.2025 allows all
BS-IV commercial goods vehicle to enter Delhi for a limited period up to
31.10.2026 and restricts entry of all BS-III and below commercial good vehicle
(registered outside Delhi) into Delhi w.e.f. 01.11.2025.

6. As GRAP is an emergency measure, it shall prevail as far as restrictions on
entry of BS-IV diesel operated LCVs (goods carriers) are concerned. Therefore,
Action Point No. 6 of Stage-III of GRAP schedule is modified and may be read
as under:-

“GNCTD to not permit BS-1IV diesel operated LCVs (goods carriers),
registered outside Delhi, to enter Delhi, except those carryin
g P ywng

essential commodities / providing essential services”

7. It is further clarified that in terms of Direction No. 88, as amended, all BS-
III and below diesel operated commercial goods vehicles viz., LGVs, MGVs, HGVs,
registered outside Delhi, are already not permitted to enter Delhi w.e.f01.11.2025,
even if they are carrying essential commodities / providing essential services.

8. Actions under Stage-I, II & III of the revised GRAP shall be implemented,
monitored and reviewed by all the agencies concerned in the entire NCR to ensure
that the AQI levels do not slip further. All implementing agencies shall keep strict
vigil and intensify measures of the extant schedule of GRAP. Citizens are requested
to strictly adhere to the citizen charter under GRAP Stage-III.

9. The Sub-Committee, shall be keeping a close watch on the air quality
scenario and review the situation from time to time for further appropriate decision
depending upon the Air Quality in Delhi and forecast made by IMD /IITM.

A
%; BAAAN n

(
(R.K. Agrawal)
Director (Technical)
To:
The Chief Secretary, Government of Uttar Pradesh, 101, Lok Bhawan, U. P.
Civil Secretariat, Vidhan Sabha Marg, Lucknow — 226 001.
The Chief Secretary, Government of Rajasthan, Government Secretariat,
Jaipur, Rajasthan — 302 005.
The Chief Secretary, Government of Haryana, 4th Floor, Civil Secretariat, Sector
— 1, Chandigarh.

Invocation of Stage-Ill GRAP dt 13.12.2025 2 | Page 8
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15.

16.
17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.
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The Chief Secretary, Government of NCT of Delhi, 34 Floor, Delhi Secretariat,
I. P. Estate, New Delhi — 110 002.

Additional Chief Secretary/Principal Secretary, Department of Environment,
Uttar Pradesh.

Additional Chief Secretary, Department of Environment, Room No. 335, 3
Floor, Haryana New Secretariat, Sector 17, Chandigarh.

Additional Chief Secretary / Principal Secretary, Department of Environment,
Government of NCT of Delhi, Room No. 801, 8t Floor, B Wing, Delhi Secretariat,
Delhi - 110002.

Principal Secretary, Department of Environment, Room No. 4224, 2»d Floor,
Main Building, Government of Rajasthan Sectt. Jaipur.

Principal Secretary, Department of Transport, Government of Uttar Pradesh,
Room No. 701, Bapu Bhawan, Hazratganj, Lucknow, Uttar Pradesh

Addl. Chief Secretary, Department of Transport, Govt. of Rajasthan, Room No.
4102, Main Building, Rajasthan Sachivalya, Jaipur, Rajasthan.

Principal Secretary, Department of Transport, Government of Haryana, Room
No. 621, 6t Floor, New Secretariat Bldg. Sector 17, Chandigarh.

Principal Secretary cum Commissioner, Department of Transport, Government
of NCT of Delhi 5/9, Under Hill Road. Ludlow Castle, Civil Lines, Delhi —
110054.

Principal Secretary, Urban Local Bodies, Uttar Pradesh, 201, Lok Bhawan,
Lucknow, Uttar Pradesh.

Principal Secretary, Urban Local Bodies, Rajasthan, Food Building, Secretariat
Jaipur, Rajasthan.

Principal Secretary, Urban Local Bodies, Haryana, 506, 5t Floor, New Civil
Secretariat, Sector 17, Chandigarh.

Commissioner of Police, Delhi, New Police Hqrs., Jaisingh Road, New Delhi.
Director General of Police, Uttar Pradesh, Police Headquarters, 9t* Floor, Tower
-2, Gomti Nagar Ext., Shaheed Path, Lucknow, Uttar Pradesh.

Director General of Police, Rajasthan, Police Headquarters, Lal Kothi, Tonk
Road, Jaipur, Rajasthan.

Director General of Police, Haryana, Police Headquarters, Sector-6, City-
Panchkula, Haryana -134109.

Special Commissioner of Police (Traffic) Delhi, Delhi Police New Headquarters,
Tower-1, 31 Floor, Jaisingh Road, New Delhi.

Addl. Director General of Police, (Traffic) Uttar Pradesh, Police Headquarters,
Signature Bldg. Gomati Nagar Vistar, Lucknow, Uttar Pradesh.

Addl. Director General of Police (Traffic), Rajasthan, Room No. 740, Police
Headquarters, Nehru Palace, Tonk Road, Jaipur, Rajasthan.

Inspector General of Police (Traffic & Highways), Haryana, Sector-7, Karnal,
Haryana.

Chairman, National Highway Authority of India (NHAI), G 5&7, Sector 10,
Dwarka, New Delhi — 110075.

Vice-Chairman, Delhi Development Authority (DDA), B Block, 1st Floor, Vikas
Sadan, INA, New Delhi — 110023.

Chairman, New Delhi Municipal Council (NDMC), Palika Kendra, Parliament
Street, New Delhi — 110001.

Commissioner, Municipal Corporation of Delhi, Civic Centre, 4t Floor, Minto
Road, Delhi - 110002

Engineer in chief (E in C-LII, III) Municipal Corporation of Delhi, Civic Centre,
Minto Road, New Delhi 110002
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Chief Executive Officer, Delhi Cantonment Board, Sadar Bazar Road, Delhi
Cantonment, Delhi 110010.

Chairman, Central Pollution Control Board (CPCB), Parivesh Bhawan, East
Arjun Nagar, Delhi — 110032.

Chairman, Uttar Pradesh Pollution Control Board, T C, 12 V, Vibhuti Khand,
Gomati Nagar, Lucknow, Uttar Pradesh.

Chairman, Rajasthan Pollution Control Board, 4, Jhalana Institutional Area,
Jhalana Doongari, Jaipur, Rajasthan — 302004.

Chairman, Haryana Pollution Control Board, C-11, Sector 6, Panchkula,
Haryana - 134109.

Chairman, Delhi Pollution Control Committee, 6% Floor, C Wing, Delhi
Secretariat, IP Estate, Delhi — 110002.

Engineer-in-Chief, Public Work Department (PWD), Delhi, 12t Floor, Maso
Building, Indraprastha Estate, New Delhi-110002.

Engineer-in-Chief, Public Works Department, Haryana, Nirman Sadan, Plot
No.1, Dakshana Marg, Sector -33 A, Haryana PWD (B&R), Chandigarh.
Engineer-in-Chief, Public Works Department, Rajasthan, 170, Kamala Nehru
Nagar, Ganpati Nagar, Jaipur, Rajasthan — 302007.

Engineer In Chief, U.P. Public Works Department, Nirman Bhavan, 96 M.G.
Marg, Opp. Raj Bhavan, Lucknow-226001.

CMD, NTPC, NTPC Bhawan, SCOPE Complex, Institutional Area, Lodhi Road,
New Delhi — 110003.

Managing Director, DMRC Ltd., Metro Bhawan, Brigade Lane, Barakhamba
Road, New Delhi — 110 001.

Managing Director & CEO, DIMTS, 8th Floor, A Block, IT Park Road, Metro
Vihar, Shastri Park, Shahdara, New Delhi, Delhi -110053.

Managing Director, National Capital Region Transport Corporation, Gati Shakti
Bhawan, INA, New Delhi — 110023.

Chairman cum Managing Director, NBCC Bhawan, Lodhi Rd, New Delhi -
110003

Chairman, New Okhla Industrial Development Authority (NOIDA), Main
Administrative Bldg. Sector 6, NOIDA, Uttar Pradesh.

Chairman, Greater Noida Industrial Development Authority, Plot No. 01,
Knowledge Park -04, Greater NOIDA, Gautam Budh Nagar, UP — 201308.

Vice Chairman, Ghaziabad Development Authority, Vikas Path, Old Bus Stand,
Ghaziabad, Uttar Pradesh — 201001.

Chief Executive Officer, Gurugram Metropolitan Development Authority, Metro
Station, Plot No3, Sector 44, Near HUDA City Centre, Gurugram, Haryana.
Member Secretary, Central Pollution Control Board (CPCB), Parivesh Bhawan,
East Arjun Nagar, Delhi — 110032.

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Vibhuti
Khand, Gomati Nagar, Lucknow, Uttar Pradesh — 226010.

Member Secretary, Rajasthan Pollution Control Board, 4, Jhalana
Institutional Area, Jhalana Doongari, Jaipur, Rajasthan — 302004.

Member Secretary, Haryana Pollution Control Board, C-11, Sector 6,
Panchkula, Haryana — 134109.

Member Secretary, Delhi Pollution Control Committee, 6t Floor, C Wing, Delhi
Secretariat, I P Estate, Delhi — 110002.

Chief Engineer, Urban Local Bodies, Haryana, Directorate of Urban Local
Bodies, Bays No. 11-14, Sector 4, Panchkula, Haryana — 134112.

Chief Engineer, Directorate of Urban Local Bodies, Plot No. 18, Sector-7,
Gomati Nagar, Uttar Pradesh.
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Chief Engineer, Directorate of Urban Local Bodies, 22 Godam, Near Shiv Line
Fatak, Jaipur, Rajasthan.

The Deputy Commissioner, Central Delhi, 14, Daryaganj, New Delhi — 110002.
The Deputy Commissioner, East Delhi, L M Bund, Shastri Nagar, Delhi -
110031.

The Deputy Commissioner, New Delhi, 12/1, Jam Nagar House, Sahajahan
Road, New Delhi — 110011.

The Deputy Commissioner, North Delhi, Alipur, Delhi — 110036.

The Deputy Commissioner, North East Delhi, DC Office Complex, Nand Nagari,
Opposite Gagan Cinema, Delhi — 110093.

The Deputy Commissioner, North West Delhi, O/o of the Deputy Commissioner,
Kanjhawala, Delhi — 110081.

The Deputy Commissioner, Shahdra, Nand Nagari, Opposite Gagan Cinema,
Delhi - 110093.

The Deputy Commissioner, South Delhi, M B Road, Saket, New Delhi 110068.
The Deputy Commissioner, South East Delhi, Old Gargi College Building,
Lajpat Nagar-IV, New Delhi — 110024.

The Deputy Commissioner, South West Delhi, Old Terminal Tax Building,
Kapashera, New Delhi- 110037.

The Deputy Commissioner, West Delhi, Plot No. 3, Shivaji Palace, Near West
Mall Gate, Raja Garden, New Delhi — 110027.

The District Magistrate, Meerut, Office of the District Magistrate, Collectorate,
District Meerut, Uttar Pradesh — 250002.

The District Magistrate, Ghaziabad, District Magistrate Office, Collectorate,
Rajnagar, Ghaziabad, Uttar Pradesh — 201001.

The District Magistrate, Shamli, Bara bazar, Shamli, Uttar Pradesh - 247776
The District Magistrate, Bulandshahr Collectorate, Bulandshahr, Uttar
Pradesh — 203001.

The District Magistrate, Muzaffarnaga, Collectorate, (Near Prakash Chowk),
District — Muzaffarnagar, Uttar Pradesh -251001.

The District Magistrate, Hapur, Collectorate, Hapur, Uttar Pradesh -245101.
The District Magistrate, Baghpat, Collectorate, Baghpat, Uttar Pradesh -
250619.

The District Magistrate, Gautam Budhha Nagar, Tulsi Marg, Pocket G, Sector -
27, Noida, Gautam Budhha Nagar, Uttar Pradesh -201301.

The Deputy Commissioner, Rohtak, Mini Secretariat, District Rohtak, Haryana
- 124001.

The Deputy Commissioner, Gurugram, First Floor, Mini Secretariat,
Gururgram

The Deputy Commissioner, Sonepat, Mini Secretariat, District Sonepat,
Haryana - 131001.

The Deputy Commissioner, Panipat, 1st Floor, Mini Secretariat, District
Panipat, Haryana — 132103.

The Deputy Commissioner, Karnal, Mall Road, Karnal, District Karnal, Haryana
— 132001.

The Deputy Commissioner, Faridabad, Room No.- 111, 1st Floor, Mini
Secretariat, Sec-12, Faridabad -121004.

The Deputy Commissioner, Bhiwani, Commissioners’ Office, Bhiwani, Haryana
-127021.

The Deputy Commissioner, Rewari, Mini Secretariat, Bawal Road, Rajiv Chowk,
Rewari, Haryana — 123401.
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The Deputy Commissioner, Mahendragarh 1st Floor Mini Secretariat, Narnaul,
Mahendragarh, Haryana.

The Deputy Commissioner, Palwal, Room No-201, Second Floor, Mini
Secretariat, Palwal, Haryana- 121102.

The Deputy Commissioner, Nuh, Second Floor, Mini Secretariat Nuh, Haryana
- 122107.

The Deputy Commissioner, Jhajjar, Mini Secretariat, DC Office, Jhajjar,
Haryana - 124103.

The Deputy Commissioner, Charkhi Dadri, Mini Secretariat, Charkhi Dadri,
Haryana.

The Deputy Commissioner, Jind, O/o Deputy Commissioner, Mini Secretariat,
Jind, Haryana -126102.

The District Collector & Magistrate, Collectorate, Rajendra Nagar, Bharatpur,
Rajasthan — 321001.

The District Collector & Magistrate, Mohalla Ladiya, Alwar, Rajasthan -
301001.

The Commissioner, Meerut Nagar Nigam, Near Ghanta Ghar, Kaiser Ganj Road,
Meerut — 250002.

The Commissioner, Ghaziabad Nagar Nigam, Navyug Market, Opp. Old Bus
Stand, Ghaziabad, Uttar Pradesh — 201001.

The Chairman, Nagar Palika Parishad Shamli Mill Road, Shamli, Uttar Pradesh
- 247776.

The Chairman, Nagar Palika, Bulandshahr, Uttar Pradesh.

The Chairman, Nagar Palika Parishad, SD Area, Muzaffarnagar, Uttar Pradesh
—251002.

The Chairman, Nagar Palika Parishad, Hapur, Lothi Gate Nagar, Atarpura
Chopla, Hapur, Uttar Pradesh —-245101.

The Chairman, Nagar Palika Prishad, Baghpat, Uttar Pradesh.

Chief Executive Officer, Gautam Budhha Nagar, Uttar Pradesh.

The Commissioner, Municipal Corporation Rohtak, Ambedkar Chowk, M C
Office, Opp. BSNL Office, Rohtak, Haryana — 124001.

The Commissioner, Municipal Corporation, Sonepat, Near Railway Station,
Railway Road, Sonepat, Haryana — 131001.

The Commissioner, Municipal Corporation Panipat, Tau Devi Lal Complex,
Railway Road, Panipat, Haryana - 132103.

The Commissioner, Municipal Corporation Karnal, Sector-12, (near Mini
Secretariat), Urban State, Karnal, Haryana — 132001.

The Commissioner, Municipal Corporation Faridabad, B.K Chowki, New
Industrial Town, Faridabad, Haryana — 121001.

The Commissioner, Municipal Corporation Gurugram, C 1, Info City, Sector 34,
Gurugram, Haryana -122001.

The District Municipal Commissioner, Bhiwani Municipal Committee, Near
Railway Station, Bhiwani, Haryana.

The Additional Deputy Commissioner, Municipal Council Rewari, Bharawas
Rd, Near Agarsen Chowk,Bhajan Ka Bagh, Raam Bagh Mahalla Rewari,
Haryana -123401.

The District Municipal Commissioner, Municipal Council Narnaul, Near PWD
Rest House, Narnaul, Mahendragarh, Haryana.

The Deputy Commissioner, Municipal Council, Palwal, Second Floor, Mini
Secretariat, Palwal, Haryana- 121102.

The Executive Officer, Municipal Committee, Nuh, Near Sabzi Mandi, Civil
Lines, Nuh, Haryana - 122107.
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The Executive Officer, Municipal Council, Jhajjar, Chhuchhakwas Road,
Jhajjar, Haryana - 124103.

The Deputy Commissioner, Municipal Council, Mini Secretariat, District
Charkhi Dadri, Haryana.

The Deputy Commissioner, Municipal Council, Police Lines, District Jind,
Haryana -126102.

The Commissioner, Nagar Nigam Bharatpur, Mathura Gate, Bharatpur,
Rajasthan — 321001.

The Commissioner, Nagar Parishad, Alwar Church Road, Alwar, Rajasthan.
The Chief Executive Officer (CEO), Plot No. 3, Sector 44, Near HUDA City Centre
Metro Station, Gurugram, Haryana — 122003.

Chief Controller of Explosives, PESO, CGO Complex, 5th, A Block, Seminary
Hills, Nagpur, Maharashtra — 440001.

Managing Director, BSES Rajdhani Power Limited, BSES Rajdhani Power
Limited, BSES Bhawan, Nehru Place, New Delhi - 110019.

The Managing Director, BSES Yamuna Power Limited, Shakti Kiran Building,
Vishwas Nagar, Shahdara, Delhi -110032.

Chief Executive Officer, Tata Power Delhi Distribution Limited (TPDDL), Tata
Power Delhi Distribution Ltd, Hudson Lines, Kingsway Camp, Delhi-110 009.
Managing Director, Uttar Haryana Vidyut Vitran Nigam Limited (UHVVNL)
Vidyut Sadan, Plot No. C-16, Sector-6, Panchkula, Haryana.

Managing Director, Dakshani Haryana Vidyut Vitran Nigam Limited (DHVVNL),
Vidyut Sadan, Vidyut Nagar, Hisar, Haryana -125005.

Managing Director, Pashchimanchal Vidyut Vitran Nigam Limited (PVVNL),
Urja Bhawan, Victoria Park, Meerut, Uttar Pradesh - 250001.

Managing Director, Noida Power Company Limited (NPCL) Commercial
Complex, 1st Avenue, Pocket H, Sector Alpha II, Greater Noida, Uttar Pradesh.
Managing Director, Jaipur Vidyut Vitran Nigam Limited (JVVNL), Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.

Managing Director, Bharatpur Electricity Service Limited (JVVNL) Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.

Managing Director, Delhi Transport Corporation (DTC), Government of National
Capital Territory of Delhi, DTC Headquarters, IP Estate, New Delhi-110002.
Managing Director, U P State Road Transport Corporation, Tehri Kothi, MG
Marg, Lucknow, Uttar Pradesh - 226 001.

Managing Director, State Road Transport Corporation of Haryana, 30 Bays
Building, 2nd Floor, Sector - 17C, Chandigarh — 160017.

Managing Director, Rajasthan State Road Transport Corporation, Parivahan
Marg, Chaumu House, Jaipur, Rajasthan - 302 001

The Chief Engineer (O&M), Rajiv Gandhi Thermal Power Project, Haryana Power
Generation Corporation Ltd.,Tehsil, Khedar, Barwala, Vidyut Sadan Vidyut
Nagar Hisar, Haryana — 125 122.

The Chief Engineer (O&M), Deen Bandhu Chhotu Ram Thermal Power Station,
Haryana Power Generation Corporation Ltd, Village- Pansara, Yamunanagar —
135 004.

The Chief Engineer (O&M), Panipat Thermal Power Station, Haryana Power
Generation Corporation Ltd.,Village Assan, Jind Road, Panipat, Haryana — 132
105.

Sr. Vice President (O&M), Jhajjar Power Ltd., Mahatma Gandhi Thermal Power
Plant, CLP India Ltd, Tehsil- Matanhai, Dist- Jhajjar, Haryana - 124106

Plant in charge, Harduaganj Thermal Power Station, Uttar Pradesh Rajya
Vidyut Utpadan Nigam Limited, 14, Ashok Marg, Shakti Bhavan, Lucknow
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The Chief Engineer (O&M) Talwandi Sabo Power Ltd, Village — Banawala,
Mansa, Talwandi Sabo Road, Mansa - 151 302.

Sr. Vice President (O&M), Rajpura Thermal Power Plant, Nabha Power Ltd,
Nalash/Nalas Village, Rajpura, Dist. Patiala, Punjab.

The Chief Engineer (O&M), Guru Gobind Singh Thermal Power Station, Punjab
State Electricity Board, Ropar, Punjab.

The Chief Engineer (O&M), Guru Hargobind Singh Thermal Power Station,
Punjab State Electricity Board Lehra Mohabbat, Bhatinda, Punjab.

Chief General Manager, National Capital Thermal Power Station (NCTPS)
National Thermal Power Corporation, Dadri, Dist: Gautam Budhnagar, Uttar
Pradesh -201 008.

The Chief Engineer (O&M) Rajiv Gandhi Thermal Power Project, Haryana Power
Generation Corporation Ltd., Tehsil, Khedar, Barwala, Hisar, Haryana - 125
122.

Copy for information and appropriate action to:

The Chairman and CEO, Railway Board, Raisina Road, Central Secretariat, New
Delhi, Delhi 110001.

The Secretary, Department of Personnel and Training (DoPT), Government of
India, Room No. — 112, North Block, New Delhi — 110 001

The Director General, Central Public Work Department (CPWD) A-Wing, Room
No. 101 Nirman Bhawan, New Delhi

The Additional Chief Secretary, Health Department, Govt. of Haryana

The Additional Chief Secretary, Medical Health & Family Welfare Department,
Govt. of Rajasthan

The Principal Secretary, Medical Health & Family Welfare, Govt. of Uttar
Pradesh

The Secretary, Health & Family Welfare, Govt. of NCT of Delhi

Copy also to:

7.

The Secretary, Ministry of Environment, Forest and Climate Change,
Government of India, Indira Paryavaran Bhawan, Jor Bagh, New Delhi

The Defence Secretary, Ministry of Defence, Government of India, South Block,
New Delhi - 110 001.

The Secretary, Ministry of Petroleum and Natural Gas, Government of India,
Shastri Bhawan, New Delhi — 110 001.

The Secretary, Ministry of Road Transport and Highways, Government of India,
Transport Bhawan, New Delhi — 110 001.

The Secretary, Ministry of Power, Government of India, Rafi Marg, Shram
Shakti Bhavan, New Delhi, Delhi 110001

The Secretary, Department of Telecommunication, Ministry of Communication
& IT, Government of India, Sanchar Bhawan, 20 Ashoka Road, New Delhi

The Chairperson and all Members (including Associate Members), CAQM

A
%} BAANN -

-_—

(
(R.K. Agrawal)

Director (Technical)
(Member Convenor of Sub-Committee on GRAP)
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Commission for Air Quality Management in er. &
Mational Capital Region and :“A\
Adjoining Areas *AOM
No.120017/27/GRAP/2021/CAQM | § 2§ DT Dated: 02.01.2026

ORDER

Sub.: Revocation of actions under Stage III (‘Severe’ Air Quality) of GRAP
and intensifying actions under Stage-I & II of modified Graded
Response Action Plan (21.11.2025)

The Commission for Air Quality Management in NCR and adjoining
areas, in pursuance of the Hon’ble Supreme Court directions, issued a
modified schedule of GRAP vide its order dated 21.11.2025 for
implementation with immediate effect by all concerned (available on CAQM
website 1.e., cagm.nic.in).

2. As of now, Stage- I, 1T & III of extant schedule of GRAP are in force vide
order dated 14.10.2025, 19.10.2025 & 13.12.2025, respectively.

3. The Sub-Committee on GRAP held its meeting today, reviewed the air
quality scenario in the region as well as the IMD/IITM forecast and observed
as under:

The AQI of Delhi has shown significant improvement owing to strong winds
and favourable meteorological conditions and has been recorded 236 on
02.01.2026. Further, the forecast by IMD/IITM predicts the AQI to remain
in poor to very poor category in coming days.

4, The Sub-Committee, accordingly, decided to revoke its order dated
13.12.2025, for invoking actions under Stage-III (‘Severe’ Air Quality) of
Schedule of GRAP (modified on 21.11.2025), with immediate effect.

5. Construction & Demolition project sites etc. which have been issued
specific closure orders on account of violations/ non-compliances of various
statutory directions, rules, guidelines etc. under no circumstances shall
resume their operations without any specific order to this effect from the
Commission.

6. Actions under Stage-I & II shall, however, remain invoked and be
implemented as per the modified GRAP dated 21.11.2025 (copy
enclosed), monitored and reviewed by all the agencies concerned in the entire
NCR to ensure that the AQI levels do not slip further to the “Severe/ Severe+
Category”. All implementing agencies shall keep strict vigil and especially
intensify measures under Stage-I & Il of the modified GRAP.

¥, While GRAP Stage-IIl is being revoked, keeping in view the winter
season when weather conditions are not so favorable and in order to ensure
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that the AQI levels do not slip further, the citizens are requested to strictly
adhere to the citizen charter under GRAP-1 & II.

8. The Sub-Committee, shall be keeping a close watch on the air quality
scenario and review the situation from time to time for further appropriate
decision depending upon the Air Quality in Delhi and forecast made by
IMD/IITM.

Encl: Copy of modified GRAP dated 21.11.2025

21112226
(S.D. Attri)

Member-Technical
(Chairman of Sub-Committee on GRAP)

To:

The Chief Secretary, Government of Uttar Pradesh, 101, Lok Bhawan, U. P.
Civil Secretariat, Vidhan Sabha Marg, Lucknow — 226 001.

The Chief Secretary, Government of Rajasthan, Government Secretariat,
Jaipur, Rajasthan - 302 005.

The Chief Secretary, Government of Haryana, 4™ Floor, Civil Secretariat,
Sector — 1, Chandigarh.

The Chief Secretary, Government of NCT of Delhi, 3 Floor, Delhi Secretariat,
I. P. Estate, New Delhi — 110 002.

Additional Chief Secretary/Principal Secretary, Department of Environment,
Uttar Pradesh.

Additional Chief Secretary, Department of Environment, Room No. 335, 3rd

Floor, Haryana New Secretariat, Sector 17, Chandigarh.

Additional Chief Secretary / Principal Secretary, Department of
Environment, Government of NCT of Delhi, Room No. 801, 8t Floor, B Wing,
Delhi Secretariat, Delhi - 110002.

Principal Secretary, Department of Environment, Room No. 4224, 2rd Floor,
Main Building, Government of Rajasthan Sectt. Jaipur.

Principal Secretary, Department of Transport, Government of Uttar Pradesh,
Room No. 701, Bapu Bhawan, Hazratganj, Lucknow, Uttar Pradesh ‘
Addl. Chief Secretary, Department of Transport, Govt. of Rajasthan, Room
No. 4102, Main Building, Rajasthan Sachivalya, Jaipur, Rajasthan.
Principal Secretary, Department of Transport, Government of Haryana,
Room No. 621, 6t Floor, New Secretariat Bldg. Sector 17, Chandigarh.
Principal Secretary cum Commissioner, Department of Transport,
Government of NCT of Delhi 5/9, Under Hill Road. Ludlow Castle, Civil Lines,
Delhi — 110054.

Principal Secretary, Urban Local Bodies, Uttar Pradesh, 201, Lok Bhawan,
Lucknow, Uttar Pradesh.

Principal Secretary, Urban Local Bodies, Rajasthan, Food Building,
Secretariat Jaipur, Rajasthan.

Principal Secretary, Urban Local Bodies, Haryana, 506, 5™ Floor, New Civil
Secretariat, Sector 17, Chandigarh.

Commissioner of Police, Delhi, New Police Hgrs., Jaisingh Road, New Delhi.
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Director General of Police, Uttar Pradesh, Police Headquarters, 9t Floor,
Tower -2, Gomti Nagar Ext., Shaheed Path, Lucknow, Uttar Pradesh.
Director General of Police, Rajasthan, Police Headquarters, Lal Kothi, Tonk
Road, Jaipur, Rajasthan.

Director General of Police, Haryana, Police Headquarters, Sector-6, City-
Panchkula, Haryana -134109.

Special Commissioner of Police (Traffic) Delhi, Delhi Police New
Headquarters, Tower-I, 37 Floor, Jaisingh Road, New Delhi.

Addl. Director General of Police, (Traffic) Uttar Pradesh, Police Headquarters,
Signature Bldg. Gomati Nagar Vistar, Lucknow, Uttar Pradesh.

Addl. Director General of Police (Traffic), Rajasthan, Room No. 740, Police
Headquarters, Nehru Palace, Tonk Road, Jaipur, Rajasthan.

Inspector General of Police (Traffic & Highways), Haryana, Sector-7, Karnal,
Haryana.

Chairman, National Highway Authority of India (NHAI), G 587, Sector 10,
Dwarka, New Delhi - 110075.

Vice-Chairman, Delhi Development Authority (DDA), B Block, 1st Floor,
Vikas Sadan, INA, New Delhi - 110023.

Chairman, New Delhi Municipal Council (NDMC), Palika Kendra, Parliament
Street, New Delhi — 110001.

Commissioner, Municipal Corporation of Delhi, Civic Centre, 4th Floor, Minto
Road, Delhi - 110002

Engineer in chief (E in C-LII, I1II) Municipal Corporation of Delhi, Civic
Centre, Minto Road, New Delhi 110002

Chief Executive Officer, Delhi Cantonment Board, Sadar Bazar Road, Delhi
Cantonment, Delhi 110010.

Chairman, Central Pollution Control Board (CPCB), Parivesh Bhawan, East
Arjun Nagar, Delhi - 110032,

Chairman, Uttar Pradesh Pollution Control Board, T C, 12 V, Vibhuti Khand,
Gomati Nagar, Lucknow, Uttar Pradesh.

Chairman, Rajasthan Pollution Control Board, 4, Jhalana Institutional Area,
Jhalana Doongari, Jaipur, Rajasthan — 302004.

Chairman, Haryana Pollution Control Board, C-11, Sector 6, Panchkula,
Haryana - 1341009.

Chairman, Delhi Pollution Control Committee, 6% Floor, C Wing, Delhi
Secretariat, IP Estate, Delhi — 110002.

Engineer-in-Chief, Public Work Department (PWD), Delhi, 12t Floor, Maso
Building, Indraprastha Estate, New Delhi-110002.

Engineer-in-Chief, Public Works Department, Haryana, Nirman Sadan, Plot
No.1, Dakshana Marg, Sector -33 A, Haryana PWD (B&R), Chandigarh.
Engineer-in-Chief, Public Works Department, Rajasthan, 170, Kamala
Nehru Nagar, Ganpati Nagar, Jaipur, Rajasthan - 302007.

Engineer In Chief, U.P. Public Works Department, Nirman Bhavan, 96 M.G.
Marg, Opp. Raj Bhavan, Lucknow-226001.

CMD, NTPC, NTPC Bhawan, SCOPE Complex, Institutional Area, Lodhi
Road, New Delhi — 110003.

Managing Director, DMRC Ltd., Metro Bhawan, Brigade Lane, Barakhamba
Road, New Delhi — 110 001.

Managing Director & CEO, DIMTS, 8th Floor, A Block, IT Park Road, Metro
Vihar, Shastri Park, Shahdara, New Delhi, Delhi -110053.
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Managing Director, National Capital Region Transport Corporation, Gati
Shakti Bhawan, INA, New Delhi - 110023.

Chairman cum Managing Director, NBCC Bhawan, Lodhi Rd, New Delhi -
110003

Chairman, New Okhla Industrial Development Authority (NOIDA), Main
Administrative Bldg. Sector 6, NOIDA, Uttar Pradesh.

Chairman, Greater Noida Industrial Development Authority, Plot No. 01,
Knowledge Park -04, Greater NOIDA, Gautam Budh Nagar, UP -201308.
Vice Chairman, Ghaziabad Development Authority, Vikas Path, Old Bus
Stand, Ghaziabad, Uttar Pradesh — 201001.

Chief Executive Officer, Gurugram Metropolitan Development Authority,
Metro Station, Plot No3, Sector 44, Near HUDA City Centre, Gurugram,
Haryana.

Member Secretary, Central Pollution Control Board (CPCB), Parivesh
Bhawan, East Arjun Nagar, Delhi — 110032. -

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Vibhuti
Khand, Gomati Nagar, Lucknow, Uttar Pradesh - 226010.

Member Secretary, Rajasthan Pollution Control Board, 4, Jhalana
Institutional Area, Jhalana Doongari, Jaipur, Rajasthan — 302004.

Member Secretary, Haryana Pollution Control Board, C-1 1, Sector 6,
Panchkula, Haryana — 134109.

Member Secretary, Delhi Pollution Control Committee, 6% Floor, C Wing,
Delhi Secretariat, I P Estate, Delhi — 110002.

Chief Engineer, Urban Local Bodies, Haryana, Directorate of Urban Local
Bodies, Bays No. 11-14, Sector 4, Panchkula, Haryana — 134112.

Chief Engineer, Directorate of Urban Local Bodies, Plot No. 18, Sector-7,
Gomati Nagar, Uttar Pradesh.

Chief Engineer, Directorate of Urban Local Bodies, 22 Godam, Near Shiv Line
Fatak, Jaipur, Rajasthan.

The Deputy Commissioner, Central Delhi, 14, Daryaganj, New Delhi -
110002.

The Deputy Commissioner, East Delhi, L M Bund, Shastri Nagar, Delhi -
110031.

The Deputy Commissioner, New Delhi, 12/1, Jam Nagar House, Sahajahan
Road, New Delhi - 110011.

The Deputy Commissioner, North Delhi, Alipur, Delhi — 110036.

The Deputy Commissioner, North East Delhi, DC Office Complex, Nand
Nagari, Opposite Gagan Cinema, Delhi — 110093.

The Deputy Commissioner, North West Delhi, O/o of the Deputy
Commissioner, Kanjhawala, Delhi — 110081.

The Deputy Commissioner, Shahdra, Nand Nagari, Opposite Gagan Cinema,
Delhi - 110093.

The Deputy Commissioner, South Delhi, M B Road, Saket, New Delhi
110068.

The Deputy Commissioner, South East Delhi, Old Gargi College Building,
Lajpat Nagar-1V, New Delhi - 110024.

The Deputy Commissioner, South West Delhi, Old Terminal Tax Building,
Kapashera, New Delhi- 110037.

The Deputy Commissioner, West Delhi, Plot No. 3, Shivaji Palace, Near West
Mall Gate, Raja Garden, New Delhi - 110027.
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The District Magistrate, Meerut, Office of the District Magistrate,
Collectorate, District Meerut, Uttar Pradesh — 250002.

The District Magistrate, Ghaziabad, District Magistrate Office, Collectorate,
Rajnagar, Ghaziabad, Uttar Pradesh — 201001.

The District Magistrate, Shamli, Bara bazar, Shamli, Uttar Pradesh - 247776
The District Magistrate, Bulandshahr Collectorate, Bulandshahr, Uttar
Pradesh — 203001.

The District Magistrate, Muzaffarnaga, Collectorate, (Near Prakash Chowk),
District — Muzaffarnagar, Uttar Pradesh -251001.

The District Magistrate, Hapur, Collectorate, Hapur, Uttar Pradesh -
245101.

The District Magistrate, Baghpat, Collectorate, Baghpat, Uttar Pradesh -
250619.

The District Magistrate, Gautam Budhha Nagar, Tulsi Marg, Pocket G,
Sector -27, Noida, Gautam Budhha Nagar, Uttar Pradesh -201301.

The Deputy Commissioner, Rohtak, Mini Secretariat, District Rohtak,
Haryana - 124001.

The Deputy Commissioner, Gurugram, First Floor, Mini Secretariat,
Gururgram

The Deputy Commissioner, Sonepat, Mini Secretariat, District Sonepat,
Haryana - 131001.

The Deputy Commissioner, Panipat, 1st Floor, Mini Secretariat, District
Panipat, Haryana - 132103.

The Deputy Commissioner, Karnal, Mall Road, Karnal, District Karnal,
Haryana — 132001.

The Deputy Commissioner, Faridabad, Room No.- 111, 1st Floor, Mini
Secretariat, Sec-12, Faridabad -121004.

The Deputy Commissioner, Bhiwani, Commissioners’ Office, Bhiwani,
Haryana -127021.

The Deputy Commissioner, Rewari, Mini Secretariat, Bawal Road, Rajiv
Chowk, Rewari, Haryana — 123401.

The Deputy Commissioner, Mahendragarh 1st Floor Mini Secretariat,
Narnaul, Mahendragarh, Haryana.

The Deputy Commissioner, Palwal, Room No-201, Second Floor, Mini
Secretariat, Palwal, Haryana- 121102.

The Deputy Commissioner, Nuh, Second Floor, Mini Secretariat Nuh,
Haryana - 122107.

The Deputy Commissioner, Jhajjar, Mini Secretariat, DC Office, Jhajjar,
Haryana - 124103.

The Deputy Commissioner, Charkhi Dadri, Mini Secretariat, Charkhi Dadri,
Haryana.

The Deputy Commissioner, Jind, O/o Deputy Commissioner, Mini
Secretariat, Jind, Haryana -126102.

The District Collector & Magistrate, Collectorate, Rajendra Nagar,
Bharatpur, Rajasthan — 321001.

The District Collector & Magistrate, Mohalla Ladiya, Alwar, Rajasthan -
301001.

The Commissioner, Meerut Nagar Nigam, Near Ghanta Ghar, Kaiser Ganj
Road, Meerut — 250002.

The Commissioner, Ghaziabad Nagar Nigam, Navyug Market, Opp. Old Bus
Stand, Ghaziabad, Uttar Pradesh — 201001.
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The Chairman, Nagar Palika Parishad Shamli Mill Road, Shamli, Uttar
Pradesh - 247776.

The Chairman, Nagar Palika, Bulandshahr, Uttar Pradesh.

The Chairman, Nagar Palika Parishad, SD Area, Muzaffarnagar, Uttar
Pradesh — 251002.

The Chairman, Nagar Palika Parishad, Hapur, Lothi Gate Nagar, Atarpura
Chopla, Hapur, Uttar Pradesh -245101.

The Chairman, Nagar Palika Prishad, Baghpat, Uttar Pradesh.

Chief Executive Officer, Gautam Budhha Nagar, Uttar Pradesh.

The Commissioner, Municipal Corporation Rohtak, Ambedkar Chowk, M C
Office, Opp. BSNL Office, Rohtak, Haryana — 124001.

The Commissioner, Municipal Corporation, Sonepat, Near Railway Station,
Railway Road, Sonepat, Haryana - 131001.

The Commissioner, Municipal Corporation Panipat, Tau Devi Lal Complex,
Railway Road, Panipat, Haryana - 132103.

The Commissioner, Municipal Corporation Karnal, Sector-12, (near Mini
Secretariat), Urban State, Karnal, Haryana - 132001.

The Commissioner, Municipal Corporation Faridabad, B.K Chowki, New
Industrial Town, Faridabad, Haryana - 121001.

The Commissioner, Municipal Corporation Gurugram, C 1, Info City, Sector
34, Gurugram, Haryana -122001.

The District Municipal Commissioner, Bhiwani Municipal Committee, Near
Railway Station, Bhiwani, Haryana.

The Additional Deputy Commissioner, Municipal Council Rewari, Bharawas
Rd, Near Agarsen Chowk,Bhajan Ka Bagh, Raam Bagh Mahalla Rewari,
Haryana -123401.

The District Municipal Commissioner, Municipal Council Narnaul, Near
PWD Rest House, Narnaul, Mahendragarh, Haryana.

The Deputy Commissioner, Municipal Council, Palwal, Second Floor, Mini
Secretariat, Palwal, Haryana- 121102.

The Executive Officer, Municipal Committee, Nuh, Near Sabzi Mandi, Civil
Lines, Nuh, Haryana - 122107.

The Executive Officer, Municipal Council, Jhajjar, Chhuchhakwas Road,
Jhajjar, Haryana - 124103.

. The Deputy Commissioner, Municipal Council, Mini Secretariat, District

Charkhi Dadri, Haryana.

The Deputy Commissioner, Municipal Council, Police Lines, District Jind,
Haryana -126102.

The Commissioner, Nagar Nigam Bharatpur, Mathura Gate, Bharatpur,
Rajasthan — 321001.

The Commissioner, Nagar Parishad, Alwar Church Road, Alwar, Rajasthan.
The Chief Executive Officer (CEQ), Plot No. 3, Sector 44, Near HUDA City
Centre Metro Station, Gurugram, Haryana — 122003.

Chief Controller of Explosives, PESO, CGO Complex, 5th, A Block, Seminary
Hills, Nagpur, Maharashtra — 440001.

Managing Director, BSES Rajdhani Power Limited, BSES Rajdhani Power
Limited, BSES Bhawan, Nehru Place, New Delhi - 110019,

The Managing Director, BSES Yamuna Power Limited, Shakti Kiran
Building, Vishwas Nagar, Shahdara, Delhi -110032.
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Chief Executive Officer, Tata Power Delhi Distribution Limited (TPDDL), Tata
Power Delhi Distribution Ltd, Hudson Lines, Kingsway Camp, Delhi-110
009.

Managing Director, Uttar Haryana Vidyut Vitran Nigam Limited (UHVVNL)
Vidyut Sadan, Plot No. C-16, Sector-6, Panchkula, Haryana.

Managing Director, Dakshani Haryana Vidyut Vitran Nigam Limited
(DHVVNL), Vidyut Sadan, Vidyut Nagar, Hisar, Haryana -125005.
Managing Director, Pashchimanchal Vidyut Vitran Nigam Limited (PVVNL),
Urja Bhawan, Victoria Park, Meerut, Uttar Pradesh - 250001.

Managing Director, Noida Power Company Limited (NPCL) Commercial
Complex, 1%t Avenue, Pocket H, Sector Alpha II, Greater Noida, Uttar
Pradesh.

Managing Director, Jaipur Vidyut Vitran Nigam Limited (JVVNL), Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.

Managing Director, Bharatpur Electricity Service Limited (JVVNL) Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.

Managing Director, Delhi Transport Corporation (DTC), Government of
National Capital Territory of Delhi, DTC Headquarters, IP Estate, New Delhi-
110002.

Managing Director, U P State Road Transport Corporation, Tehri Kothi, MG
Marg, Lucknow, Uttar Pradesh - 226 001.

Managing Director, State Road Transport Corporation of Haryana, 30 Bays
Building, 274 Floor, Sector - 17C, Chandigarh - 160017.

Managing Director, Rajasthan State Road Transport Corporation, Parivahan
Marg, Chaumu House, Jaipur, Rajasthan - 302 001

The Chief Engineer (O&M), Rajiv Gandhi Thermal Power Project, Haryana
Power Generation Corporation Ltd.,Tehsil, Khedar, Barwala, Vidyut Sadan
Vidyut Nagar Hisar, Haryana — 125 122.

The Chief Engineer (O&M), Deen Bandhu Chhotu Ram Thermal Power
Station, Haryana Power Generation Corporation Ltd, Village- Pansara,
Yamunanagar — 135 004.

The Chief Engineer (O&M), Panipat Thermal Power Station, Haryana Power
Generation Corporation Ltd.,Village Assan, Jind Road, Panipat, Haryana —
132 105.

Sr. Vice President (O&M), Jhajjar Power Ltd., Mahatma Gandhi Thermal
Power Plant, CLP India Ltd, Tehsil- Matanhai, Dist- Jhajjar, Haryana -
124106

Plant in charge, Harduaganj Thermal Power Station, Uttar Pradesh Rajya
Vidyut Utpadan Nigam Limited, 14, Ashok Marg, Shakti Bhavan, Lucknow
The Chief Engineer (O&M) Talwandi Sabo Power Ltd, Village — Banawala,
Mansa, Talwandi Sabo Road, Mansa - 151 302.

Sr. Vice President (O&M), Rajpura Thermal Power Plant, Nabha Power Ltd,
Nalash/Nalas Village, Rajpura, Dist. Patiala, Punjab.

The Chief Engineer (O&M), Guru Gobind Singh Thermal Power Station,
Punjab State Electricity Board, Ropar, Punjab.

The Chief Engineer (O&M), Guru Hargobind Singh Thermal Power Station,
Punjab State Electricity Board Lehra Mohabbat, Bhatinda, Punjab.

Chief General Manager, National Capital Thermal Power Station (NCTPS)
National Thermal Power Corporation, Dadri, Dist: Gautam Budhnagar, Uttar
Pradesh -201 008.
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140. The Chief Engineer (O&M) Rajiv Gandhi Thermal Power Project, Haryana
Power Generation Corporation Ltd., Tehsil, Khedar, Barwala, Hisar, Haryana
- 125 122.

Copy for information and appropriate action to:

1. The Chairman and CEQ, Railway Board, Raisina Road, Central Secretariat,
New Delhi, Delhi 110001.

2. The Secretary, Department of Personnel and Training (DoPT), Government
of India, Room No. — 112, North Block, New Delhi - 110 001

3. The Director General, Central Public Work Department (CPWD) A-Wing,
Room No. 101 Nirman Bhawan, New Delhi

4. The Additional Chief Secretary, Health Department, Govt. of Haryana

5. The Additional Chief Secretary, Medical Health & Family Welfare
Department, Govt. of Rajasthan

6. The Principal Secretary, Medical Health & Family Welfare, Govt. of Uttar

Pradesh
7. The Secretary, Health & Family Welfare, Govt. of NCT of Delhi

Copy also to:

1. The Secretary, Ministry of Environment, Forest and Climate Change,
Government of India, Indira Paryavaran Bhawan, Jor Bagh, New Delhi

2. The Defence Secretary, Ministry of Defence, Government of India, South
Block, New Delhi— 110 001.

3. The Secretary, Ministry of Petroleum and Natural Gas, Government of India,
Shastri Bhawan, New Delhi - 110 001.

4., The Secretary, Ministry of Road Transport and Highways, Government of

~India, Transport Bhawan, New Delhi - 110 001.

5. The Secretary, Ministry of Power, Government of India, Rafi Marg, Shram
Shakti Bhavan, New Delhi, Delhi 110001

6. The Secretary, Department of Telecommunication, Ministry of
Communication & IT, Government of India, Sanchar Bhawan, 20 Ashoka

Road, New Delhi
7. The Chairperson and all Members (including Associate Members), CAQM

211 )rer¢
(S.D. Attri)
Member-Technical
(Chairman of Sub-Committee on GRAP)
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COMMISSION FOR AIR QUALITY MANAGEMENT
IN NATIONAL CAPITAL REGION AND ADJOINING AREAS

GRADED RESPONSE ACTION PLAN (GRAP)
FOR THE NATIONAL CAPITAL REGION (NCR)

(Revision: 21.11.2025)

1. The GRAP for the entire NCR has been classified under 4 different stages
of adverse air quality in Delhi viz. Stage —1 ‘Poor’ (AQIl 201 — 300), Stage — Il ‘Very
Poor (AQI 301-400), Stage — lll ‘Severe’ (AQl 401-450) and Stage — IV ‘Severe +’
(AQI >450) respectively.

2. Based on the dynamic model and weather/ meteorological forecast by
IMD / IITM on aday-to-day basis, actions under Stages |, Il, lll and IV of the GRAP
shall be invoked in advance of the AQI of Delhi reaching to the projected levels
of that stage, also provided that the higher projected AQI levels are likely to
sustain for longer period.

3. Even if the AQI forecasts do not indicate the AQI of Delhi to be breaching
a particular threshold and under extreme meteorological conditions or due to
any episodic event the AQI breaches the threshold, that particular stage of the
GRAP shall be invoked with immediate effect in respect of actions / measures
that can be invoked immediately.

4, Restrictive actions undertaken as per previous stages shall be continued,
in addition to the air pollution stage under which the restrictive actions are
envisaged to be taken. For example, restrictive actions under the Stage Il
category, whenever invoked, shall be in addition to those under Stage | and Il
respectively and so on and so forth.

5. The Sub-Committee on GRAP constituted by the Commission shall meet
frequently to plan for advance action and issue necessary orders for invoking
various provisions of the GRAP, based on the prevalent air quality and the AQI
forecast to be provided by IMD from time to time. The Sub-Committee shall also
review the actions taken by various agencies responsible towards effective
implementation of the GRAP.

6. The Chief Secretaries of NCR States and GNCTD shall frequently review
the actions and implementation of the GRAP especially when the air quality falls
or is likely to fall in the ‘Severe’ or ‘Severe +’ category (Stage lll and beyond).

7. The Commission may decide upon any exceptions and additional
measures to the schedule of the GRAP, under different air pollution categories
i.e., Stages I to IV, as per the prevalent AQI and weather forecast.
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Schedule under the GRAP for NCR

Stage | — ‘Poor’ Air Quality
(DELHI AQI ranging between 201-300)

Actions

Agencies responsible / Implementing

Agencies

1. Ensure proper implementation of Directions/
Rules/ guidelines on dust mitigation
measures in Construction and Demolition
(C&D) activities and sound environmental
management of C&D waste.

2. Ensure strict compliance of Direction Nos.
11-18 dated 11.06.2021 and do not permit
C&D activities in respect of such projects
with plot size equal to or more than 500 sgm
which are not registered on the ‘web portal’
of the respective state / GNCTD and / or
which do not fulfil the other requirements as
per the above noted statutory directions, for
remote monitoring of dust mitigation

measures.

Chairpersons — CPCB, DPCC, SPCBs (NCR).

Commissioners / Chief Engineers of Urban

Local Bodies in Delhi-NCR towns

Construction agencies and plot owners (both

public & private).

3. Ensure regular lifting of Municipal Solid
Waste (MSW), Construction & Demolition
(C&D) waste, and Hazardous wastes from
dedicated dump sites and ensure that no

waste is dumped illegally in open land areas.

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns

All land-owning agencies

Construction agencies (both public &
private).

4. Carry out periodic mechanized sweeping
and water sprinkling on roads and ensure
scientific disposal of the dust collected in

designated sites/landfills.

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns
Chief Executives of all road owning and

maintaining agencies.
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Ensure that C&D materials & waste are
properly stored/ contained, duly covered in
the premises. Ensure transportation of C&D
materials and C&D waste only through
covered vehicles.

Strictly enforce the statutory directions and
yardsticks for use of anti-smog guns at C&D
sites, in proportion to the total built-up area

of the project under construction.

Intensify use of anti-smog guns, water
sprinkling and dust suppression measures in
road construction / widening / repair projects

and maintenance activities.

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns
All construction agencies and plot owners

(both public & private).

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns

All construction agencies and plot owners
(both public & private).

All road owning / maintenance agencies in
NCR.

Stringently enforce prohibition on open
burning of bio-mass and municipal solid
waste. Impose maximum EC upon violations
in accordance with Hon’ble NGT’s orders
dated 04.12.2014 and 28.04.2015 in OA
21/2014.

Strict vigil to ensure that there are no burning

incidents in the landfill sites / dumpsites.

Chairpersons — CPCB, DPCC, SPCBs (NCR).
Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns

All land-owning agencies.

10.

Deploy traffic police for smooth traffic flow at
all identified corridors with heavy traffic and

congestion prone intersections.

Commissioner or Head of Traffic Police n
Delhi and NCR towns.

11.

12.

Strict vigilance and enforcement of PUC
norms for vehicles.

No tolerance for visible emissions —

Stop visibly polluting vehicles by impounding

and / or levying maximum penalty.

Commissioner or Head of
Department of Delhi and NCR States

Transport

Commissioner or Head of Traffic Police of
Delhi and NCR towns.

13.

Strictly enforce the Hon’ble Supreme Court
order on diversion of non- destined truck
Delhi,

Western Peripheral Expressways.

traffic for through Eastern and

Head of Traffic Police of NCT of Delhi and
NCR towns.

DMs /Dy Commissioners of NCT of Delhi /
NCR towns

Municipal Commissioner of Corporations of
NCT of Delhi and NCR towns.
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14.

Strictly enforce NGT / Hon’ble SC’s order on
overaged diesel / petrol vehicles and as per

extant statutes.

Commissioner or Head of Transport
Department of Delhi and NCR States
Commissioner or Head of Traffic Police of
Delhi and NCR towns.

15.

16.

17.

Ensure strict penal/ legal action against
non-compliant and illegal industrial units.
Stringently enforce all pollution control
regulations in Industries, brick kilns and
hot mix plants etc. - strict compliance of the
prescribed standards of emissions.

Ensure that only approved fuels are used by
the industries in NCR including in brick kilns
and hot mix plants and enforce closure in

case of violations, if any.

Chairpersons — CPCB, DPCC, SPCBs (NCR).
District Magistrates / Deputy Commissioners

of NCT of Delhi / NCR Towns

Commissioners of Urban Local Bodies in Delhi
and NCR towns.

18.

Stringently enforce emission norms in
thermal power plants and strict actions be

taken against non-compliance.

Plant in- charge of Power Plants located
within 300 km radius of Delhi.
Chairpersons — CPCB, DPCC, SPCBs (NCR).

19.

Strictly enforce Hon’ble Courts / Tribunal

orders regarding ban on firecrackers.

Commissioner of Police of Delhi & IG / DIG
/ SP of NCR towns or Officer In charge of
Licensing.

DMs/ DCs of respective districts in NCR.
Chief controller of Explosives, Petroleum and

Explosive Safety Organizations (PESO).

20.

Ensure regular lifting and proper disposal of
industrial waste from industrial and

non-development areas.

Chairpersons — CPCB, DPCC, SPCBs (NCR).
Commissioners/ Chief Engineers of Urban
Local Bodies in Delhi-NCR towns

All land-owning agencies.

District Magistrate / Deputy Commissioners in
NCR.

21.

DISCOMs to minimise power supply

interruptions in NCR.

Head of Power distribution companies in NCR.

22.

Ensure that diesel generator sets are not

used as regular source of power supply.

Chairpersons — CPCB, DPCC, SPCBs (NCR).
DMs/ DCs of respective districts of NCR.
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23. Strictly enforce the extant ban on coal /
firewood as fuel in Tandoors in Hotels,
Restaurants and open eateries.

24. Ensure hotels, restaurants and open
eateries use only electricity / gas-based /
clean fuel - based appliances.

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns.
Chairpersons — CPCB, DPCC, SPCBs (NCR).

25. Information dissemination including
through social media and bulk SMS etfc.
Mobile Apps to be used to inform people
about the pollution levels, contact details of
control room, enable them to report
polluting activities / sources to the
concerned authorities and inform them
about actions that would be taken by

Government.

ACS/ Pr. Secretary/ Secretary, Dept. of
Environment, GNCTD and NCR States.
Chairpersons — CPCB, DPCC, SPCBs (NCR).

26. Ensure quick actions for redressal of
complaints on 311 APP, Green Delhi App,
SAMEER App and other such social media

platforms to curb polluting activities.

Head of Urban Local Bodies in NCR towns.

Chairpersons — CPCB, DPCC, SPCBs (NCR).
Construction agencies, land owning agencies,
Development agencies and all other

concerned implementing agencies.

27. Encourage offices to start unified commute

for employees to reduce traffic on road.

State Governments in NCR and GNCTD.

28. Ensure uninterrupted power supply to
discourage use of alternate power

Generating sets/ equipment (DG sets etc.).

Additional Chief Secretary [/ Principal
Secretary (Power), NCR State
Governments / GNCTD
Head of Power Distribution Companies of
Delhi and NCR Districts.

29. Synchronize traffic movements and deploy
adequate personnel at intersections / traffic

congestion points for smooth flow of traffic.

Commissioner or Officer in charge - Traffic
Police of Delhi and NCR towns.

30. Alert in newspapers / TV / radio to advise
people about air pollution levels and Do’s

and Don'’ts for minimizing polluting activities.

Chairpersons — CPCB, DPCC, SPCBs (NCR).

31. Augment public transport services through

CNG/ electric buses and metro services by

NCR State Governments.
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inducting additional fleet and increasing the
frequency of service. Introduce differential

rates to encourage off — peak travel.

Principal
Transport. of NCT of Delhi and NCR State
Gouvts.

Secretary, Department  of

Delhi Transport Corporation (DTC).

State Transport Corporation in NCR towns.
Delhi Model
System Ltd. (DIMTS).

Delhi Metro Rail Corporation (DMRC).

Integrated Multi — Transit

CITIZEN CHARTER

e Plant more trees.

o Keep engines of your vehicles properly tuned.

¢ Maintain proper tyre pressure in vehicles.

o Keep PUC certificates of your vehicles up to date.

e Do not idle your vehicle, also turn off the engine at red lights.
e Prefer hybrid vehicles or EVs to control vehicular pollution.

o Do not litter / dispose wastes, garbage in open spaces.

e Report air polluting activities through 311 App, Green Delhi App, SAMEER App etc.

e Celebrate festivals in an eco-friendly manner — avoid firecrackers.

o Do not drive/ply end of life/ 10/15 years old Diesel/Petrol vehicles.
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Stage Il — ‘Very Poor’ Air Quality
(DELHI AQI ranging between 301-400)

. Agencies responsible / Implementin
Actions g P P g

Agencies

1. Carry out mechanical/ vacuum sweeping and

water sprinkling of the identified roads on a
- Commissioners / Chief Engineers of Urban

Local Bodies in Delhi-NCR towns

daily basis. Enhance the number of shifts /

hours of deployment of such machines to

further intensify mechanised sweeping. = Chief Executives of all road owning and

maintaining agencies.
2. Ensure daily water sprinkling along with dust - Commissioner of Traffic Police of Delhi & NCR

suppressants, preferably before peak traffic towns to identify roads with heavy traffic and

hours, on roads and right of ways especially provide information to respective Municipal

at hotspots, heavy traffic corridors and ensure Commissioners / Head of Municipal Bodies.
proper disposal of the collected dust in

designated sites/ landfills.

- Chairpersons — CPCB, DPCC, SPCBs (NCR).

3. Intensify inspections for strict enforcement of o . _
- Commissioners / Chief Engineers of Urban

dust control measures at C&D sites. o _
Local Bodies in Delhi and NCR towns.

4. Ensure focussed and targeted action for .
- State Govts. in NCR and GNCTD.

- Chairpersons — CPCB, DPCC, SPCBs (NCR).

- Commissioners / Chief Engineers of Urban

abatement of air pollution in all identified
hotspots in NCR. Intensify remedial measures
for the predominant sector(s) contributing to

_ o Local Bodies in Delhi and NCR towns.
adverse air quality in each of such hotspots.
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5. Strictly implement the following Schedule for
regulated operations of DG sets across all
sectors in the NCR including Industrial,

Commercial,

Residential

etc.

in accordance

with Direction No. 76 dated 29.09.2023.

Capacity Range of System to be Regulations
DG sets adopted for for use

control of
emissions

Power generating sets None No restrictions

of all capacities

running on  LPG/

Natural Gas/  Bio-

gas/Propane/Butane

Power generating sets None No

up to 800 kw (1000
kVA) capacity to
standards as per
MoEFCC notification
No. GSR 804 (E)

dated 03.11.2022

restrictions.

DG sets to old

er specifications / stan

dards

800 kW (1000 kVA)
and above

Any emission
control

system/mechanism,
however subject to
compliance of the
prescribed emission
standards in

Direction no. 76

No restrictions

41 kW (51 kVA)
to less than
800 kW (1000 kVA)

Dual fuel mode
OR
Retro-fitted ECDs
through certified
agencies

No restrictions

19 kW (23 kVA)
to less than
41 kW (51 kVA)

Dual fuel mode

No restrictions

Note: DG
Sets not
working in a
dual fuel
mode, only

owing to non-
availability of

gas
infrastructure
and  supply,
shall be

permitted only
for prescribed

emergency
services. *

Portable DG  sets | Presently no| Not to be
below 19kW (23 kVA) | specific means of | generally
emission control are | permitted.

available in this | Permitted only

category / capacity | for the
range of DG sets. prescribed
emergency

services. *

Chairpersons
SPCBs (NCR).

- CPCB, DPCC,

Commissioners / Chief Engineers of

Urban Local Bodies in Delhi and

NCR towns.

District

Magistrates /

Deputy

Commissioners of NCR States and

GNCTD.
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* Emergency services:

(i) Only for operating elevators / Escalators / travelators

(i) Medical Services (Hospital / Nursing Home/ Health

care facilities).

(i) Railway Services / Railway Stations.
(iv) Metro Rail Corporation & MRTS Services.

(v) Airports and Inter-State Bus Terminals.

(vi) Sewage Treatment Plants.

(vii) Water pumping Stations.

(viii) Projects related to national security, defence & of

national importance.

(ix) Telecommunications and IT/ data services.

6.

Enhance vehicle parking fees to discourage
private transport.

Chief Secretary and Principal
Bodies of NCR States and

Secretary,
Urban Local
GNCTD.
Commissioners of Urban Local Bodies in Delhi
and NCR towns.

Resident  Welfare Associations to
necessarily provide electric heaters to staff
engaged in security, sanitation, horticulture
and other miscellaneous services to avoid
open Bio-Mass/ MSW burning during

winters.

Resident Welfare Associations.

Do not permit inter-state buses from NCR
states, other than EVs / CNG / BS-VI
Diesel, to enter Delhi (excluding buses /
Tempo Travellers operated with All India

Tourist Permit).

Commissioners or head of Transport
Department in GNCTD/ NCR States
Commissioner of Police / Head of Traffic
Police of Delhi and NCR towns.

GNCTD and NCR State Governments to
stagger timings for public offices and
municipal bodies in the National Capital
Territory of Delhi and the districts of
Gurugram, Faridabad, Ghaziabad and

Gautam Buddh Nagar.

NCR State Governments and Central

Government
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(i)  State Governments may take a decision
to stagger timings for public offices and

municipal bodies in other areas of NCR.

10. Central Government may take a decision on

staggering

Government offices in Delhi — NCR.

of timings of Central - Central Government

CITIZEN CHARTER

People to use public transport and minimize use of personal vehicles.

Use technology, take less congested route even if slightly longer.

Regularly replace air filters at recommended intervals in your automobiles.

Avoid dust generating construction activities during months of October to January.

Avoid open burning of solid waste and bio-mass.
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Stage Il — ‘Severe’ Air Quality
(DELHI AQI ranging between 401-450)

] Agencies responsible / Implementing
Actions .
Agencies

1. Construction & Demolition activities:

(i) Enforce strict restrictions on the following

categories of dust generating/ air pollution causing

C&D activities in the entire NCR:

e Earthwork for excavation and filling including
boring & drilling works.

e Piling works.

e All demolition works.

e Laying of sewer line, water line, drainage and
electric cabling etc. by open trench system.

e Brick / masonry works.

e Operation of RMC batching plant.

e Major welding and gas-cutting operations.
- NCR State Governments and GNCTD

- Chairpersons — CPCB, DPCC, SPCBs (NCR).
- Commissioners / Chief Engineers of Urban

Minor welding activities for MEP works

(Mechanical, Electrical and Plumbing) to be,

however, permitted.

¢ Painting, polishing and varnishing works etc. Local Bodies in Delhi and NCR towns.

o Cement, Plaster / other coatings, except for
minor indoor repairs/maintenance.

¢ Cutting / grinding and fixing of tiles, stones and
other flooring materials, except for minor
indoor repairs/maintenance.

e Road construction activities and major repairs.

e Transfer, loading / wunloading of dust
generating materials like cement, fly-ash,
bricks, sand, murram, pebbles, crushed stone
etc. anywhere within / outside the project sites.

e Movement of vehicles carrying construction
materials on unpaved roads.

e Any transportation of demolition waste.
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(i) All construction related activities, other than
those listed under 1(i) above, which are
relatively less polluting / less dust generating shall
be permitted to be continued in the NCR, subject
to strict compliance of the C&D Waste
Management Rules, dust prevention/ control
norms including compliance with the directions of

the Commission issued from time to time.

(i) All C&D related activities, including those

under 1(i) above, shall be continued to be

permitted only for the following categories of

projects, however subject to strict compliance of

the C&D Waste Management Rules, dust

prevention/ control norms including compliance

with the directions of the Commission issued from

time to time:

(a) Projects for Railway services and stations

(b) Projects for Metro Rail Services and stations

(c) Airports and Inter State Bus Terminals

(d) National security/ defence related activities/
projects of national importance;

(e) Hospitals/ health care facilities

(f) Linear public projects such as highways,
roads, flyovers, over bridges, power
transmission/ distribution, pipelines, tele-
communication services etc.

(g) Sanitation projects like sewage treatment
plants and water supply projects etc.

(h) Ancillary activities, specific to and

supplementing the above project categories.

2. Close down operations of stone crushers in
the entire NCR.

Chairpersons — CPCB, DPCC, SPCBs (NCR)
Commissioner of Police - Delhi and DG of
Police of NCR States

District Magistrates / Deputy Commissioners

of respective districts in Delhi and NCR States.
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3. Close down all mining and associated

activities in the entire NCR.

Chairpersons — CPCB, DPCC, SPCBs (NCR).
District Magistrates / Deputy Commissioners
of respective districts in NCR.

Commissioner of Police - Delhi and IG / DIG /
SP of NCR towns.

4. NCR State Govts./ GNCTD to impose strict
restrictions on plying of BS Il petrol and BS
IV diesel LMVs (4 wheelers) in Delhi and in
the districts of Gurugram, Faridabad,

Ghaziabad and Gautam Budh Nagar.

Note: Persons with Disabilities shall be permitted | -
to ply BS — Ill Petrol / BS — IV Diesel LMVs,
provided that these are specifically adopted for

them and are run only for their personal use.

State Governments in NCR and GNCTD.
Commissioner or Head of Transport
Department

Commissioner of Police / Head of Traffic
Police of Delhi and NCR towns.

5. GNCTD to impose strict restrictions on | -
plying of Delhi - registered Diesel operated | -
Medium Goods Vehicles (MGVs) to BS-IV
standards or below, in Delhi, except those | -
vehicles carrying essential commodities /

providing essential services.

State Governments in NCR and GNCTD.
Commissioner or Head of Transport
Department

Commissioner of Police / Head of Traffic
Police of Delhi and NCR towns.

6. GNCTD to not permit BS-IV and below
diesel operated LCVs (goods carriers),
registered outside Delhi, to enter Delhi,
except those carrying essential

commodities / providing essential services.

State Governments

Transport Commissioners, GNCTD/ NCR
States

Commissioners / Head of Urban Local
Bodies in Delhi-NCR towns.
Commissioner of Police / Head of Traffic
Police of Delhi and NCR towns.

(i) State Govts. in the NCR and the GNCTD
to mandatorily conduct classes in schools
for children up to class V in a “Hybrid”
mode i.e., both in physical and online
mode (wherever online mode is feasible)

in the territorial jurisdiction of the NCT of

Delhi and in the districts of Gurugram,

State Governments of NCR & GNCTD.
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(if)

Faridabad,
Buddh Nagar.

Ghaziabad and Gautam

The NCR State Governments may also
consider conducting classes for students
up to Class V in a “Hybrid” mode as above

in other areas in NCR.

Note: The option to exercise the online mode

of education, wherever available, shall vest

with the students and their guardians.

8. NCR State Governments / GNCTD to take a

decision on allowing public, municipal and
private offices to work on 50% strength and

the rest to work from home.

- State Governments of NCR & GNCTD.

Central Government may take appropriate
decision on permitting work from home for

employees in central government offices.

- Central Government (DoPT).

CITIZEN CHARTER
[ ]

e Walk or use cycles for small distances.

e Choose a cleaner commute. Share a ride to work or use public transport.
e People, whose positions allow working from home, may work from home.
Do not use coal and wood for heating purpose.

¢ Individual house owners may also provide electric heaters to security / other
staff employed by them to avoid open burning of bio-mass / wood / MSW.

¢ Combine errands and reduce trips.
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Stage IV — ‘Severe +’ Air Quality
(DELHI AQI > 450)

Actions Agencies responsible / Implementing Agencies
- State Governments
- Transport Commissioners, GNCTD/ NCR
1. Stop entry of truck traffic into Delhi (except for
States
truck i tial dities/ o ,
rue _S_ carrylng eSS?n &l commodiiest ] Commissioners / Head of Urban Local Bodies
providing essential services. in Delhi-NCR towns.
All LNG/ CNG / Electric/ BS-VI Diesel truck . , ,
ec ”? ese ru.c S| . Commissioner of Police / Head of Traffic
shall however be permitted to enter Delhi. Police of Delhi and NCR towns.
_ _ ) - State Governments of NCR & GNCTD
2. Enforce strict ban on plying of Delhi - o
] ) - Transport Commissioners, GNCTD/ NCR
registered diesel operated BS-1V and below Stat
ates.
Heavy Goods Vehicles (HGVs) in Delhi, o _ _
_ _ - Commissioner of Police / Head of Traffic
except those carrying essential _ _
- o _ _ Police of Delhi and NCR towns.
commoaodities / providing essential services.
o ) - Chairpersons — CPCB, DPCC, SPCBs
3. Ban C&D activities, as in the GRAP Stage- I, o _ _
) _ _ - Commissioners / Chief Engineers of Urban
also for linear public projects such as o _
_ _ Local Bodies in Delhi - NCR towns.
highways, roads, flyovers, overbridges, ) ) )
o o - Nodal officers of road owning agencies (dust
power transmission, pipelines, tele-
o control and management cells).
communication etc.
4.
() State Govts. in the NCR and the GNCTD to
mandatorily conduct classes in schools for
children even for higher classes i.e. from
class VI to IX and Xl in a “Hybrid” mode i.e.,
both in physical and online mode (wherever | - State Governments of NCR & GNCTD.
online mode is feasible) in the territorial
jurisdiction of the NCT of Delhi and in the
districts of  Gurugram, Faridabad,
Ghaziabad and Gautam Buddh Nagar.
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(i)

The NCR State Governments may also
consider conducting classes for students as
above in a “Hybrid” mode in other areas in
NCR.

Note: The option to exercise the online mode

of education, wherever available, shall vest

with the students and their guardians.

State Governments may consider additional
emergency measures like closure of colleges/
educational institutions and closure of
non-emergency commercial activities,
permitting running of vehicles on odd-even

basis of registration numbers etc.

State Governments of NCR & GNCTD.

CITIZEN
CHARTER

¢ Children, elderly and those with respiratory, cardiovascular, cerebrovascular or other
chronic diseases to avoid outdoor activities and stay indoors, as much as possible. If

required to move outdoors, they are advised to wear mask.

*kkkkkkk
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AT AT THEHA AT = .'
Commission for Air Quality Management in av. n ™,
National Capital Region and -

Adjoining Areas TAOM
No.120017/27 /GRAP/2021/CAQM ) S 42 D1 Dated: 16.01.2026
ORDER

Sub.: Invocation of actions under Stage III (‘Severe” category, AQI range
401-450) of schedule of GRAP (21.11.2025) - steps to be taken

The Commission for Air Quality Management in NCR and adjoining
areas, in pursuance of the Hon’ble Supreme Court directions, issued a
modified the schedule of GRAP vide order dated 21.11.2025 for
implementation with immediate effect in entire NCR by all concerned
(available on CAQM website- cagm.nic.in).

5 As of now, Stage- | & Il of extant schedule of GRAP are in force vide
order dated 14.10.2025 & 19.10.2025.

3. The Sub-Committee on GRAP in its meeting held today reviewed the air
quality scenario in the region as well as the IMD/IITM forecast and observed
as under:

The AQI of Delhi has shown an increasing trend and has been recorded
354 on 16.01.2026. IMD/ IITM forecast indicates that the AQI may further
deteriorate and reach in “severe” category in coming days owing to
unfavourable meteorological conditions and slow/ variable wind speeds.

4. Accordingly, keeping in view the prevailing trend of air quality, in an
effort to prevent further deterioration of the air quality, the Sub Committee
on GRAP hereby decide to invoke all actions under Stage-III (‘Severe' Air
Quality of Delhi, ranging 401-450) of extant schedule of GRAP, with
immediate effect in right earnest by all the agencies concerned in Delhi-NCR,
in addition to the Stage-I and Il actions already in force.

5. Direction No. 88 dated 03.06.2025 as amended on 17.10.2025 allows
all BS-IV commercial goods vehicle to enter Delhi for a limited period up to

31.10.2026 and restricts entry of all BS-11I and below commercial good vehicle
(registered outside Delhi) into Delhi w.e.f. 01.11.2025.

6. As GRAP is an emergency measure, it shall prevail as far as restrictions
on entry of BS-IV diesel operated LCVs (goods carriers) are concerned.
Therefore, Action Point No. 6 of Stage-III of GRAP schedule is modified
and may be read as under:-

Page1of9
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“GNCTD to not permit BS-IV diesel operated LCVs (goods
carriers), registered outside Delhi, to enter Delhi, except those

carrying essential commodities / providing essential services”

i It is further clarified that in terms of Direction No. 88, as amended, all
BS-III and below diesel operated commercial goods vehicles viz., LGVs, MGVs,
HGVs, registered outside Delhi, are already not permitted to enter Delhi w.e.[
01.11.2025, even if they are carrying essential commodities / providing
essential services.

8. Actions under Stage-1, 1l & 111 of the revised GRAP shall be implemented,
monitored and reviewed by all the agencies concerned in the entire NCR to
ensure that the AQI levels do not slip further. All implementing agencies shall
keep strict vigil and intensify measures of the extant schedule of GRAP.
Citizens are requested to strictly adhere to the citizen charter under GRAP
Stage-III.

Q. The Sub-Committee, shall be keeping a close watch on the air quality
scenario and review the situation from time to time for further appropriate
decision depending upon the Air Quality in Delhi and forecast made by

IMD/IITM.
.K. Agrawal)
tor (Technical)
(Member Convenor of Sub-Committee on GRAP)
To:

The Chief Secretary, Government of Uttar Pradesh, 101, Lok Bhawan, U. P.
Civil Secretariat, Vidhan Sabha Marg, Lucknow — 226 001.

The Chief Secretary, Government of Rajasthan, Government Secretariat,
Jaipur, Rajasthan — 302 005.

The Chief Secretary, Government of Haryana, 4t Floor, Civil Secretariat,
Sector - 1, Chandigarh.

The Chief Secretary, Government of NCT of Delhi, 3rd Floor, Delhi Secretariat,
I. P. Estate, New Delhi - 110 002.

Additional Chief Secretary/Principal Secretary, Department of Environment,
Uttar Pradesh.

Additional Chief Secretary, Department of Environment, Room No. 335, 3rd
Floor, Haryana New Secretariat, Sector 17, Chandigarh.

Additional Chief Secretary / Principal Secretary, Department of
Environment, Government of NCT of Delhi, Room No. 801, 8™ Floor, B Wing,
Delhi Secretariat, Delhi - 110002.

Principal Secretary, Department of Environment, Room No. 4224, 2nd Floor,
Main Building, Government of Rajasthan Sectt. Jaipur.
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Principal Secretary, Department of Transport, Government of Uttar Pradesh,
Room No. 701, Bapu Bhawan, Hazratganj, Lucknow, Uttar Pradesh

Addl. Chief Secretary, Department of Transport, Govt. of Rajasthan, Room
No. 4102, Main Building, Rajasthan Sachivalya, Jaipur, Rajasthan.
Principal Secretary, Department of Transport, Government of Haryana,
Room No. 621, 6™ Floor, New Secretariat Bldg. Sector 17, Chandigarh.
Principal Secretary cum Commissioner, Department of Transport,
Government of NCT of Delhi 5/9, Under Hill Road. Ludlow Castle, Civil Lines,
Delhi — 110054.

Principal Secretary, Urban Local Bodies, Uttar Pradesh, 201, Lok Bhawan,
Lucknow, Uttar Pradesh.

Principal Secretary, Urban Local Bodies, Rajasthan, Food Building,
Secretariat Jaipur, Rajasthan.

Principal Secretary, Urban Local Bodies, Haryana, 506, St Floor, New Civil
Secretariat, Sector 17, Chandigarh.

Commissioner of Police, Delhi, New Police Hqrs., Jaisingh Road, New Delhi.
Director General of Police, Uttar Pradesh, Police Headquarters, 9t Floor,
Tower -2, Gomti Nagar Ext., Shaheed Path, Lucknow, Uttar Pradesh.
Director General of Police, Rajasthan, Police Headquarters, Lal Kothi, Tonk
Road, Jaipur, Rajasthan.

Director General of Police, Haryana, Police Headquarters, Sector-6, City-
Panchkula, Haryana -134109.

Special Commissioner of Police (Traffic) Delhi, Delhi Police New
Headquarters, Tower-1, 3™ Floor, Jaisingh Road, New Delhi.

Addl. Director General of Police, (Traffic) Uttar Pradesh, Police Headquarters,
Signature Bldg. Gomati Nagar Vistar, Lucknow, Uttar Pradesh.

Addl. Director General of Police (Traffic), Rajasthan, Room No. 740, Police
Headquarters, Nehru Palace, Tonk Road, Jaipur, Rajasthan.

Inspector General of Police (Traffic & Highways), Haryana, Sector-7, Karnal,
Haryana.

Chairman, National Highway Authority of India (NHAI), G 5&7, Sector 10,
Dwarka, New Delhi — 110075.

Vice-Chairman, Delhi Development Authority (DDA), B Block, 1st Floor,
Vikas Sadan, INA, New Delhi — 110023.

Chairman, New Delhi Municipal Council (NDMC), Palika Kendra, Parliament
Street, New Delhi — 110001.

Commissioner, Municipal Corporation of Delhi, Civic Centre, 4th Floor, Minto
Road, Delhi - 110002

Engineer in chief (E in C-LII, III) Municipal Corporation of Delhi, Civic
Centre, Minto Road, New Delhi 110002

Chief Executive Officer, Delhi Cantonment Board, Sadar Bazar Road, Delhi
Cantonment, Delhi 110010.

Chairman, Central Pollution Control Board (CPCB), Parivesh Bhawan, East
Arjun Nagar, Delhi - 110032.

Chairman, Uttar Pradesh Pollution Control Board, T C, 12 V, Vibhuti Khand,
Gomati Nagar, Lucknow, Uttar Pradesh.

Chairman, Rajasthan Pollution Control Board, 4, Jhalana Institutional Area,
Jhalana Doongari, Jaipur, Rajasthan - 302004.

Chairman, Haryana Pollution Control Board, C-11, Sector 6, Panchkula,
Haryana - 134109.
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Chairman, Delhi Pollution Control Committee, 6% Floor, C Wing, Delhi
Secretariat, IP Estate, Delhi — 110002.

Engineer-in-Chief, Public Work Department (PWD), Delhi, 12t Floor, Maso
Building, Indraprastha Estate, New Delhi-110002.

Engineer-in-Chief, Public Works Department, Haryana, Nirman Sadan, Plot
No.1, Dakshana Marg, Sector -33 A, Haryana PWD (B&R), Chandigarh.
Engineer-in-Chief, Public Works Department, Rajasthan, 170, Kamala
Nehru Nagar, Ganpati Nagar, Jaipur, Rajasthan — 302007.

Engineer In Chief, U.P. Public Works Department, Nirman Bhavan, 96 M.G.
Marg, Opp. Raj Bhavan, Lucknow-226001.

CMD, NTPC, NTPC Bhawan, SCOPE Complex, Institutional Area, Lodhi
Road, New Delhi — 110003.

Managing Director, DMRC Ltd., Metro Bhawan, Brigade Lane, Barakhamba
Road, New Delhi - 110 001,

Managing Director & CEO, DIMTS, 8th Floor, A Block, IT Park Road, Metro
Vihar, Shastri Park, Shahdara, New Delhi, Delhi -110053.

Managing Director, National Capital Region Transport Corporation, Gati
Shakti Bhawan, INA, New Delhi — 110023.

Chairman cum Managing Director, NBCC Bhawan, Lodhi Rd, New Delhi -
110003

Chairman, New Okhla Industrial Development Authority (NOIDA), Main
Administrative Bldg. Sector 6, NOIDA, Uttar Pradesh.

Chairman, Greater Noida Industrial Development Authority, Plot No. 01,
Knowledge Park -04, Greater NOIDA, Gautam Budh Nagar, UP — 201308.
Vice Chairman, Ghaziabad Development Authority, Vikas Path, Old Bus
Stand, Ghaziabad, Uttar Pradesh — 201001.

Chief Executive Officer, Gurugram Metropolitan Development Authority,
Metro Station, Plot No3, Sector 44, Near HUDA City Centre, Gurugram,
Haryana.

Member Secretary, Central Pollution Control Board (CPCB), Parivesh
Bhawan, East Arjun Nagar, Delhi — 110032.

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Vibhuti
Khand, Gomati Nagar, Lucknow, Uttar Pradesh — 226010.

Member Secretary, Rajasthan Pollution Control Board, 4, Jhalana
Institutional Area, Jhalana Doongari, Jaipur, Rajasthan - 302004,

Member Secretary, Haryana Pollution Control Board, C-11, Sector 6,
Panchkula, Haryana - 134109.

Member Secretary, Delhi Pollution Control Committee, 6 Floor, C Wing,
Delhi Secretariat, I P Estate, Delhi — 110002.

Chief Engineer, Urban Local Bodies, Haryana, Directorate of Urban Local
Bodies, Bays No. 11-14, Sector 4, Panchkula, Haryana - 134112.

Chief Engineer, Directorate of Urban Local Bodies, Plot No. 18, Sector-7,
Gomati Nagar, Uttar Pradesh.

Chief Engineer, Directorate of Urban Local Bodies, 22 Godam, Near Shiv Line
Fatak, Jaipur, Rajasthan.

The Deputy Commissioner, Central Delhi, 14, Daryaganj, New Delhi -
110002.

The Deputy Commissioner, East Delhi, L M Bund, Shastri Nagar, Delhi —
110031.

The Deputy Commissioner, New Delhi, 12/1, Jam Nagar House, Sahajahan
Road, New Delhi - 110011.
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78.
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80.

81.

82.

83.
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The Deputy Commissioner, North Delhi, Alipur, Delhi — 110036.

The Deputy Commissioner, North East Delhi, DC Office Complex, Nand
Nagari, Opposite Gagan Cinema, Delhi — 110093.

The Deputy Commissioner, North West Delhi, O/o of the Deputy
Commissioner, Kanjhawala, Delhi - 110081.

The Deputy Commissioner, Shahdra, Nand Nagari, Opposite Gagan Cinema,
Delhi - 110093.

The Deputy Commissioner, South Delhi, M B Road, Saket, New Delhi
110068.

The Deputy Commissioner, South East Delhi, Old Gargi College Building,
Lajpat Nagar-1V, New Delhi — 110024.

The Deputy Commissioner, South West Delhi, Old Terminal Tax Building,
Kapashera, New Delhi- 110037.

The Deputy Commissioner, West Delhi, Plot No. 3, Shivaji Palace, Near West
Mall Gate, Raja Garden, New Delhi — 110027.

The District Magistrate, Meerut, Office of the District Magistrate,
Collectorate, District Meerut, Uttar Pradesh — 250002.

The District Magistrate, Ghaziabad, District Magistrate Office, Collectorate,
Rajnagar, Ghaziabad, Uttar Pradesh — 201001.

The District Magistrate, Shamli, Bara bazar, Shamli, Uttar Pradesh - 247776
The District Magistrate, Bulandshahr Collectorate, Bulandshahr, Uttar
Pradesh — 203001.

The District Magistrate, Muzaffarnaga, Collectorate, (Near Prakash Chowk),
District - Muzaffarnagar, Uttar Pradesh -251001.

The District Magistrate, Hapur, Collectorate, Hapur, Uttar Pradesh -
245101.

The District Magistrate, Baghpat, Collectorate, Baghpat, Uttar Pradesh -
250619.

The District Magistrate, Gautam Budhha Nagar, Tulsi Marg, Pocket G,
Sector -27, Noida, Gautam Budhha Nagar, Uttar Pradesh -201301.

The Deputy Commissioner, Rohtak, Mini Secretariat, District Rohtak,
Haryana - 124001.

The Deputy Commissioner, Gurugram, First Floor, Mini Secretariat,
Gururgram

The Deputy Commissioner, Sonepat, Mini Secretariat, District Sonepat,
Haryana - 131001.

The Deputy Commissioner, Panipat, lst Floor, Mini Secretariat, District
Panipat, Haryana — 132103.

The Deputy Commissioner, Karnal, Mall Road, Karnal, District Karnal,
Haryana - 132001.

The Deputy Commissioner, Faridabad, Room No.- 111, 1st Floor, Mini
Secretariat, Sec-12, Faridabad -121004.

The Deputy Commissioner, Bhiwani, Commissioners’ Office, Bhiwani,
Haryana -127021.

The Deputy Commissioner, Rewari, Mini Secretariat, Bawal Road, Rajiv
Chowk, Rewari, Haryana — 123401.

The Deputy Commissioner, Mahendragarh 1st Floor Mini Secretariat,
Narnaul, Mahendragarh, Haryana.

The Deputy Commissioner, Palwal, Room No-201, Second Floor, Mini
Secretariat, Palwal, Haryana- 121102.

Page 5 of 9



86.

87.

88.

89.

90.

91].
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96.
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106.

107.

108.

109.
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The Deputy Commissioner, Nuh, Second Floor, Mini Secretariat Nuh,
Haryana - 122107,

The Deputy Commissioner, Jhajjar, Mini Secretariat, DC Office, Jhajjar,
Haryana - 124103.

The Deputy Commissioner, Charkhi Dadri, Mini Secretariat, Charkhi Dadri,
Haryana.

The Deputy Commissioner, Jind, O/o Deputy Commissioner, Mini
Secretariat, Jind, Haryana -126102.

The District Collector & Magistrate, Collectorate, Rajendra Nagar,
Bharatpur, Rajasthan — 321001.

The District Collector & Magistrate, Mohalla Ladiya, Alwar, Rajasthan -
301001.

The Commissioner, Meerut Nagar Nigam, Near Ghanta Ghar, Kaiser Ganj
Road, Meerut — 250002.

The Commissioner, Ghaziabad Nagar Nigam, Navyug Market, Opp. Old Bus
Stand, Ghaziabad, Uttar Pradesh - 201001.

The Chairman, Nagar Palika Parishad Shamli Mill Road, Shamli, Uttar
Pradesh — 247776.

The Chairman, Nagar Palika, Bulandshahr, Uttar Pradesh.

The Chairman, Nagar Palika Parishad, SD Area, Muzaffarnagar, Uttar
Pradesh - 251002.

The Chairman, Nagar Palika Parishad, Hapur, Lothi Gate Nagar, Atarpura
Chopla, Hapur, Uttar Pradesh -245101.

The Chairman, Nagar Palika Prishad, Baghpat, Uttar Pradesh.

Chief Executive Officer, Gautam Budhha Nagar, Uttar Pradesh.

The Commissioner, Municipal Corporation Rohtak, Ambedkar Chowk, M C
Office, Opp. BSNL Office, Rohtak, Haryana - 124001.

The Commissioner, Municipal Corporation, Sonepat, Near Railway Station,
Railway Road, Sonepat, Haryana — 131001.

The Commissioner, Municipal Corporation Panipat, Tau Devi Lal Complex,
Railway Road, Panipat, Haryana - 132103.

The Commissioner, Municipal Corporation Karnal, Sector-12, (near Mini
Secretariat), Urban State, Karnal, Haryana — 132001.

The Commissioner, Municipal Corporation Faridabad, B.K Chowki, New
Industrial Town, Faridabad, Haryana — 121001.

The Commissioner, Municipal Corporation Gurugram, C 1, Info City, Sector
34, Gurugram, Haryana -122001.

The District Municipal Commissioner, Bhiwani Municipal Committee, Near
Railway Station, Bhiwani, Haryana.

The Additional Deputy Commissioner, Municipal Council Rewari, Bharawas
Rd, Near Agarsen Chowk,Bhajan Ka Bagh, Raam Bagh Mahalla Rewari,
Haryana -123401.

The District Municipal Commissioner, Municipal Council Narnaul, Near
PWD Rest House, Narnaul, Mahendragarh, Haryana.

The Deputy Commissioner, Municipal Council, Palwal, Second Floor, Mini
Secretariat, Palwal, Haryana- 121102.

The Executive Officer, Municipal Committee, Nuh, Near Sabzi Mandi, Civil
Lines, Nuh, Haryana - 122107.

The Executive Officer, Municipal Council, Jhajjar, Chhuchhakwas Road,
Jhajjar, Haryana - 124103.
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124,
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128.

129.

130.

131.

132.
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The Deputy Commissioner, Municipal Council, Mini Secretariat, District
Charkhi Dadri, Haryana.

The Deputy Commissioner, Municipal Council, Police Lines, District Jind,
Haryana -126102.

The Commissioner, Nagar Nigam Bharatpur, Mathura Gate, Bharatpur,
Rajasthan — 321001.

The Commissioner, Nagar Parishad, Alwar Church Road, Alwar, Rajasthan.
The Chief Executive Officer (CEO), Plot No. 3, Sector 44, Near HUDA City
Centre Metro Station, Gurugram, Haryana — 122003.

Chief Controller of Explosives, PESO, CGO Complex, 5th, A Block, Seminary
Hills, Nagpur, Maharashtra - 440001.

Managing Director, BSES Rajdhani Power Limited, BSES Rajdhani Power
Limited, BSES Bhawan, Nehru Place, New Delhi - 110019,

The Managing Director, BSES Yamuna Power Limited, Shakti Kiran
Building, Vishwas Nagar, Shahdara, Delhi -110032.

Chief Executive Officer, Tata Power Delhi Distribution Limited (TPDDL), Tata
Power Delhi Distribution Ltd, Hudson Lines, Kingsway Camp, Delhi-110
009.

Managing Director, Uttar Haryana Vidyut Vitran Nigam Limited (UHVVNL)
Vidyut Sadan, Plot No. C-16, Sector-6, Panchkula, Haryana.

Managing Director, Dakshani Haryana Vidyut Vitran Nigam Limited
(DHVVNL), Vidyut Sadan, Vidyut Nagar, Hisar, Haryana -125005.
Managing Director, Pashchimanchal Vidyut Vitran Nigam Limited (PVVNL),
Urja Bhawan, Victoria Park, Meerut, Uttar Pradesh - 250001.

Managing Director, Noida Power Company Limited (NPCL) Commercial
Complex, 15t Avenue, Pocket H, Sector Alpha II, Greater Noida, Uttar
Pradesh.

Managing Director, Jaipur Vidyut Vitran Nigam Limited (JVVNL), Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.

Managing Director, Bharatpur Electricity Service Limited (JVVNL) Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.

Managing Director, Delhi Transport Corporation (DTC), Government of
National Capital Territory of Delhi, DTC Headquarters, IP Estate, New Delhi-
110002.

Managing Director, U P State Road Transport Corporation, Tehri Kothi, MG
Marg, Lucknow, Uttar Pradesh - 226 001.

Managing Director, State Road Transport Corporation of Haryana, 30 Bays
Building, 27d Floor, Sector - 17C, Chandigarh — 160017.

Managing Director, Rajasthan State Road Transport Corporation, Parivahan
Marg, Chaumu House, Jaipur, Rajasthan - 302 001

The Chiefl Engineer (O&M), Rajiv Gandhi Thermal Power Project, Haryana
Power Generation Corporation Ltd.,Tehsil, Khedar, Barwala, Vidyut Sadan
Vidyut Nagar Hisar, Haryana — 125 122.

The Chief Engineer (O&M), Deen Bandhu Chhotu Ram Thermal Power
Station, Haryana Power Generation Corporation Ltd, Village- Pansara,
Yamunanagar — 135 004.

The Chief Engineer (O&M), Panipat Thermal Power Station, Haryana Power
Generation Corporation Ltd.,Village Assan, Jind Road, Panipat, Haryana —
132 105.
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136.

137.

138.

139.

140.
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Sr. Vice President (O&M), Jhajjar Power Ltd., Mahatma Gandhi Thermal
Power Plant, CLP India Ltd, Tehsil- Matanhai, Dist- Jhajjar, Haryana -
124106

Plant in charge, Harduaganj Thermal Power Station, Uttar Pradesh Rajya
Vidyut Utpadan Nigam Limited, 14, Ashok Marg, Shakti Bhavan, Lucknow
The Chief Engineer (O&M) Talwandi Sabo Power Ltd, Village - Banawala,
Mansa, Talwandi Sabo Road, Mansa - 151 302.

Sr. Vice President (O&M), Rajpura Thermal Power Plant, Nabha Power Ltd,
Nalash/Nalas Village, Rajpura, Dist. Patiala, Punjab.

The Chief Engineer (0O&M), Guru Gobind Singh Thermal Power Station,
Punjab State Electricity Board, Ropar, Punjab.

The Chiefl Engineer (O&M), Guru Hargobind Singh Thermal Power Station,
Punjab State Electricity Board Lehra Mohabbat, Bhatinda, Punjab.

Chief General Manager, National Capital Thermal Power Station (NCTPS)
National Thermal Power Corporation, Dadri, Dist: Gautam Budhnagar, Uttar
Pradesh -201 008,

The Chiel Engineer (O&M) Rajiv Gandhi Thermal Power Project, Haryana
Power Generation Corporation Ltd., Tehsil, Khedar, Barwala, Hisar, Haryana
- 125 122.

Copy for information and appropriate action to:

. The Chairman and CEO, Railway Board, Raisina Road, Central Secretariat,

New Delhi, Delhi 110001.

- The Secretary, Department of Personnel and Training (DoPT), Government

of India, Room No. — 112, North Block, New Delhi - 110 001
The Director General, Central Public Work Department (CPWD) A-Wing,
Room No. 101 Nirman Bhawan, New Delhi

. The Additional Chief Secretary, Health Department, Govt. of Haryana
. The Additional Chief Secretary, Medical Health & Family Welfare

Department, Govt. of Rajasthan

- The Principal Secretary, Medical Health & Family Welfare, Govt. of Uttar

Pradesh

. The Secretary, Health & Family Welfare, Govt. of NCT of Delhi

Copy also to:

The Secretary, Ministry of Environment, Forest and Climate Change,
Government of India, Indira Paryavaran Bhawan, Jor Bagh, New Delhi

The Defence Secretary, Ministry of Defence, Government of India, South
Block, New Delhi - 110 001.

The Secretary, Ministry of Petroleum and Natural Gas, Government of India,
Shastri Bhawan, New Delhi - 110 001.

The Secretary, Ministry of Road Transport and Highways, Government of
India, Transport Bhawan, New Delhi — 110 001.

The Secretary, Ministry of Power, Government of India, Rafi Marg, Shram
Shakti Bhavan, New Delhi, Delhi 110001
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The Seccretary, Department of Telecommunication, Ministry of

Communication & IT, Government of India, Sanchar Bhawan, 20 Ashoka
Road, New Delhi

The Chairperson and all Members (including Associate Members), CAQM

Directo¥ (Technical)
(Member Convenor of Sub-Committee on GRAP)
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TEFT TsrETH T &= 3T Fereadt &= ‘d~k
Commiission for Air Quality Management in .Ao

2 ) Mational Capital Region and S
A STy Adjoining Areas >AQOM

No0.120017/27/GRAP/2021/CAQM Dated 17.01.2026

ORDER

Sub.: Invocation of actions under Stage-IV (‘Severe+’ category AQI >450) of
schedule of GRAP (21.11.2025) - steps to be taken

The Commission for Air Quality Management in NCR and adjoining areas,
in pursuance of the Hon’ble Supreme Court directions, issued a modified the
schedule of GRAP vide order dated 21.11.2025 for implementation with
immediate effect in entire NCR by all concerned (available on CAQM website-
cagm.nic.in).

2. As of now, Stage- I, II & III of extant schedule of GRAP are in force vide
order dated 14.10.2025, 19.10.2025 & 16.01.2026 respectively.

3. Noting a sharp increase in AQI levels of Delhi, the Sub-Committee on
GRAP called for its urgent meeting at 8:15 PM today, and reviewed the air quality
situation in the region as well as the IMD /IITM forecasts and observed as under:

The AQI of Delhi, today recorded as 400 at 04:00 PM (‘Very Poor’ Category),
exhibiting a sharp increasing trend owing to calm winds, stable
atmosphere and unfavorable meteorological conditions resulting into
trapping of the pollutants. The AQI for Delhi has further increased to 428
at 8:00 PM. IMD/IITM forecast indicates further deterioration of air quality.

4. Accordingly, in an effort to prevent further deterioration of the air quality,
the Sub Committee on GRAP hereby decide to proactively invoke all actions
under Stage-IV (‘Severe+' AQI of Delhi >450) of extant schedule of GRAP
(read with paras 6, 7 & 8 below), with immediate effect in right earnest by all
the agencies concerned in Delhi-NCR, in addition to the Stage-I, II and III actions
already in force.

S. Direction No. 88 dated 03.06.2025 as amended on 17.10.2025 allows all
BS-IV commercial goods vehicles viz., LGVs, MGVs, HGVs to enter Delhi for a
limited period up to 31.10.2026 and restricts entry of all BS-III and below
commercial good vehicle (registered outside Delhi) into Delhi w.e.f. 01.11.2025.

6. As GRAP is an emergency measure, it shall prevail as far as restrictions on
entry of truck traffic into Delhi are concerned. Therefore, Action Point No.1 of
Stage-IV of extant GRAP schedule is modified and may be read as under:-
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“Stop entry of BS-IV truck traffic into Delhi (except for trucks
carrying essential commodities / providing essential services).
All LNG/ CNG / Electric/ BS-VI Diesel trucks shall however be

permitted to enter Delhi. ”

7. It is further clarified that in terms of Direction No. 88, as amended, all BS-
[IT and below diesel operated commercial goods vehicles viz., LGVs, MGVs, HGVs,
registered outside Delhi, are already not permitted to enter Delhi w.e.f
01.11.2025, even if they are carrying essential commodities / providing essential
services.

8. Actions under Stage-I, II, III & IV of the GRAP shall be implemented,
monitored and reviewed by all the agencies concerned in the entire NCR to
ensure that the AQI levels do not slip further. All implementing agencies shall
keep strict vigil and intensify measures of the extant schedule of GRAP. Citizens
are requested to strictly adhere to the citizen charter under GRAP Stage-IV.

9. The Sub-Committee shall be keeping a close watch on the air quality
scenario and review the situation from time to time for further appropriate
decision depending upon the Air Quality in Delhi and forecast made by

IMD /IITM.
%-vﬂ/ﬁw/'\'
( -

(R.K. Agrawal)
Director (Technical)
(Member Convenor of Sub-Committee on GRAP)

To:

The Chief Secretary, Government of Uttar Pradesh, 101, Lok Bhawan, U. P.
Civil Secretariat, Vidhan Sabha Marg, Lucknow — 226 001.

The Chief Secretary, Government of Rajasthan, Government Secretariat,
Jaipur, Rajasthan — 302 005.

The Chief Secretary, Government of Haryana, 4th Floor, Civil Secretariat,
Sector — 1, Chandigarh.

The Chief Secretary, Government of NCT of Delhi, 3t Floor, Delhi Secretariat,
I. P. Estate, New Delhi — 110 002.

Additional Chief Secretary/Principal Secretary, Department of Environment,
Uttar Pradesh.

Additional Chief Secretary, Department of Environment, Room No. 335, 3
Floor, Haryana New Secretariat, Sector 17, Chandigarh.

Additional Chief Secretary / Principal Secretary, Department of Environment,
Government of NCT of Delhi, Room No. 801, 8th Floor, B Wing, Delhi
Secretariat, Delhi - 110002.

GRAP Stage-IV invocation date 17.01.2026 2 |Page 8



10.

11.

12.

13.

14.

15.
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28.

29.

30.

31.

32.

832

Principal Secretary, Department of Environment, Room No. 4224, 2rd Floor,
Main Building, Government of Rajasthan Sectt. Jaipur.

Principal Secretary, Department of Transport, Government of Uttar Pradesh,
Room No. 701, Bapu Bhawan, Hazratganj, Lucknow, Uttar Pradesh

Addl. Chief Secretary, Department of Transport, Govt. of Rajasthan, Room No.
4102, Main Building, Rajasthan Sachivalya, Jaipur, Rajasthan.

Principal Secretary, Department of Transport, Government of Haryana, Room
No. 621, 6t Floor, New Secretariat Bldg. Sector 17, Chandigarh.

Principal Secretary cum Commissioner, Department of Transport,
Government of NCT of Delhi 5/9, Under Hill Road. Ludlow Castle, Civil Lines,
Delhi — 110054.

Principal Secretary, Urban Local Bodies, Uttar Pradesh, 201, Lok Bhawan,
Lucknow, Uttar Pradesh.

Principal Secretary, Urban Local Bodies, Rajasthan, Food Building,
Secretariat Jaipur, Rajasthan.

Principal Secretary, Urban Local Bodies, Haryana, 506, 5t Floor, New Civil
Secretariat, Sector 17, Chandigarh.

Commissioner of Police, Delhi, New Police Hqrs., Jaisingh Road, New Delhi.
Director General of Police, Uttar Pradesh, Police Headquarters, 9t Floor,
Tower -2, Gomti Nagar Ext., Shaheed Path, Lucknow, Uttar Pradesh.
Director General of Police, Rajasthan, Police Headquarters, Lal Kothi, Tonk
Road, Jaipur, Rajasthan.

Director General of Police, Haryana, Police Headquarters, Sector-6, City-
Panchkula, Haryana -134109.

Special Commissioner of Police (Traffic) Delhi, Delhi Police New Headquarters,
Tower-I, 3rd Floor, Jaisingh Road, New Delhi.

Addl. Director General of Police, (Traffic) Uttar Pradesh, Police Headquarters,
Signature Bldg. Gomati Nagar Vistar, Lucknow, Uttar Pradesh.

Addl. Director General of Police (Traffic), Rajasthan, Room No. 740, Police
Headquarters, Nehru Palace, Tonk Road, Jaipur, Rajasthan.

Inspector General of Police (Traffic & Highways), Haryana, Sector-7, Karnal,
Haryana.

Chairman, National Highway Authority of India (NHAI), G 5&7, Sector 10,
Dwarka, New Delhi — 110075.

Vice-Chairman, Delhi Development Authority (DDA), B Block, 1st Floor, Vikas
Sadan, INA, New Delhi — 110023.

Chairman, New Delhi Municipal Council (NDMC), Palika Kendra, Parliament
Street, New Delhi — 110001.

Commissioner, Municipal Corporation of Delhi, Civic Centre, 4th Floor, Minto
Road, Delhi - 110002

Engineer in chief (E in C-LII, III) Municipal Corporation of Delhi, Civic Centre,
Minto Road, New Delhi 110002

Chief Executive Officer, Delhi Cantonment Board, Sadar Bazar Road, Delhi
Cantonment, Delhi 110010.

Chairman, Central Pollution Control Board (CPCB), Parivesh Bhawan, East
Arjun Nagar, Delhi — 110032.

Chairman, Uttar Pradesh Pollution Control Board, T C, 12 V, Vibhuti Khand,
Gomati Nagar, Lucknow, Uttar Pradesh.

Chairman, Rajasthan Pollution Control Board, 4, Jhalana Institutional Area,
Jhalana Doongari, Jaipur, Rajasthan — 302004.
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38.

39.

40.
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49.

50.

51.

52.

53.

54.

55.

56.
57.
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Chairman, Haryana Pollution Control Board, C-11, Sector 6, Panchkula,
Haryana - 134109.

Chairman, Delhi Pollution Control Committee, 6t Floor, C Wing, Delhi
Secretariat, IP Estate, Delhi — 110002.

Engineer-in-Chief, Public Work Department (PWD), Delhi, 12th Floor, Maso
Building, Indraprastha Estate, New Delhi-110002.

Engineer-in-Chief, Public Works Department, Haryana, Nirman Sadan, Plot
No.1, Dakshana Marg, Sector -33 A, Haryana PWD (B&R), Chandigarh.
Engineer-in-Chief, Public Works Department, Rajasthan, 170, Kamala Nehru
Nagar, Ganpati Nagar, Jaipur, Rajasthan — 302007.

Engineer In Chief, U.P. Public Works Department, Nirman Bhavan, 96 M.G.
Marg, Opp. Raj Bhavan, Lucknow-226001.

CMD, NTPC, NTPC Bhawan, SCOPE Complex, Institutional Area, Lodhi Road,
New Delhi — 110003.

Managing Director, DMRC Ltd., Metro Bhawan, Brigade Lane, Barakhamba
Road, New Delhi — 110 001.

Managing Director & CEO, DIMTS, 8th Floor, A Block, IT Park Road, Metro
Vihar, Shastri Park, Shahdara, New Delhi, Delhi -110053.

Managing Director, National Capital Region Transport Corporation, Gati
Shakti Bhawan, INA, New Delhi — 110023.

Chairman cum Managing Director, NBCC Bhawan, Lodhi Rd, New Delhi -
110003

Chairman, New Okhla Industrial Development Authority (NOIDA), Main
Administrative Bldg. Sector 6, NOIDA, Uttar Pradesh.

Chairman, Greater Noida Industrial Development Authority, Plot No. 01,
Knowledge Park -04, Greater NOIDA, Gautam Budh Nagar, UP — 201308.
Vice Chairman, Ghaziabad Development Authority, Vikas Path, Old Bus
Stand, Ghaziabad, Uttar Pradesh — 201001.

Chief Executive Officer, Gurugram Metropolitan Development Authority,
Metro Station, Plot No3, Sector 44, Near HUDA City Centre, Gurugram,
Haryana.

Member Secretary, Central Pollution Control Board (CPCB), Parivesh Bhawan,
East Arjun Nagar, Delhi — 110032.

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Vibhuti
Khand, Gomati Nagar, Lucknow, Uttar Pradesh — 226010.

Member Secretary, Rajasthan Pollution Control Board, 4, Jhalana
Institutional Area, Jhalana Doongari, Jaipur, Rajasthan — 302004.

Member Secretary, Haryana Pollution Control Board, C-11, Sector 6,
Panchkula, Haryana — 134109.

Member Secretary, Delhi Pollution Control Committee, 6t Floor, C Wing, Delhi
Secretariat, I P Estate, Delhi — 110002.

Chief Engineer, Urban Local Bodies, Haryana, Directorate of Urban Local
Bodies, Bays No. 11-14, Sector 4, Panchkula, Haryana — 134112.

Chief Engineer, Directorate of Urban Local Bodies, Plot No. 18, Sector-7,
Gomati Nagar, Uttar Pradesh.

Chief Engineer, Directorate of Urban Local Bodies, 22 Godam, Near Shiv Line
Fatak, Jaipur, Rajasthan.

The Deputy Commissioner, Central Delhi, 14, Daryaganj, New Delhi - 110002.
The Deputy Commissioner, East Delhi, L M Bund, Shastri Nagar, Delhi —
110031.
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80.

81.

82.

83.
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The Deputy Commissioner, New Delhi, 12/1, Jam Nagar House, Sahajahan
Road, New Delhi — 110011.

The Deputy Commissioner, North Delhi, Alipur, Delhi — 110036.

The Deputy Commissioner, North East Delhi, DC Office Complex, Nand
Nagari, Opposite Gagan Cinema, Delhi — 110093.

The Deputy Commissioner, North West Delhi, O/o of the Deputy
Commissioner, Kanjhawala, Delhi — 110081.

The Deputy Commissioner, Shahdra, Nand Nagari, Opposite Gagan Cinema,
Delhi - 110093.

The Deputy Commissioner, South Delhi, M B Road, Saket, New Delhi 110068.
The Deputy Commissioner, South East Delhi, Old Gargi College Building,
Lajpat Nagar-1V, New Delhi — 110024.

The Deputy Commissioner, South West Delhi, Old Terminal Tax Building,
Kapashera, New Delhi- 110037.

The Deputy Commissioner, West Delhi, Plot No. 3, Shivaji Palace, Near West
Mall Gate, Raja Garden, New Delhi — 110027.

The District Magistrate, Meerut, Office of the District Magistrate, Collectorate,
District Meerut, Uttar Pradesh — 250002.

The District Magistrate, Ghaziabad, District Magistrate Office, Collectorate,
Rajnagar, Ghaziabad, Uttar Pradesh — 201001.

The District Magistrate, Shamli, Bara bazar, Shamli, Uttar Pradesh - 247776
The District Magistrate, Bulandshahr Collectorate, Bulandshahr, Uttar
Pradesh — 203001.

The District Magistrate, Muzaffarnaga, Collectorate, (Near Prakash Chowk),
District — Muzaffarnagar, Uttar Pradesh -251001.

The District Magistrate, Hapur, Collectorate, Hapur, Uttar Pradesh -245101.
The District Magistrate, Baghpat, Collectorate, Baghpat, Uttar Pradesh -
2506109.

The District Magistrate, Gautam Budhha Nagar, Tulsi Marg, Pocket G, Sector
-27, Noida, Gautam Budhha Nagar, Uttar Pradesh -201301.

The Deputy Commissioner, Rohtak, Mini Secretariat, District Rohtak,
Haryana - 124001.

The Deputy Commissioner, Gurugram, First Floor, Mini Secretariat,
Gururgram

The Deputy Commissioner, Sonepat, Mini Secretariat, District Sonepat,
Haryana - 131001.

The Deputy Commissioner, Panipat, 1st Floor, Mini Secretariat, District
Panipat, Haryana — 132103.

The Deputy Commissioner, Karnal, Mall Road, Karnal, District Karnal,
Haryana - 132001.

The Deputy Commissioner, Faridabad, Room No.- 111, 1st Floor, Mini
Secretariat, Sec-12, Faridabad -121004.

The Deputy Commissioner, Bhiwani, Commissioners’ Office, Bhiwani,
Haryana -127021.

The Deputy Commissioner, Rewari, Mini Secretariat, Bawal Road, Rajiv
Chowk, Rewari, Haryana — 123401.

The Deputy Commissioner, Mahendragarh 1st Floor Mini Secretariat,
Narnaul, Mahendragarh, Haryana.

The Deputy Commissioner, Palwal, Room No-201, Second Floor, Mini
Secretariat, Palwal, Haryana- 121102.
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The Deputy Commissioner, Nuh, Second Floor, Mini Secretariat Nuh, Haryana
- 122107.

The Deputy Commissioner, Jhajjar, Mini Secretariat, DC Office, Jhajjar,
Haryana - 124103.

The Deputy Commissioner, Charkhi Dadri, Mini Secretariat, Charkhi Dadri,
Haryana.

The Deputy Commissioner, Jind, O/o Deputy Commissioner, Mini
Secretariat, Jind, Haryana -126102.

The District Collector & Magistrate, Collectorate, Rajendra Nagar, Bharatpur,
Rajasthan - 321001.

The District Collector & Magistrate, Mohalla Ladiya, Alwar, Rajasthan -
301001.

The Commissioner, Meerut Nagar Nigam, Near Ghanta Ghar, Kaiser Ganj
Road, Meerut — 250002.

The Commissioner, Ghaziabad Nagar Nigam, Navyug Market, Opp. Old Bus
Stand, Ghaziabad, Uttar Pradesh — 201001.

The Chairman, Nagar Palika Parishad Shamli Mill Road, Shamli, Uttar
Pradesh — 247776.

The Chairman, Nagar Palika, Bulandshahr, Uttar Pradesh.

The Chairman, Nagar Palika Parishad, SD Area, Muzaffarnagar, Uttar Pradesh
—251002.

The Chairman, Nagar Palika Parishad, Hapur, Lothi Gate Nagar, Atarpura
Chopla, Hapur, Uttar Pradesh —-245101.

The Chairman, Nagar Palika Prishad, Baghpat, Uttar Pradesh.

Chief Executive Officer, Gautam Budhha Nagar, Uttar Pradesh.

The Commissioner, Municipal Corporation Rohtak, Ambedkar Chowk, M C
Office, Opp. BSNL Office, Rohtak, Haryana — 124001.

The Commissioner, Municipal Corporation, Sonepat, Near Railway Station,
Railway Road, Sonepat, Haryana — 131001.

The Commissioner, Municipal Corporation Panipat, Tau Devi Lal Complex,
Railway Road, Panipat, Haryana - 132103.

The Commissioner, Municipal Corporation Karnal, Sector-12, (near Mini
Secretariat), Urban State, Karnal, Haryana — 132001.

The Commissioner, Municipal Corporation Faridabad, B.K Chowki, New
Industrial Town, Faridabad, Haryana — 121001.

The Commissioner, Municipal Corporation Gurugram, C 1, Info City, Sector
34, Gurugram, Haryana -122001.

The District Municipal Commissioner, Bhiwani Municipal Committee, Near
Railway Station, Bhiwani, Haryana.

The Additional Deputy Commissioner, Municipal Council Rewari, Bharawas
Rd, Near Agarsen Chowk,Bhajan Ka Bagh, Raam Bagh Mahalla Rewari,
Haryana -123401.

The District Municipal Commissioner, Municipal Council Narnaul, Near PWD
Rest House, Narnaul, Mahendragarh, Haryana.

The Deputy Commissioner, Municipal Council, Palwal, Second Floor, Mini
Secretariat, Palwal, Haryana- 121102.

The Executive Officer, Municipal Committee, Nuh, Near Sabzi Mandi, Civil
Lines, Nuh, Haryana - 122107.

The Executive Officer, Municipal Council, Jhajjar, Chhuchhakwas Road,
Jhajjar, Haryana - 124103.
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The Deputy Commissioner, Municipal Council, Mini Secretariat, District
Charkhi Dadri, Haryana.

The Deputy Commissioner, Municipal Council, Police Lines, District Jind,
Haryana -126102.

The Commissioner, Nagar Nigam Bharatpur, Mathura Gate, Bharatpur,
Rajasthan — 321001.

The Commissioner, Nagar Parishad, Alwar Church Road, Alwar, Rajasthan.
The Chief Executive Officer (CEQO), Plot No. 3, Sector 44, Near HUDA City
Centre Metro Station, Gurugram, Haryana — 122003.

Chief Controller of Explosives, PESO, CGO Complex, 5th, A Block, Seminary
Hills, Nagpur, Maharashtra — 440001.

Managing Director, BSES Rajdhani Power Limited, BSES Rajdhani Power
Limited, BSES Bhawan, Nehru Place, New Delhi - 110019.

The Managing Director, BSES Yamuna Power Limited, Shakti Kiran Building,
Vishwas Nagar, Shahdara, Delhi -110032.

Chief Executive Officer, Tata Power Delhi Distribution Limited (TPDDL), Tata
Power Delhi Distribution Ltd, Hudson Lines, Kingsway Camp, Delhi-110 009.
Managing Director, Uttar Haryana Vidyut Vitran Nigam Limited (UHVVNL)
Vidyut Sadan, Plot No. C-16, Sector-6, Panchkula, Haryana.

Managing Director, Dakshani Haryana Vidyut Vitran Nigam Limited
(DHVVNL), Vidyut Sadan, Vidyut Nagar, Hisar, Haryana -125005.

Managing Director, Pashchimanchal Vidyut Vitran Nigam Limited (PVVNL),
Urja Bhawan, Victoria Park, Meerut, Uttar Pradesh - 250001.

Managing Director, Noida Power Company Limited (NPCL) Commercial
Complex, 1st Avenue, Pocket H, Sector Alpha II, Greater Noida, Uttar Pradesh.
Managing Director, Jaipur Vidyut Vitran Nigam Limited (JVVNL), Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.

Managing Director, Bharatpur Electricity Service Limited (JVVNL) Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.

Managing Director, Delhi Transport Corporation (DTC), Government of
National Capital Territory of Delhi, DTC Headquarters, IP Estate, New Delhi-
110002.

Managing Director, U P State Road Transport Corporation, Tehri Kothi, MG
Marg, Lucknow, Uttar Pradesh - 226 001.

Managing Director, State Road Transport Corporation of Haryana, 30 Bays
Building, 2nd Floor, Sector - 17C, Chandigarh — 160017.

Managing Director, Rajasthan State Road Transport Corporation, Parivahan
Marg, Chaumu House, Jaipur, Rajasthan - 302 001

The Chief Engineer (O&M), Rajiv Gandhi Thermal Power Project, Haryana
Power Generation Corporation Ltd.,Tehsil, Khedar, Barwala, Vidyut Sadan
Vidyut Nagar Hisar, Haryana — 125 122.

The Chief Engineer (O&M), Deen Bandhu Chhotu Ram Thermal Power
Station, Haryana Power Generation Corporation Ltd, Village- Pansara,
Yamunanagar — 135 004.

The Chief Engineer (O&M), Panipat Thermal Power Station, Haryana Power
Generation Corporation Ltd.,Village Assan, Jind Road, Panipat, Haryana -
132 105.

Sr. Vice President (O&M), Jhajjar Power Ltd., Mahatma Gandhi Thermal
Power Plant, CLP India Ltd, Tehsil- Matanhai, Dist- Jhajjar, Haryana - 124106
Plant in charge, Harduaganj Thermal Power Station, Uttar Pradesh Rajya
Vidyut Utpadan Nigam Limited, 14, Ashok Marg, Shakti Bhavan, Lucknow
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The Chief Engineer (O&M) Talwandi Sabo Power Ltd, Village — Banawala,
Mansa, Talwandi Sabo Road, Mansa - 151 302.

Sr. Vice President (O&M), Rajpura Thermal Power Plant, Nabha Power Ltd,
Nalash/Nalas Village, Rajpura, Dist. Patiala, Punjab.

The Chief Engineer (O&M), Guru Gobind Singh Thermal Power Station,
Punjab State Electricity Board, Ropar, Punjab.

The Chief Engineer (O&M), Guru Hargobind Singh Thermal Power Station,
Punjab State Electricity Board Lehra Mohabbat, Bhatinda, Punjab.

Chief General Manager, National Capital Thermal Power Station (NCTPS)
National Thermal Power Corporation, Dadri, Dist: Gautam Budhnagar, Uttar
Pradesh -201 008.

The Chief Engineer (O&M) Rajiv Gandhi Thermal Power Project, Haryana
Power Generation Corporation Ltd., Tehsil, Khedar, Barwala, Hisar, Haryana
- 125 122.
opy for information and appropriate action to:

The Chairman and CEO, Railway Board, Raisina Road, Central Secretariat,
New Delhi, Delhi 110001.

The Secretary, Department of Personnel and Training (DoPT), Government of
India, Room No. — 112, North Block, New Delhi — 110 001

The Director General, Central Public Work Department (CPWD) A-Wing, Room
No. 101 Nirman Bhawan, New Delhi

The Additional Chief Secretary, Health Department, Govt. of Haryana

The Additional Chief Secretary, Medical Health & Family Welfare Department,
Govt. of Rajasthan

The Principal Secretary, Medical Health & Family Welfare, Govt. of Uttar
Pradesh

The Secretary, Health & Family Welfare, Govt. of NCT of Delhi
opy also to:

The Secretary, Ministry of Environment, Forest and Climate Change,
Government of India, Indira Paryavaran Bhawan, Jor Bagh, New Delhi

The Defence Secretary, Ministry of Defence, Government of India, South
Block, New Delhi — 110 001.

The Secretary, Ministry of Petroleum and Natural Gas, Government of India,
Shastri Bhawan, New Delhi — 110 001.

The Secretary, Ministry of Road Transport and Highways, Government of
India, Transport Bhawan, New Delhi — 110 001.

The Secretary, Ministry of Power, Government of India, Rafi Marg, Shram
Shakti Bhavan, New Delhi, Delhi 110001

The  Secretary, Department of Telecommunication, Ministry of
Communication & IT, Government of India, Sanchar Bhawan, 20 Ashoka
Road, New Delhi

The Chairperson and all Members (including Associate Members), CAQM

%—Yip”/w
A <

(R.K. Agrawal)
Director (Technical)
(Member Convenor of Sub-Committee on GRAP)
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Commission for Air Quality Management in \
National Capital Region and im
Adjoining Areas nAOM
No.120017/27 /GRAP/2021/CAQM /S YS D7 Dated: 22.01.2026

ORDER

Sub.: Revocation of actions under Stage III (‘Severe’ category, AQI range
401-450) of GRAP and intensifying actions under Stage-I & II of
modified Graded Response Action Plan (21.11.2025)

The Commission for Air Quality Management in NCR and adjoining
areas, in pursuance of the Hon’ble Supreme Court directions, issued a
modified schedule of GRAP vide its order dated 21.11.2025 for
implementation with immediate effect by all concerned (available on CAQM
website i.e., cagm.nic.in).

2. As of now, Stage- 1, II & III of extant schedule of GRAP are in force vide
order dated 14.10.2025, 19.10.2025 & 16.01.2026, respectively.

X The Sub-Committee on GRAP held its meeting today, reviewed the air
quality scenario in the region as well as the IMD/IITM forecast and observed
as under:

The AQI of Delhi has been improving owing to favourable meteorological
conditions and recorded as 322 today i.e. on 22.01.2026. Forecast by
IMD/IITM indicates that AQI is likely to remain in “moderate” to “poor”
category in coming days.

4. The Sub-Committee, accordingly, decides to revoke its orders dated
16.01.2026, for invoking actions under Stage-III (‘Severe’ Air Quality) of
Schedule of GRAP (modified on 21.11.2025), with immediate effect.

3 Construction & Demolition project sites etc. which have been issued
specific closure orders on account of violations/ non-compliances of various
statutory directions, rules, guidelines etc. under no circumstances shall
resume their operations without any specific order to this effect from the
Commission.

6. Actions under Stage-I & II shall, however, remain invoked and be
implemented as per the modified GRAP dated 21.11.2025, monitored and
reviewed by all the agencies concerned in the entire NCR to ensure that the
AQI levels do not slip further to the “Severe/ Severe+ Category”. All
implementing agencies shall keep strict vigil and especially intensify
measures under Stage-1 & Il of the modified GRAP.

(5 While GRAP Stage-Ill is being revoked, keeping in view the winter
season when weather conditions are not so favorable and in order to ensure

\
A
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that the AQI levels do not slip further, the citizens are requested to strictly
adhere to the citizen charter under GRAP Stage-I & Il.

8. The Sub-Committee, shall be keeping a close watch on the air quality
scenario and review the situation from time to time for further appropriate
decision depending upon the Air Quality in Delhi and forecast made by
IMD/IITM.

2401|2024
(Dr. S.D. Attn)

Member Technical
(Chairman of Sub-Committee on GRAP)

To:

The Chief Secretary, Government of Uttar Pradesh, 101, Lok Bhawan, U. P.
Civil Secretariat, Vidhan Sabha Marg, Lucknow - 226 001.

The Chiefl Secretary, Government of Rajasthan, Government Secretariat,
Jaipur, Rajasthan - 302 005.

The Chief Secretary, Government of Haryana, 4" Floor, Civil Secretanat,
Sector - 1, Chandigarh.

The Chief Secretary, Government of NCT of Delhi, 3 Floor, Delhi Secretariat,
I. P. Estate, New Delhi — 110 002.

Additional Chief Secretary/Principal Secretary, Department of Environment,
Uttar Pradesh.

Additional Chief Secretary, Department of Environment, Room No. 335, 3t

Floor, Haryana New Secretariat, Sector 17, Chandigarh.

Additional Chief Secretary / Principal Secretary, Department of
Environment, Government of NCT of Delhi, Room No. 801, 8" Floor, B Wing,
Delhi Secretariat, Delhi - 110002.

Principal Secretary, Department of Environment, Room No. 4224, 2nd Floor,
Main Building, Government of Rajasthan Sectt. Jaipur.

Principal Secretary, Department of Transport, Government of Uttar Pradesh,
Room No. 701, Bapu Bhawan, Hazratganj, Lucknow, Uttar Pradesh

Addl. Chief Secretary, Department of Transport, Govt. of Rajasthan, Room
No. 4102, Main Building, Rajasthan Sachivalya, Jaipur, Rajasthan.
Principal Secretary, Department of Transport, Government of Haryana,
Room No. 621, 6% Floor, New Secretariat Bldg. Sector 17, Chandigarh.
Principal Secretary cum Commissioner, Department of Transport,
Government of NCT of Delhi 5/9, Under Hill Road. Ludlow Castle, Civil Lines,
Delhi — 110054.

Principal Secretary, Urban Local Bodies, Uttar Pradesh, 201, Lok Bhawan,
Lucknow, Uttar Pradesh.

Principal Secretary, Urban Local Bodies, Rajasthan, Food Building,
Secretariat Jaipur, Rajasthan.

Principal Secretary, Urban Local Bodies, Haryana, 506, 5 Floor, New Civil
Secretariat, Sector 17, Chandigarh.

Commissioner of Police, Delhi, New Police Hgrs., Jaisingh Road, New Delhi.
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Director General of Police, Uttar Pradesh, Police Headquarters, 9t Floor,
Tower -2, Gomti Nagar Ext., Shaheed Path, Lucknow, Uttar Pradesh.
Director General of Police, Rajasthan, Police Headquarters, Lal Kothi, Tonk
Road, Jaipur, Rajasthan.

Director General of Police, Haryana, Police Headquarters, Sector-6, City-
Panchkula, Haryana -134109.

Special Commissioner of Police (Traffic) Delhi, Delhi Police New
Headquarters, Tower-1, 3¢ Floor, Jaisingh Road, New Delhi.

Addl. Director General of Police, (Traffic) Uttar Pradesh, Police Headquarters,
Signature Bldg. Gomati Nagar Vistar, Lucknow, Uttar Pradesh.

Addl. Director General of Police (Traffic), Rajasthan, Room No. 740, Police
Headquarters, Nehru Palace, Tonk Road, Jaipur, Rajasthan.

Inspector General of Police (Traffic & Highways), Haryana, Sector-7, Karnal,
Haryana.

Chairman, National Highway Authority of India (NHAI), G 5&7, Sector 10,
Dwarka, New Delhi - 110075.

Vice-Chairman, Delhi Development Authority (DDA), B Block, 15t Floor,
Vikas Sadan, INA, New Delhi - 110023.

Chairman, New Delhi Municipal Council (NDMC), Palika Kendra, Parliament
Street, New Delhi - 110001.

Commissioner, Municipal Corporation of Delhi, Civic Centre, 4t Floor, Minto
Road, Delhi - 110002

Engineer in chief (E in C-L1,II, III) Municipal Corporation of Delhi, Civic
Centre, Minto Road, New Delhi 110002

Chief Executive Officer, Delhi Cantonment Board, Sadar Bazar Road, Delhi
Cantonment, Delhi 110010.

Chairman, Central Pollution Control Board (CPCB), Parivesh Bhawan, East
Arjun Nagar, Delhi — 110032.

Chairman, Uttar Pradesh Pollution Control Board, T C, 12 V, Vibhuti Khand,
Gomati Nagar, Lucknow, Uttar Pradesh.

Chairman, Rajasthan Pollution Control Board, 4, Jhalana Institutional Area,
Jhalana Doongari, Jaipur, Rajasthan — 302004.

Chairman, Haryana Pollution Control Board, C-11, Sector 6, Panchkula,
Haryana - 1341009.

Chairman, Delhi Pollution Control Committee, 6™ Floor, C Wing, Delhi
Secretariat, IP Estate, Delhi — 110002.

Engineer-in-Chief, Public Work Department (PWD), Delhi, 12t Floor, Maso
Building, Indraprastha Estate, New Delhi-110002.

Engineer-in-Chief, Public Works Department, Haryana, Nirman Sadan, Plot
No.1, Dakshana Marg, Sector -33 A, Haryana PWD (B&R), Chandigarh.
Engineer-in-Chief, Public Works Department, Rajasthan, 170, Kamala
Nehru Nagar, Ganpati Nagar, Jaipur, Rajasthan — 302007.

Engineer In Chief, U.P. Public Works Department, Nirman Bhavan, 96 M.G.
Marg, Opp. Raj Bhavan, Lucknow-226001.

CMD, NTPC, NTPC Bhawan, SCOPE Complex, Institutional Area, Lodhi
Road, New Delhi — 110003.

Managing Director, DMRC Ltd., Metro Bhawan, Brigade Lane, Barakhamba
Road, New Delhi — 110 001.

Managing Director & CEO, DIMTS, 8th Floor, A Block, IT Park Road, Metro
Vihar, Shastri Park, Shahdara, New Delhi, Delhi -110053.
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Managing Director, National Capital Region Transport Corporation, Gati
Shakti Bhawan, INA, New Delhi - 110023.

Chairman cum Managing Director, NBCC Bhawan, Lodhi Rd, New Delhi -
110003

Chairman, New Okhla Industrial Development Authority (NOIDA), Main
Administrative Bldg. Sector 6, NOIDA, Uttar Pradesh.

Chairman, Greater Noida Industrial Development Authority, Plot No. 01,
Knowledge Park -04, Greater NOIDA, Gautam Budh Nagar, UP - 201308,
Vice Chairman, Ghaziabad Development Authority, Vikas Path, Old Bus
Stand, Ghaziabad, Uttar Pradesh — 201001.

Chief Executive Officer, Gurugram Metropolitan Development Authority,
Metro Station, Plot No3, Sector 44, Near HUDA City Centre, Gurugram,
Haryana.

Member Secretary, Central Pollution Control Board (CPCB), Parivesh
Bhawan, East Arjun Nagar, Delhi — 110032.

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Vibhuti
Khand, Gomati Nagar, Lucknow, Uttar Pradesh - 226010.

Member Secretary, Rajasthan Pollution Control Board, 4, Jhalana
Institutional Area, Jhalana Doongari, Jaipur, Rajasthan - 302004.

Member Secretary, Haryana Pollution Control Board, C-11, Sector 6,
Panchkula, Haryana - 134109.

Member Secretary, Delhi Pollution Control Committee, 6" Floor, C Wing,
Delhi Secretariat, I P Estate, Delhi — 110002.

Chief Engineer, Urban Local Bodies, Haryana, Directorate of Urban Local
Bodies, Bays No. 11-14, Sector 4, Panchkula, Haryana — 134112.

Chief Engineer, Directorate of Urban Local Bodies, Plot No. 18, Sector-7,
Gomati Nagar, Uttar Pradesh.

Chief Engineer, Directorate of Urban Local Bodies, 22 Godam, Near Shiv Line
Fatak, Jaipur, Rajasthan.

The Deputy Commissioner, Central Delhi, 14, Daryaganj, New Delhi -
110002.

The Deputy Commissioner, East Delhi, L M Bund, Shastri Nagar, Delhi -
110031.

The Deputy Commissioner, New Delhi, 12/1, Jam Nagar House, Sahajahan
Road, New Delhi — 110011.

The Deputy Commissioner, North Delhi, Alipur, Delhi — 110036.

The Deputy Commissioner, North East Delhi, DC Office Complex, Nand
Nagari, Opposite Gagan Cinema, Delhi - 110093.

The Deputy Commissioner, North West Delhi, O/o of the Deputy
Commissioner, Kanjhawala, Delhi — 110081.

The Deputy Commissioner, Shahdra, Nand Nagari, Opposite Gagan Cinema,
Delhi - 110093.

The Deputy Commissioner, South Delhi, M B Road, Saket, New Delhi
110068.

The Deputy Commissioner, South East Delhi, Old Gargi College Building,
Lajpat Nagar-IV, New Delhi - 110024.

The Deputy Commissioner, South West Delhi, Old Terminal Tax Building,
Kapashera, New Delhi- 110037.

The Deputy Commissioner, West Delhi, Plot No. 3, Shivaji Palace, Near West
Mall Gate, Raja Garden, New Delhi — 110027.
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The District Magistrate, Meerut, Office of the District Magistrate,
Collectorate, District Meerut, Uttar Pradesh — 250002.

The District Magistrate, Ghaziabad, District Magistrate Office, Collectorate,
Rajnagar, Ghaziabad, Uttar Pradesh - 201001.

The District Magistrate, Shamli, Bara bazar, Shamli, Uttar Pradesh - 247776
The District Magistrate, Bulandshahr Collectorate, Bulandshahr, Uttar
Pradesh — 203001.

The District Magistrate, Muzaffarnaga, Collectorate, (Near Prakash Chowk),
District - Muzaffarnagar, Uttar Pradesh -251001.

The District Magistrate, Hapur, Collectorate, Hapur, Uttar Pradesh -
245101.

The District Magistrate, Baghpat, Collectorate, Baghpat, Uttar Pradesh -
250619.

The District Magistrate, Gautam Budhha Nagar, Tulsi Marg, Pocket G,
Sector -27, Noida, Gautam Budhha Nagar, Uttar Pradesh -201301.

The Deputy Commissioner, Rohtak, Mini Secretariat, District Rohtak,
Haryana - 124001.

The Deputy Commissioner, Gurugram, First Floor, Mini Secretariat,
Gururgram

The Deputy Commissioner, Sonepat, Mini Secretariat, District Sonepat,
Haryana - 131001.

The Deputy Commissioner, Panipat, 1st Floor, Mini Secretariat, District
Panipat, Haryana - 132103.

The Deputy Commissioner, Karnal, Mall Road, Karnal, District Karnal,
Haryana — 132001.

The Deputy Commissioner, Faridabad, Room No.- 111, 1st Floor, Mini
Secretariat, Sec-12, Faridabad -121004.

The Deputy Commissioner, Bhiwani, Commissioners’ Office, Bhiwani,
Haryana -127021.

The Deputy Commissioner, Rewari, Mini Secretariat, Bawal Road, Rajiv
Chowk, Rewari, Haryana — 123401.

The Deputy Commissioner, Mahendragarh 1st Floor Mini Secretariat,
Narnaul, Mahendragarh, Haryana.

The Deputy Commissioner, Palwal, Room No-201, Second Floor, Mini
Secretariat, Palwal, Haryana- 121102.

The Deputy Commissioner, Nuh, Second Floor, Mini Secretariat Nuh,
Haryana - 122107.

The Deputy Commissioner, Jhajjar, Mini Secretariat, DC Office, Jhajjar,
Haryana - 124103.

The Deputy Commissioner, Charkhi Dadri, Mini Secretariat, Charkhi Dadri,
Haryana.

The Deputy Commissioner, Jind, O/o Deputy Commissioner, Mini
Secretariat, Jind, Haryana -126102.

The District Collector & Magistrate, Collectorate, Rajendra Nagar,
Bharatpur, Rajasthan — 321001.

The District Collector & Magistrate, Mohalla Ladiya, Alwar, Rajasthan —
301001.

The Commissioner, Meerut Nagar Nigam, Near Ghanta Ghar, Kaiser Ganj
Road, Meerut — 250002.

The Commissioner, Ghaziabad Nagar Nigam, Navyug Market, Opp. Old Bus
Stand, Ghaziabad, Uttar Pradesh — 201001.
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The Chairman, Nagar Palika Parishad Shamli Mill Road, Shamli, Uttar
Pradesh — 247776.

The Chairman, Nagar Palika, Bulandshahr, Uttar Pradesh.

The Chairman, Nagar Palika Parishad, SD Area, Muzaffarnagar, Uttar
Pradesh — 251002.

The Chairman, Nagar Palika Parishad, Hapur, Lothi Gate Nagar, Atarpura
Chopla, Hapur, Uttar Pradesh -245101.

The Chairman, Nagar Palika Prishad, Baghpat, Uttar Pradesh.

Chief Executive Officer, Gautam Budhha Nagar, Uttar Pradesh.

The Commissioner, Municipal Corporation Rohtak, Ambedkar Chowk, M C
Office, Opp. BSNL Office, Rohtak, Haryana ~ 124001.

The Commissioner, Municipal Corporation, Sonepat, Near Railway Station,
Railway Road, Sonepat, Haryana - 131001.

The Commissioner, Municipal Corporation Panipat, Tau Devi Lal Complex,
Railway Road, Panipat, Haryana - 132103.

The Commissioner, Municipal Corporation Karnal, Sector-12, (near Mini
Secretariat), Urban State, Karnal, Haryana - 132001,

. The Commissioner, Municipal Corporation Faridabad, B.K Chowki, New

Industrial Town, Faridabad, Haryana — 121001.

. The Commissioner, Municipal Corporation Gurugram, C 1, Info City, Sector

34, Gurugram, Haryana -122001.

. The District Municipal Commissioner, Bhiwani Municipal Committee, Near

Railway Station, Bhiwani, Haryana.

. The Additional Deputy Commissioner, Municipal Council Rewari, Bharawas

Rd, Near Agarsen Chowk,Bhajan Ka Bagh, Raam Bagh Mahalla Rewari,
Haryana -123401.

The District Municipal Commissioner, Municipal Council Narnaul, Near
PWD Rest House, Narnaul, Mahendragarh, Haryana.

The Deputy Commissioner, Municipal Council, Palwal, Second Floor, Mini
Secretariat, Palwal, Haryana- 121102.

The Executive Officer, Municipal Committee, Nuh, Near Sabzi Mandi, Civil
Lines, Nuh, Haryana - 122107.

The Executive Officer, Municipal Council, Jhajjar, Chhuchhakwas Road,
Jhajjar, Haryana - 124103.

The Deputy Commissioner, Municipal Council, Mini Secretariat, District
Charkhi Dadri, Haryana.

The Deputy Commissioner, Municipal Council, Police Lines, District Jind,
Haryana -126102.

The Commissioner, Nagar Nigam Bharatpur, Mathura Gate, Bharatpur,
Rajasthan — 321001.

The Commissioner, Nagar Parishad, Alwar Church Road, Alwar, Rajasthan.
The Chief Executive Officer (CEQ), Plot No. 3, Sector 44, Near HUDA City
Centre Metro Station, Gurugram, Haryana — 122003.

Chief Controller of Explosives, PESO, CGO Complex, 5th, A Block, Seminary
Hills, Nagpur, Maharashtra — 440001.

Managing Director, BSES Rajdhani Power Limited, BSES Rajdhani Power
Limited, BSES Bhawan, Nehru Place, New Delhi - 110019.

The Managing Director, BSES Yamuna Power Limited, Shakti Kiran
Building, Vishwas Nagar, Shahdara, Delhi -110032.
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Chief Executive Officer, Tata Power Delhi Distribution Limited (TPDDL), Tata
Power Delhi Distribution Ltd, Hudson Lines, Kingsway Camp, Delhi-110
009.

Managing Director, Uttar Haryana Vidyut Vitran Nigam Limited (UHVVNL)
Vidyut Sadan, Plot No. C-16, Sector-6, Panchkula, Haryana.

Managing Director, Dakshani Haryana Vidyut Vitran Nigam Limited
(DHVVNL), Vidyut Sadan, Vidyut Nagar, Hisar, Haryana -125005.
Managing Director, Pashchimanchal Vidyut Vitran Nigam Limited (PVVNL),
Urja Bhawan, Victoria Park, Meerut, Uttar Pradesh - 250001.

Managing Director, Noida Power Company Limited (NPCL) Commercial
Complex, 1st Avenue, Pocket H, Sector Alpha II, Greater Noida, Uttar
Pradesh.

Managing Director, Jaipur Vidyut Vitran Nigam Limited (JVVNL), Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.

Managing Director, Bharatpur Electricity Service Limited (JVVNL) Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.

Managing Director, Delhi Transport Corporation (DTC), Government of
National Capital Territory of Delhi, DTC Headquarters, IP Estate, New Delhi-
110002.

Managing Director, U P State Road Transport Corporation, Tehri Kothi, MG
Marg, Lucknow, Uttar Pradesh - 226 001.

Managing Director, State Road Transport Corporation of Haryana, 30 Bays
Building, 2nd Floor, Sector - 17C, Chandigarh — 160017.

Managing Director, Rajasthan State Road Transport Corporation, Parivahan
Marg, Chaumu House, Jaipur, Rajasthan - 302 001

The Chief Engineer (O&M), Rajiv Gandhi Thermal Power Project, Haryana
Power Generation Corporation Ltd.,Tehsil, Khedar, Barwala, Vidyut Sadan
Vidyut Nagar Hisar, Haryana — 125 122.

The Chief Engineer (O&M), Deen Bandhu Chhotu Ram Thermal Power
Station, Haryana Power Generation Corporation Ltd, Village- Pansara,
Yamunanagar — 135 004.

The Chief Engineer (O&M), Panipat Thermal Power Station, Haryana Power
Generation Corporation Ltd.,Village Assan, Jind Road, Panipat, Haryana -
132 105.

Sr. Vice President (O&M), Jhajjar Power Ltd., Mahatma Gandhi Thermal
Power Plant, CLP India Ltd, Tehsil- Matanhai, Dist- Jhajjar, Haryana -
124106

Plant in charge, Harduaganj Thermal Power Station, Uttar Pradesh Rajya
Vidyut Utpadan Nigam Limited, 14, Ashok Marg, Shakti Bhavan, Lucknow
The Chief Engineer (O&M) Talwandi Sabo Power Ltd, Village — Banawala,
Mansa, Talwandi Sabo Road, Mansa - 151 302.

Sr. Vice President (O&M), Rajpura Thermal Power Plant, Nabha Power Ltd,
Nalash/Nalas Village, Rajpura, Dist. Patiala, Punjab.

The Chief Engineer (O&M), Guru Gobind Singh Thermal Power Station,
Punjab State Electricity Board, Ropar, Punjab.

The Chief Engineer (O&M),; Guru Hargobind Singh Thermal Power Station,
Punjab State Electricity Board Lehra Mohabbat, Bhatinda, Punjab.

Chief General Manager, National Capital Thermal Power Station (NCTPS)
National Thermal Power Corporation, Dadri, Dist: Gautam Budhnagar, Uttar
Pradesh -201 008.
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140. The Chief Engineer (O&M) Rajiv Gandhi Thermal Power Project, Haryana
Power Generation Corporation Ltd., Tehsil, Khedar, Barwala, Hisar, Haryana
- 125 122.

Copy for information and appropriate action to:

1. The Chairman and CEO, Railway Board, Raisina Road, Central Secretariat,
New Delhi, Delhi 110001.

2. The Secretary, Department of Personnel and Training (DoPT), Government
of India, Room No. — 112, North Block, New Delhi - 110 001

3. The Director General, Central Public Work Department (CPWD) A-Wing,
Room No. 101 Nirman Bhawan, New Delhi

4. The Additional Chief Secretary, Health Department, Govt. of Haryana

5. The Additional Chief Secretary, Medical Health & Family Welfare
Department, Govt. of Rajasthan

6. The Principal Secretary, Medical Health & Family Welfare, Govt. of Uttar
Pradesh

7. The Secretary, Health & Family Welfare, Govt. of NCT of Delhi

Copy also to:

1. The Secretary, Ministry of Environment, Forest and Climate Change,
Government of India, Indira Paryavaran Bhawan, Jor Bagh, New Delhi

2. The Defence Secretary, Ministry of Defence, Government of India, South
Block, New Delhi —~ 110 001.

3. The Secretary, Ministry of Petroleum and Natural Gas, Government of India,
Shastri Bhawan, New Delhi — 110 001.

4. The Secretary, Ministry of Road Transport and Highways, Government of
India, Transport Bhawan, New Delhi - 110 0O1.

5. The Secretary, Ministry of Power, Government of India, Rafi Marg, Shram
Shakti Bhavan, New Delhi, Delhi 110001

6. The Secretary, Department of Telecommunication, Ministry of
Communication & IT, Government of India, Sanchar Bhawan, 20 Ashoka
Road, New Delhi

7. The Chairperson and all Members (including Associate Members), CAQM

(Dt. S.D. Attri)
Member Technical
(Chairman of Sub-Committee on GRAP)
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person/company in the interest of industrial promotion, in whose favour the
reservation has been made subject to such terms and conditions as may be decided
by the State Governemnt.

(3) The mining lease for a period not exceeding ten years may be granted under this
rule, as may be decided by the State Government.

(4) The Lessee, to whom a lease has been granted under this rule, shall pay to the
Government all amount payable by a lessee under these rules and such additional
charges as may be decided by the State Government from time to time.

Explanation:- For the purposes of this rule, "Government organization” shall mean a
Government department or corporation established under any Central or State Act or
a Government company within the meaning of clause (45) of sectien 2 of the
Companies Act, 2013 and includes State authorities or organization controlled
substantially by Central or State Government.

Rovanyardend 71.(1) The Government may arrange to collect the royalty or dead rent from the holders of

rent may be mining leases through a contractor, and such holders when directed by the State
;ﬂl’:]v;‘;ﬂ Government to do so, shall pay the royalty or dead rent to such contractors at the
el n

rates specified in their lease during such period as may be directed.

(2) The consequences of non payment to the contractor of royalty or dead rent, as the
case may be, by the holders of mining leaseshall be the same as on default of
payment to the State Government, and the State Government shall in that case, have
all the powers for the recovery of the arrears from the lessee and in respect of
determination of the lease as provided in these rules.

(3) The State Government may enter into agreement withany person who is considered
suitable, whether by holding an auction or by inviting tenders or in any other manner
to collect royalty or dead.rent of the holders of mining leases in a specified area
during a period not exceeding three years on such terms and conditions as are
considered suitable.

o 72.(1) The holder of a mining lease or permit or a person authorised by him in this behalf

transport of the shall issue a pass in Form MM-11 or Form e- MM-11 prepared through electronic

minerals process to every person carrying, a consignment of minor mineral by a vehicle,
animal or any other mode of transport, the State Government may, through the
District Officer, make arrangements for the supply of printed MM-11 Form books
on payment basis.

(2) No person shall carry, within the State a minor mineral by a vehicle, animal or any
other mode of transport, without carrying a pass in Form MM-11/ Form e-MM-11
issued under sub rule (1), valid transit pass issued under rule 7(3) of Uttar Pradesh
Mineral (Prevention of lilegal Mining, Transportation and storage) Rules, 2018 or
similar valid transit pass issued by any other State:

Provided that if the State Government enters into an agreement to collect the
Royalty through contractor, receipt of royalty or zero receipt as the case may be shall
be issued by such contractor and in such cases carrying out such receipt with Form
MM-11/ form e-MM-11 will be mandatory for transportation.

Provided further that the transportation of the mineral will be valid only after the
State Government has determined the regulation fees imposed from time to time on
the mineral coming from other State.

(3) Every person carrying any minor mineral shall, on demand by any officer
authorised under Rule 67 or such officer as may be authorised by the State
Government in this behalf, show the said pass to such officer and allow him verify
the correctness of the particulars of the pass with references to the quantity of the
Minor Mineral.

(4) The State Government may establish a check post for any area included in any
mining lease or permit and when a check post is so established public notice shall
be given to this fact by publication in the Gazette and in such other manner as may
be considered suitable by the State Government.

contracton
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(5) No person shall transport a minor mineral for which these rules apply from such
area without first presenting the mineral at the check post established for that area
for verification of the weight or measurement of the mineral.

(6) Any person found to have contravened any provision of this rule then the District
Magistrate will recover penalty of Rs. 25, 000/~ (twenty five thousands) alongwith
the price of such minor mineral including royalty and any such penalty for
violation of environmental norms, as prescribed by the State Government
From time to time. After deposit of the entire amount mentioned above the vehicle
etc including minor mineral will be released.

73.  The State Government may, by notification in the Gazette, direct that any power
exercisable by it under these rules, may in relation to such matters and subject to
such conditions, if any, as may be specified in the notification, be exercisable also
by such officer or authority subordinate to the State Government as may be
specified in the notification.

74. (1) If any area, which was held under a mining lease under chapter-II or reserved under

Delegation

Availability of

arca for regrant section 17-A of the Act, becomes availablefor regrant on mining lease, the District
on mining l¢ase Officer shall notify the availability of the area through a notice inviting for
to be notified applications for grant of mining lease specifying a date, which shall not be earlier

than thirty days from the date of notice and giving description of such area and a
copy of such notice shall be displayed on the notice board of his office and shall also
be sent to the Tehsildar of such area and the Director.

(2) The applications for grant of mining lease under-sub rule (1) shall be received
within seven working days from the date specified in the notice referred to in the said
sub-rule, if, however, the number of applications received for any area is less than
three, the District Officer may further extend the period for seven more working days
and if even thereafter, the number of applications remain less than three, the D istrict
Officer shall notify the availability of the area a fresh in accordance with the said
sub-rule.

(3) An application for grant of mining lease for sucharea, which is already held under a
lease or notified under sub-rule (1) or rule 23 or reserved under section-17A of the
Act and whose availability has not been notified under sub-rule (1) shall be deemed
to be premature and shall not be considered and the application fee thereon if paid
shall be refunded.

75.(1) The holder of a mineral concession under these rules, shall submit quarterly return
in respect of the preceding quarter in Form MM-12 to the District Officer and to the
Regional office of the Director, in the second week of July, October, January and
April every year.

(2) Whenever any holder of mineral concession fails to submit the return within the
time specified in sub-rule (1) he shall be liable to a penalty of Rs. 2,000.00.

Cognizance of 70 (1) No court shall take cognizance of any offence punishable under these rules except
offences on a complaint in writing of the fact constituting such offence by the District Officer
or by any officer authorised by him in this behalf.
(2) No court inferior to that of a Magistrate of the First Class, shall try any offence
under these rules.
Compounding (' 77 A1) Any offence punishable under these rules may, either before or after the institution
of offenice = of the prosecution be compounded by the District Officer or by such officer as the
State Government may by general or special order authorise in this behalf on
payment to the State Government of such sum as such officer may specify:

Provided that in the case of an offence punishable with fine only, no such sum
shall exceed the maximum amount of fine, which may be imposed for that offence.
(2) Where an offence is compounded under sub rule (1), no proceeding or further

proceeding, as the case may be, shall be taken against the offender in respect of the
offence so compounded and the offender if in custody shall be released forthwith
along with the seized vehicle, equipement or mineral if any after deposition of
cost of mineral along with the compounding fee:

Provided that where the application for compounding has not been
received within 3 working days, the officer concerned shall file a complaint in
writing before the competent court,

Returns
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"4,  That Applicant and villagers noticed that on 02.01.2026 at about 9.30
P.M. mining is going on 1 km away from the leased workable area by changing the
main stream of River Yamuna by deep mining at about 8 mtr. deep from ground
level by heavy excavators whereas EC prescribes only manual/semi-mechanized
mining.

11.  That is clear violation of Mining lease deed that mining and loading
are done at night, violating mandatory daytime-only operations and the sand is
being Stored/transported without dust control or tarpaulin covers, and use of kutcha
roads, has caused severe air and dust pollution."
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Yo ST SRS
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4. That Applicant and villagers noticed that on 02.01.2026 at about 9.30
P.M. mining is going on 1 km away from the leased workable area by changing
the main stream of River Yamuna by deep mining at about 8 mtr. deep from
ground level by heavy excavators whereas EC prescribes only manual/semi-
mechanized mining.

11.  That is clear violation of Mining lease deed that mining and loading are
done at night, violating mandatory daytime-only operations and the sand is
being Stored/transported without dust control or tarpaulin covers, and use of
kutcha roads, has caused severe air and dust pollution.
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TAX INVOIé.60

(ORIGINAL FOR RECIPIENT)

M/S KRISHNA MOTORS

BC-171, Mangolpuri Industrial Area,
Phase-Il, Delhi-110034
GSTIN/UIN: 07TAAMPP9229L12Y
State Name : Delhi, Code : 07

Invoice No. Dated
2025-26/473 17-Jan-26
Delivery Note Mode/Terms of Payment

Reference No. & Date.

Other References

Buyer (Bill to)
NITIN KAYAM SINGH

Buyer's Order No.

Dated

Dispatch Doc No.

Delivery Note Date

State Name : Delhi, Code : 07
Dispatched through Destination
Bill of Lading/LR-RR No. Motor Vehicle No.
HRG63E8334
Terms of Delivery
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No.
1/RING MPR 8409 1 set| 3,700.00| set 3,700.00
2|PISTON TC IPL 13716 8409 6 set 990.00| set 5,940.00
3/C 15W 40 11LTR 2710 22 LTR. 215.00|LTR. 4,730.00
4| OIL FILTER 9902 8421 1PCS 325.00|PCS 325.00
5| MAIN OIL SEAL PLATE TC CUMMINS 8409 1PCS 540.00 | PCS 540.00
6|FULL SET GASKET EURO 3 BANCO 8484 1PCS| 2,530.00|PCS 2,530.00
7|RTV CLEAR 85GM 3214 2PCS 75.00|PCS 150.00
17,915.00
CGST 1,612.35
SGST 1,612.35
continued ...

SUBJECT TO DELHI JURISDICTION

This is a Computer Generated Invoice
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TAX |NV0|CE(P§gQ 12)

(ORIGINAL FOR RECIPIENT)

M/S KRISHNA MOTORS Invoice No. Dated
BC-171, Mangolpuri Industrial Area, 2025-26/473 17-Jan-26
Phase-ll, Delhi-110034 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 07AAMPP9229L1ZY
State Name : Delhi, Code : 07 Reference No. & Date. Other References
Buyer (Bill to) Buyer's Order No. Dated
NITIN KAYAM SINGH
Dispatch Doc No. Delivery Note Date
State Name : Delhi, Code : 07
Dispatched through Destination
Bill of Lading/LR-RR No. Motor Vehicle No.
HRG63E8334
Terms of Delivery
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No.
Round Off 0.30
Total ¥ 21,140.00
Amount Chargeable (in words) E.&O.E
INR Twenty One Thousand One Hundred Forty Only
HSN/SAC Taxable CGST SGST/UTGST Total
Value Rate Amount Rate Amount | Tax Amount
8409 10,180.00 9% 916.20 9% 916.20 1,832.40
2710 4,730.00 9% 425.70 9% 425.70 851.40
8421 325.00 9% 29.25 9% 29.25 58.50
8484 2,530.00 9% 227.70 9% 227.70 455.40
3214 150.00 9% 13.50 9% 13.50 27.00
Total| 17,915.00 1,612.35 1,612.35 3,224.70

Tax Amount (in words) : INR Three Thousand Two Hundred Twenty Four and Seventy paise Only

Company's PAN

Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
correct.

: AAMPP9229L

Company's Bank Details
Alc Holder's Name : KRISHNA MOTORS

Bank Name : PUNJAB NATIONAL BANK
AJc No. : 3072002100041202
Branch & IFS Code: RANI BAGH & PUNB0307200
for M/S KRISHNA MOTORS

Authorised Signatory

SUBJECT TO DELHI JURISDICTION

This is a Computer Generated Invoice
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(TRIPLICATE FOR SUPPLIER)

M/S KRISHNA MOTORS

BC-171, Mangolpuri Industrial Area,
Phase-Il, Delhi-110034
GSTIN/UIN: 07TAAMPP9229L12Y
State Name : Delhi, Code : 07

Invoice No. Dated
2025-26/473 17-Jan-26
Delivery Note Mode/Terms of Payment

Reference No. & Date.

Other References

Buyer (Bill to)
NITIN KAYAM SINGH

Buyer's Order No.

Dated

Dispatch Doc No.

Delivery Note Date

State Name : Delhi, Code : 07
Dispatched through Destination
Bill of Lading/LR-RR No. Motor Vehicle No.
HRG63E8334
Terms of Delivery
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No.
1/RING MPR 8409 1 set| 3,700.00| set 3,700.00
2|PISTON TC IPL 13716 8409 6 set 990.00| set 5,940.00
3/C 15W 40 11LTR 2710 22 LTR. 215.00|LTR. 4,730.00
4| OIL FILTER 9902 8421 1PCS 325.00|PCS 325.00
5| MAIN OIL SEAL PLATE TC CUMMINS 8409 1PCS 540.00 | PCS 540.00
6|FULL SET GASKET EURO 3 BANCO 8484 1PCS| 2,530.00|PCS 2,530.00
7|RTV CLEAR 85GM 3214 2PCS 75.00|PCS 150.00
17,915.00
CGST 1,612.35
SGST 1,612.35
continued ...

SUBJECT TO DELHI JURISDICTION

This is a Computer Generated Invoice




TAX INVOICE(@@%)

(TRIPLICATE FOR SUPPLIER)

M/S KRISHNA MOTORS Invoice No. Dated
BC-171, Mangolpuri Industrial Area, 2025-26/473 17-Jan-26
Phase-ll, Delhi-110034 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 07AAMPP9229L1ZY
State Name : Delhi, Code : 07 Reference No. & Date. Other References
Buyer (Bill to) Buyer's Order No. Dated
NITIN KAYAM SINGH
Dispatch Doc No. Delivery Note Date
State Name : Delhi, Code : 07
Dispatched through Destination
Bill of Lading/LR-RR No. Motor Vehicle No.
HRG63E8334
Terms of Delivery
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No.
Round Off 0.30
Total ¥ 21,140.00
Amount Chargeable (in words) E.&O.E
INR Twenty One Thousand One Hundred Forty Only
HSN/SAC Taxable CGST SGST/UTGST Total
Value Rate Amount Rate Amount | Tax Amount
8409 10,180.00 9% 916.20 9% 916.20 1,832.40
2710 4,730.00 9% 425.70 9% 425.70 851.40
8421 325.00 9% 29.25 9% 29.25 58.50
8484 2,530.00 9% 227.70 9% 227.70 455.40
3214 150.00 9% 13.50 9% 13.50 27.00
Total| 17,915.00 1,612.35 1,612.35 3,224.70

Tax Amount (in words) : INR Three Thousand Two Hundred Twenty Four and Seventy paise Only

Company's PAN

Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
correct.

: AAMPP9229L

Company's Bank Details
Alc Holder's Name : KRISHNA MOTORS

Bank Name : PUNJAB NATIONAL BANK
AJc No. : 3072002100041202
Branch & IFS Code: RANI BAGH & PUNB0307200
for M/S KRISHNA MOTORS

Authorised Signatory

SUBJECT TO DELHI JURISDICTION

This is a Computer Generated Invoice
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NOTE ON ILLEGAL MINING
LEGISLATIVE PROVISIONS REGARDING ILLEGAL MINING:

1. Amendment in the Mines and Minerals (Development and Regulation) Act, 1957:

1.1 The Mines and Minerals (Development and Regulation) Act, 1957 [“MMDR Act,
1957”] was amended through the MMDR Amendment Ordinance, 2015 which was
promulgated on 12th January, 2015. The Ordinance was replaced by the MMDR Amendment
Act, 2015, notified on 27th March, 2015 and which came into effect from 12th January, 2015.
Salient features of the MMDR Amendment Act, 2015 with respect to curbing illegal mining
are given below:

i. Major deterrents against the contravention of the MMDR Act, and rules frame
thereunder including illegal mining have been introduced. The penalties have
been increased from Rs. 25 thousand per hectares to Rs. 5 Lakh per hectares
and term of imprisonment has been increased from 2 years to 5 years. [Section
21(1) & (2) MMDR Act] [Annexure-I (A)]

ii. Provision for having special courts in respective states has been introduced
under section 30B and 30C of the MMDR Act for providing speedy trial of the
offences for contravention of the provisions of Section 4 (1) and 4 (1A) of the
Act. As per section 30 C , these special courts shall have the powers of Court
of session. However, as per information available, no special court has been set
up by any State Governments so far.

ii. 1.2 Amendment to MMDR Act on 28-03-2021 has clarified the expression mining
without lawful authority .

2. Definition of illegal mining:

2.1 Illegal mining is defined under Rule 2(1)(c) of the Minerals (Other than Atomic and
Hydro Carbons Energy Minerals) Concession Rules, 2016 as:

(A)  “Illegal mining” means any reconnaissance oOr prospecting or mining operation
undertaken by any person or a company in any area without holding a mineral concession as
required under sub-section (1) of section 4.

Explanation — For the purpose of this clause, -

a. violation of any rules, other than the rules made under section 23C,
within the mining lease area by a holder of a mining lease shall not
include illegal mining; and

b. any area granted under a mineral concession shall be considered as an
area held with lawful authority by the holder of such mineral
concession, while determining the extent of illegal mining.
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(B) Section 21 of the MMDR Act has been amended through the MMDR Amendment
Act, 2021 (w.e.f. 28.03.2021) through which an explanation to section 21 has been inserted to
clarify the scope of the phrase raising mineral ‘without lawful authority’ used in section 21.
The said explanation states that the expression “raising, transporting or causing to raise or
transport any mineral without any lawful authority” occurring in section 21, shall mean
raising, transporting or causing to raise or transport any mineral by a person without
prospecting licence, mining lease or composite licence or in contravention of the rules made
under section 23C. [Annexure-I (B)]

3. Role of State Government in prevention and control of illegal mining

3.1 As per Section 23C of the MMDR Act, powers have been delegated to the State
Government to frame rules to curb illegal mining, transportation, and storage of illegally
mined minerals. Any orders passed by the State Governments under these Rules cannot be
appealed against before the Central Government. [Annexure-II]

3.2 Accordingly, 21 State Governments namely, Andhra Pradesh, Bihar, Chhattisgarh,
Goa, Gujarat, Haryana, Himachal Pradesh, Jammu & Kashmir, Jharkhand, Karnataka, Kerala,
Madhya Pradesh, Maharashtra, Nagaland, Orissa, Punjab, Rajasthan, Tamilnadu, Uttar
Pradesh, Uttaranchal, and West Bengal have framed rules under section 23C of MMDR Act,
1957 to curb illegal mining.

33 State Governments were requested to set up Task Forces at State and District Level to
control illegal mining in the year 2005. Subsequently, 22 States have set up Task Forces
specially constituted to control illegal mining and review the action taken by member
departments for checking the illegal mining activities at state and district levels, so far.
Andhra Pradesh, Assam, Bihar, Chhattisgarh, Goa, Gujarat, Haryana, Himachal Pradesh,
Jharkhand, Karnataka, Madhya Pradesh, Maharashtra, Manipur, Mizoram, Nagaland, Odisha,
Punjab, Rajasthan, Tamil Nadu, Uttar Pradesh, Uttarakhand and West Bengal have constituted
Task Forces.

34 As per the existing law, State Governments are the appropriate authorities for
prevention of illegal mining because:

i. Mining leases are entered into by the State Governments with reference to land
description in the Revenue Records maintained by the State Government. Therefore
the State Governments can only demarcate the lease boundaries, and assess any illegal
mining activity outside the lease area.

ii. The State Governments are the owners of mineral rights and control police, and law
and order machinery. Any action to curb theft of minerals needs direct interventions at
the level of State Government.

iii. MMDR Act has empowered the State Governments to frame Rules for preventing
illegal mining , transportation and storage of minerals under Section 23(C); provides
for the State Government for setting up special courts under section 30B .

iv. State Governments were requested to set up Task Forces at State and District Level to
control illegal mining.

4. Role of Ministry of Mines in prevention and control of illegal mining

4.1 The role of Central Government in prevention and control of illegal mining is limited
to the extent of sustainable development of mineral resources and ensuring the compliance of
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provisions of the Mineral Conservation and Development Rules, (MCDR), 2017 [MCDR
Rules, 2017] by inspection through Indian Bureau of Mines (a subordinate office of the
Ministry) in a mining lease area and to detect violations of provisionsMCDR during its
inspections.

4.2 Violations of the MCDR, 2017 can be categorized as serious violations and less
serious violations. Serious violations include deviation from approved Mining Plan/ Review
of Mining Plan, non-submission of Review of Mining Plan, misreporting and failure to submit
information under Rule 45 of MCDR. Less serious offences include non-timely submission
prospecting report, geological report, information on temporary discontinuation of working
etc.

4.3 For all MCDR violations, IBM issues violation letters seeking rectification of the
violation, failing which prosecution is launched. In case of serious violations, IBM may also
suspend mining operations. For non-compliance of Rule 45, IBM recommends to State Govt.
for suspension of mining operations.

4.4 Minerals other than those specified under Part A and Part B of the First Schedule to
the MMDR Act are regulated by Ministry of Mines.

4.5 Minerals specified under Part A of the First Schedule to the MMDR Act are regulated
by the Ministry of Coal.

4.6 Atomic Minerals specified under the First Schedule to the MMDR Act comes under
the purview of Department of Atomic Energy.

S. Quarterly return of illegal mining:

5.1 State Governments submit quarterly returns of illegal mining to IBM. As per the
instances of illegal mining reported in various parts of the Country and action taken by the
concerned State Governments is at Annexure-III.

6 Action taken by the Ministry of Mines and Indian Bureau of Mines to curb illegal
mining:

6.1 Rule 45 of the Mineral Conservation and Development Rules, (MCDR) 2017 makes it
mandatory for all miners, traders, stockist, exporters and end-users of minerals to register and
report on the production, trade and utilization of minerals to the State Government(s) and
Indian Bureau of Mines. It facilitates end-to-end national-scale accounting of all minerals
produced in the country from the pit head to its end-use, reducing the scope for illegal mining,
royalty evasion, etc.

6.2 (b) State-wise registration details of miners, traders, stockiest, exporters and end-users of
minerals under Rule-45 of MCDR are given at Annexure-IV.

6.3 In terms of section 5(2)(b) of the Mines and Minerals (Development and Regulation)
Act, 1957, approval of the mining plan is made pre-requisite for grant of mining lease for

major minerals. Mining Plan is a document to ensure scientific and sustainable mining .

7 Use of Mining Surveillance System for curbing the illegal mining in the country
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7.1 The Ministry of Mines, through Indian Bureau of Mines, has developed the Mining
Surveillance System (MSS), in coordination with Bhaskaracharya Institute for Space
Applications and Geo-informatics (BISAG), Gandhinagar and Ministry of Electronics and
Information Technology (MEITY), to use space technology for curbing illegal mining activity
in the country. The launching of this system was done by Hon’ble Minister of Mines on 15th
October, 2016.

MSS is a satellite-based monitoring system which aims to establish a regime of
responsive mineral administration, through public participation, by curbing instances of
illegal mining activity. MSS is a transparent & bias-free system, having a quick response time
and capability of effective follow-up. The deterrence effect of ‘Eyes watching from the Sky’
has been extremely fruitful in facilitating the State Governments in curbing instances of
illegal mining. The system checks a region of 500 meters around the existing mining lease
boundary to search for any unusual activity which is likely to be illegal mining. Any
discrepancy, if found is flagged-off as a trigger. A mobile app has also been developed and
launched to facilitate detection of cases of illegal mining (Annexure-V).

State Governments have been advised to implement the MSS for Minor Minerals
within their States. Further, Ministry of Mines through IBM and BISAG-N have conducted
the training for the officials of State Governments and the MSS triggers generated from the
MSS are also sent to respective State Governments. Detailed status of MSS is given below:

i. During the first phase in year 2016-17, 296 triggers were generated from 2738 major
mineral leases plotted, out of these, field verification report of 287 triggers is received
in the system. The State wise status is enclosed as Annexure-VI.

ii. During the 2ndphase (2018-19), 52 major mineral triggers, detected from the 3280
plotted leases across the country. During this phase 130 minor mineral triggers have
also been detected, from the minor minerals leases of about 12000, which were plotted
on the pilot basis as a part of the capacity building program of the various State
Government organized by the Ministry of Mines.

iii. The field verification status of triggers generated of 2" phase major mineral and
minor mineral is attached as Annexure-VII and Annexure-VII respectively.

iv.For the major mineral field verification report of 45 trigger is received and in 5 cases
unauthorized mining has been confirmed (Annexure-VII). For minor mineral field
verification report of 104 trigger is received and in 9 cases unauthorized mining has
been confirmed (Annexure-VII).

v. The work of third phase MSS trigger generation for major mineral plotted leases, is in

progress at BISAG. They have acquired about 960 high resolution satellite images

(Cartosat-2E) from NRSC, having resolution of 60 cm. Earlier they were using

Cartosat-1 satellite images, which had resolution of 2.5 m. Hence, there is

considerable improvement in the system as high resolution satellite images are being

used for the 3rd phase trigger generations.

.In the third phase in February, 2021, 80 preliminary triggers are generated for major

minerals and uploaded on the portal for further transmission to the state governments

(Annexure-IX).

vii.Apart from above triggers, there are 54 citizen complaints received from citizens out
of which field verification report of 18 complaints is received in the system. The state
wise status is enclosed as Annexure-X

viii. Most of the States have also been imparted training on the MSS for extending the

\'
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MSS for minor minerals. So far, 179 officials from 27 states and 1 Union Territory has
also been imparted training on the MSS for extending the MSS for minor minerals.

fekk
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CHALLAN
(3relig @9 T YT HH IEANT, I0Y0)

Government of Uttar Pradesh
Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money
[To be submitted through Net-Payment]

[Challan No.: AKv260004614

Challan Date:27/01/2026

|Assessment Year:2025-2026

Tax Period: ANNUAL

|Name of the Bank:

New Panther Security

Head Description Serial No.| Amount (in Rs.)
085300102010000&S Ramad e fhRAT 3R W Yob 1 50000.00
Totals of the above heads -- 50000.00

]-- ON HAS BEEN DEPOSITED BY THE DEPOSITOR.
(Depositor Remarks->Penalty against night time loading notice)

A SUM OF Rs. 50000.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT TRANSACTION

THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPAGFLZLJ4, Scroll Date:-27/01/2026




